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Saturday, !!3rd February. 1935 . 

. The ARsembly met in the Assembly Cham,ber: of ~ ~  B ~  ~  
Elev(Jn of the Clock, Mr. President (The HODourable Sir Abdur RahIm) ID 
the Chair. 

~~ S AND AN&WERS. 

NEOOTIATIONR WITii TlIIIl RULBRa; .&11' :b\l)IAN STA!J1lS' ABOUT THZ INSTRWBNT 
. . OF' AOCESBION. 

446. ~  Sam! ~  Chetty: (a)W.iU Government. be pleased 
to state whether they are ca.rrying on or propose to carry on in the near 
future negotiations with the Rulers of Indian States in regard to the 
fnstrumer;J.t of Accession? ' 

~  to:the lUge iilillel'eltsof B ~ Indiarts involved, ~  
qove.qunent propose, in settling the terms of SliM Tnsttl,iment . of. Acces" 
sion, to appoint an ad hoc Committee of non-official ~B B  ~ 
House to be consulted and to be apprised of the negotiations as they pro-
gress? 

i TJle Bonouraby Sir 'llripencka Si1'car: Sir, r should like to ~ 8 

mis-statement which I made yesterday that I didn01l'ioeceive a copy of this. 
It, was sent to my House, but I am sorry tha.t I ov.erlooked it- The answer 
is: 

(a) Negotiations with the States in regard to. ~  ~~  to the 
F.ed.eration can be carried out only after the COhtl'tttutior;J. Act is passea' by 
Parliament. . 

(b) The matter rests entirely in the hands of IDs Majesty"s Government, 
a?d the 0overnmentof India; are-not in a .poeiticmto midm any statement 
on thllt subject. . . '. .  . 

Mr. SalDi VencatachelaQl. 9h,\ty: ~ it not a 4at that negOtiations with 
regard to forfeiting a certain ~  of' eustomlt revenue to the 'States are 
being carried on? 

The Honourable Sir -i1Ptrt41a Jl1tcar: lam n<* .... ate if it is a fact that 
any negotiations like ~ I{oDO"ll'n.ble fri,end 8uggeeta are' going on 
between .any State Qnit ~ ~  of· India.. .. 

Xr. SaJDl M M~ ~  Ar4! the, ~~  <if India aware 
that such negotiations are peing ~  on by tbe. ~  Stil'tfe' with 
the States? 

~  Jlonourable ~ ~M  i( any ~  are being 
?8med on ~  ~  M ~ ~ . ~~ ~ ~ ~ ~  SNte, 

~  ,D<IIiide'Gtttta,t ~ ~~ ~ . ~  t"ah ~  up ;1111: .,ad: whether tbafI· 
ean ~ or noff. ' 

( 1257 ) 
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1Ir. Sam! V8IlC&taC1I.elamOhetty: Is it not a ~ that the State of 
Baroda has got some ooncession from the Government' Of India with regard 
to her customs revenue? 

The HODourable Sir NripeDdra strcar: I want notice. 

Mr. :M. Anantb.as&yanam Ayyangar: Have any of the States been 
informally consulted till now? 

:Mr. President (The Honourable Sir Abdm: Rahim): Next question. 

ACTION TAKEN ON THB ES ~  RE. TEBJrIINATION 01' THE INDO-BRITISH 
TRADE AGREEMENT. 

466. *lIr. T. S. A"nMbIltDg&D1 OheWar: Will ~  pleaSe 
state what, action they propose to tnke on the Resolution of this House 
dated the 30th Ja.nuary, 19H5,recommendingto Government that 
1;he Indo-British Trade Agreement signed on the 9th of January, 1935 should 
be terminated forthwith'? . 

'!'he HODourable Sir Joseph Bhate: I would refer the Honourable Mem-
ber to the replies given to the seri'68 of supplementary questions asked by 
Mr, S. Sutyamurti in connection with his starred question No. 206, on the 
13th February last. J . 

EXTENSION OF THE OPERATION OF THE WHEAT (IMPORT DUTY) ACT. 

467. *Sardar Sant SIngh: (8) Do Government propose to extend the 
operation of Wheat Duty Act, 1981, by a.nother year? 

(b) Have Government received any representation to that effect from 
any quarter? If so, from whom? 

The Honourable Sir Joeeph Bhore: (a) The question whether the opera-
tion of the Wheat (Import Duty) Act, 1931, should be extended for a 
further period is under consideration. 

{b) Representations supporting the extension of the Act have been 
received from the following commercial bodies: 

{I) Indian Merchants' Chamber, Bombay; 
'(2) Indian ProdUlle ASBocint,ion, Calcutta; 
(3) Merchants' Chamber of United Provinces, Cawnpore; 
(4) Maharashtra Chamber of Commerce, Bombay; 
(5) MVBOre Chamber of Commerce, Bangalore; 

~ Northern India. Chamber pf Commerce. Lahore; 
(7) Indian Chamber of Commerce, Lahore; 
(8) United Provinces Chamber of Commerce, Cawnpore i' 

. ,. (9) Owalioi' Chamber 01' Commerce; and' .. 
(10) Karachi llidian Merchants' Association. 

I!ltPORT 01' WlIBAT D'rO Itma. 

, •. *suaar 8111.', ~  much ~  ~  
during tbeye&l'8 ttSt.:ss, 1938-34 and 1934-83 till 1st January, 1985? ' 



~   'l"he Boaourable B ~  The onotJrablEt':Meur1)er is'lielerred 
~ the Accounts relating to the 8'e8-borne Trade ,and. Navigation of Britisb 
India. for March,  1934, and for December, IM, copies of which are in the 
Library of the Legislature. 

BJlTJBE ENT OF FmsT CLAss POSTMASTERS ON 'l'JDII COMl'LETlOlf' OJ'TBDon 

YBABS' SUVIOE. 

469. r. . Ananthasayanam A  ~   (a) Will Govemment. be 
'pleased to state if it is their intention to retire first 'dsss Post M  ~ 
on the completion of SO years service, even though they may not attam 
the age of 55 If so, what is the numbet of auch cases 

(b' Do Government propose to extend their services up to the age of 
-1)5  

The onourable Sir ~   Noyce: Government ~   no, 8uch intention. 
'The latter portion of pa.rt (8) and part (b) of the u-elltioudo not aria., 

'Prof. N. G. Rania: Are the Government of ~ aware that salaries 
paid to these branch ~ are very much lower ~   those paid to 
the mail runners 

,  i 

The onourable Str ~   Royce: No, Sir, I am not aware of that. I, 
how,ever, hardly think that t mses out of this uestion. 

Mn.xTUY REVIEW ELD'ON TlI: 31ST A~~~  

470. r. T. S. A ~  ~ ~   ~   plea .. 
• tate: 

1(8) the total cost incurred on the "military. re'\Tiew I held  on the 
31st January, 1935; 

, ,'I '""',, 

'(b) the purpose of the reyiinv ~ ,and , ' ' 

,(c) whether it is going to be held every year, or atdifIerent intervala; 
if the latter, at what ~   it is to be held 

'. i ".' ::fl,-.. ,:,;\ . 

JIr. G. :a. ~   TotteDham: (Ii.) The full eost is ~   knbwn, but it it 
~  to amoW1t to B  ~  ~  .1 ~  that the cost 
would have been many times gteater had not the trO(l," ~ concentrated 
in the '\Ticinityo Delhi for otb,ei ~ IItDd ~~  ~   

(b) The pUrpose of f.he Review\lVo.g to give anopportunJty to the general 
JM1Mic to see something of 'the army. ,It' also ga1-e'.n1 opportunity for 
ceremonial training on '8 large so&'le, ,which s of' 'ooh.iderabJe military 
importanoe. ""',,:0, \  ,  ' 

(0) Reviews 8re beld occ8sioIlBl:ly at the ~B ~  ~  autho-
ritie.. There is ,no fixed rulIi ~~ ~  ~   Id,.,: " 

lIr. '1'. S. A ~  Is ,it held every year 
~ \ '. . , . '. 

_. (I .•• ,. lfot&eD.,all1: ~   ~~ -4 matte" of ,fact •. the J.ltocoa-
lion on ~   81'ftviaw ~  ~~  heIdwal ""'5 •• , ago. ,   "   ,   ' At 
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~M~ ~ ~~ ~~~ ~~ ~~~~~~~ ~ 
~ ~  ~~ ~ ~ ~  ~~ ~ ~  tp, ~~ ~ ~ ~ ~ 

whereas beautiful canopies were provided for the. ~~ ~  

~  .... , .... ~  I was not aware of that, fq.ot. 

Sir Jlubammad Yakub: Will GoiVcmment pleaee enquire? 

~  S~  ~~~  I was all!o one offhe inVitees, and I can say that. 
tbere WI,I.S no s,uch ~  

Dr. G. V. Dealuill'ikh:When is the next occ'ssjon for Review going to' 
be? 

JIr ••• b&n\hala,yanam Anangar: What is the purpose of having a 
~  ~~ ~  ~  

Mr; Pl'eIlcUbt (The Hononn,hle bir Ahdur Rahim): Next question. 

-DbNtrmMATlON OF T1IE NON-GAZETTED PoSTAJ. BIfAn'. 

471. ~ M  It:-' •. Joshi:' ","\fm ~  'be pleased to ~  

(a) the number of vacancies in each Circle and in each cadre in the 
Postul Depm-tmeut, remainitlg· vacant under orde1'll oL 'the 
Director G.enera.l;j,)<lJIts· and ~  ~~ i$;' ~  

(b) whether the Director General, Posts and Telegraphs,' has come . 
. to any deeis\on as regardathe confirmation of lower cadres as 
has been done in the case of gazetted officers; 

(c) whet,her the bun against conftrmnH611' hilI! been removed in 
respect of other departments of the Government of India, or 
only in the case of the gazetted st.aff of the. Postal Depart-
ment; 

(d) whether they Itre aw!U'(; of the diQcontqnt that exists among th9 
non-gazetted staff of the P:>si;. Offices on account of the dis-

~  treatment meted ')ut to the gazetted and non-
gnzet,ted staff of 'the ·sli.tne department in the matter of 
confirmation; and 

(e) whether they propose to issue instructions for the confirmation of 
these non-gnzetted officials imn1i-dintely, and if so when? 

The Honourable' Sir 1'ri.Dk' Woy'Ce: (a) to (e). The attention of' the 
Honourable' M ~  is, invited to parle (a) to (e) of the. rtIIply to stallred 

~  No. 9SS aaked.&v Mt" S~ c. 1;4jb,ta in the ~  A ~ ~ 
the ~  August.; 1984. "1'ae question of the removal of the ban again •• ' 
confinnation is under consideration and it is hoped that ordera will inlJlt, 
shortly. . 

CoNTINGENT ALLOWANOE FOB BRANCH P()8TIlA8TBBS IN'l'inIt B A~ 'POsT.lL ' 
CIBCLE . . .... ,.; 

, - ' 

472. *J[r. N ••• oJoabl: Will Government be pleased to state: 

~ ~ ~~ ~ ~ B ~~ ib· ~  , 
Cil'Okr are -not' ~  ~ .,. '.' '. 



USI 

(b) *htlther ~  'the 'Rll'pply O'f"l'ticle& of itoo!'i,lIuo.h ~  email oash 
, bags to keep rupees and small change, IS demed to tham; 

(c) whether in a number of cases they 81'e not provided ~  an 
iron sale; and ' 

<ci) if the ~ ~ (aJ an4:;(\». ~ ~ ~ ~ ilie!lotppn.o.Rve, 
whether instructIOns are proposed ~  be ~  ,ro, reccQslder 
the question and permit Illllall cloth cash bags, as arEi giveb 
to ~  nnd village postmen, t9: bEl" ~ ~ to the 
:Branch Postmasters also r '  " 

The HODour&ble Sir !'rank Noyce: (ll) D{'partmental branch postmasters 
~  ... en s contingent a,llbwaooe, bot utile ~  ~  
mental hranch postmasters .are incluei.e of contingencies no separate con-
tingent allowances are sanctioned for brBnr,h postmasters of this ,,1MB. 

: lb) The 'facts are 84 stilted by the ~  
(c) Iron safes .are supplied only when this is justified by the ~ of 

the cash balance. 
(d), Ill. ~  the reply to part (a) above, Govemm.entdo not consider 

'that the issue of instructions as suggested by the Honourable Member is 
ntitmssary, 

.ABSTtU.OTS OF IlIJ'oBMA1'lON IN VICBlfA01JLAB, IN TIIB BO:M:BAY POSTAL 
, CmoLE. 

473 .... B. K . .roah1: Will Government be pleased to state: 
(a) ~ year in which the abstracts of postal informntion in verna-

,cuiar was last, prirft.ed in t,he li0!Dbay Circle; 

(b) ~  the ra.tes, of postBge and other ~  have under-
gone 'Voriou& ~  the last pJ.'inting of the said 
pomphlet; 

{e) whether the sLuff, pu,rticularly thp DIaJ?,C41'ostmastel'1 and the 
vmage ~ find. it diffictilt ,to ftiniijih even otQiilary in-
formllhon reqUIred by the ~  , 

(d) whether the. Postmnster .Generl).l. Bombay, ba$ re{l,lsed to re-
print the pamphlet on. ~ ground or' fine,nci.!li stringency; 

(e) whether it is under considera.tion to teprint the Drarich Office 
rules in vernacular; and '  .  . , 

(f) ~  to (e) above ~ in. the affirml).tive, whether it is • 
fact that the 'vernacular ()tarlith!) rep' nrit was'last issued In 
1981J? ' 

"The ~~~~  Sir ~  ~~  (a), May., 1981. 
(b) Yes. ." "  . I' 

, (c) No. Branch ~  ~~~  .• ~ ~  ~~  in 
~~~  etc., by Postm!,ster General s ~  ~ ~ hl the vernacwarand 

~ po&tmen '.' are iIlforJ;ned ()f the varIous ·ehqs. by ~ respective 
jIOBtmasters. . '. .  ,  .  .  "  ' 

. (d) Yes. In 1983 it was decided by the Director GenenLl t6 hola in 
M ~~~ ~  ~ •• ~  vimBdUlar 

08() long 88 the financial stringency lasted and this decision was OOIll_U"; 
'Gated to the Postmaster General, Bombay. . . 
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(e) Yea. ~ book of branch office ru)esin Marathi it ~  qeing re-
printtsd. ',,'.! I 

(f) 'Yea. 

Kr. Lalchand Ifavairal; May ,I .know if therptinting of the a.bstr"ct will 
now be renewed'1 .• 

The Honourable Sir )'rank Ifoyce: I hope RO, Sir, before long. 

. . 
CA.8E OF Oll'JII'Ma. R,.x KISHAN, A.STA":t'Il.PBI80){DIN THlG MuZAFJ'A.BG.UUI. 

JAIL. 

474. *Mr. Sham Lal: (a) Will ~  be pleased' to ~  if 
M.r. Ram Kishan, B.A. (National), a State .llris9ner. is confined in Mtlzaffar-
garh Sub-Jail?' ." . ". . 

(b) How many times was Mr. Ram Kishan anested before? 
, . 

(c) Are there any definite charges against him, and if flO, what? 
(d) Has a copy of the charges been given to Mr. Ram Kishun, orlurova, 

the charges been explained to him? 
(e) Has Mr. :RaDl'IUsban 's case been. placed before any judge or 

judges? . . 
(f) Did Mr. Ram l{ishan apply.for a judicial trial? If ao,Y(hat o{der 

did Government pass on that application? . 
(g) If his application for a regular trial has been rejected by Govern-

ment, what was the reason for the rejection of the application? 
(h) Is it a fact thRt Mr. Ram Kishan had kidney trouhle wben he 

was confined in the 'Labore Fort soon after his arrest and was taken to. 
the MRyO Hospital for operation? 

(i) Is it a fact ~  before he haq. completely recovered,. be was taken 
buck to the Lahore Fort, and that his condition got \\'OT8e Hud he deve-
loped palpitation of the heart? 
. (j) What is the state of Mr. Ram Kishan's health now? 

(k) Is it Er fact that there is no whole ~ ,medical attendant attach-
ed to M uzaffargarb Sub-J aii? 

(I) Is it n fact thnt when Mr. Ram Kishnn had an attack of palpita-
tion of heart,it took three hourI> for ~ doctor to come and attend? 

t m) A ~~  ~~  to . transfer him to ~  other suitable· 
place? 

(n) Are Government prepared to oonsider his caSe for release? 

The Konour&bleSlrBeni')' Orltk : (a) Yea, 
, (b) and (.e) On at leB$t ' five ~  has been, taken ~  

him under RegulatiQIlIrt because of his subversive activities . 
. (d) -and (e).:Ne. , ': ,;.r ,1 

(f) 8A(1 (8),; ~  allplicatiOl'lhaa been' recei'9ed by the ~  
of'lndia. ..:,:·.'i ,'.'/ ',;:' '., ".:;; .. ,.;': ;;,.' ~ 

~ 1 .j 



QUESTIONS' AND A~S E S  

(h) to (1). The ·8.tat.e.Pri80nar ~  hospihdfor ~ short: H.me befpre his 
detentibn under RegulatIon m of HUS.. 1 have. no mform,atlOn ~  to hUf 
ailments at that time. but since his dei;(>ntion ns a ·State PrIsoner hiS health 
has. been good except .for oceasionaJ . attook£ .)f· ~ ~B  1 ~  no 
information to suggest that he has heart. tl'Quble ot any ·kmd. He. IS ~  
the care. of the Civil Surgeon,. MuzafIarg¥h. I :.m.ll..Y ndli. ~  hl.s weIght 
in 'December, ]934, was ]21 Ibs.ogainst 112 lbs. on the date of hIS det(m. 
tion. 

(m) and (n). No. 

Mr. B. Du: Will Government consider an apP'licatioD for a judicial 
trial from Mr. Ram Kishan if any such apptjcation is received from him,2 

The lIonourable Sir HeDiy Or&l."'1r: ~ Sir. 

Mr. Sri Prakasa: Do Government dl:,;(!nd euCrdy ~  the reports of 
medical omeers in the jails as regards the health;of these prisoners, or are 
they prepared to depute non-official medical men also toe%8mine the health 
of tohese prisoners? . 

The Honourable Sir Henry Oraik: No, Sir; Government depend on the 
report of the medical officer in charge of the jail who in this case is the 
Civil Surgeon. If there were any ground for thinking that his health was 
bad, it would no doubt be considered whether he should be examined by 
another doctor as well. As I have said, his weight has increased by nine 
pounds since he was detained. 

Ilr. S •. 8at.yamurtl: What. are the definite ·eharges against him? 

The Honourable Sir Henry Oraik: That will require a lot of examina-
tion, nnd I think the Honourl\ble Member might put dowD' a quest.i.OJl. 

JIr. S. SatyamUlti: The question ill already ther., in elause (0). 

The Honourable Sir Henry Oraik: There are definite ('horgos. He is 
a. communist. 

Mr. S. Batyamurt.a: Is communism an ~  uUller. t.4e indian criminal 
law? 

JIr. Prestdent (The Honourable Sir Abdur Rahim): That is a matter of 
argument and legal opinion. 

C.SE OJ!' ONE MR. IR8AN ILLAJD. A STATE PRISONER UNDER RZ017LU'10N III 
. ulmL 

4:75. ·Mr. Sham La]: (n) Are Government aware t,hnt Mr. Ihsan 
Illahi has been a State pri80nE'.t" under RegulatiOn In of t818' for 'mor. 
than three years? -. 

(b) Are Government aware that up to ~  bis case haa ~  
placed before Rny Judges or the charges erplRined to him? . ·-
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(0) A~  ~  ~  ~  Mr. ~ ~ ~ ~  
~  ~  ,on. ~ ~ ~  ~  any oifltl).oe ~  ~ Qligbthave .90mmitt.ad, 
anp. that. thd;V di(i nofgive any .replY?' . . 

(d) Is it a fact that Mr, IhS9.ll Illahi htlod boon l\rre8ted several timeR 
before, butno evidence was forthcoming 8g¥linBt him and he was re1eaeMi1 

(e) Are. Gov6J:ntnent prlilpured to ~  tbereusons, for detaining Mr. 
Jhs'nn" Inahi ? . ' . 

f(f) How IOllg do Government intend to dC'tnin Mr. Ihsllll Illuhi? 
1(g) Under wlltlt eonditions are Government prepared to rele8seMr. 

Ihsan 1lIIlhi:' 
(b) h it It bet thai Mr, H13an mahi is not ktleping good hel1lthiTi juil 

and is l'u{fC'ringtTom heart trOuble'? 
{i) Are Government prepared to consider his ci4le fer ~  'I 

-t'he Honour&bie Sir 1lenry ~  (a) Yes. 
I' (b) The ~ ~ ~ ~~~ ~ ~~ ~ rElP,ly ~ the cha,rses ~ 
~  W8.S ~ ~~~  ~  ~~ ~ ~ .. ~  ~ ~ ~ that he ~~ ~  
<engaged in the revolutIOnary actlVliles with whICh he was charg .. a . 

. (c) As far as I am aware, no such representation has been rece;ved by 
the Government of India. 

(d) Yes. 
'(e) No. 

. {f) and ~  So lOIlg M his detentiQn is aeces8Bry in the ~  ot ~ 
public peace. 

(h) No, On the o,ontrury the health reports on the State Prisoner show 
that he is keeping .good _lth and has gained. 18 '11)8; in w'eiglit. 

(i) No . 

. . .:t'. S. Sa')lDttarti: Who wen. the Judges who examined his case' 

"!'he Honourablt! Sir Benry Oralk: Two Sessions Jlldget., to the beMt 
of my recollection. 

Kr. II. Asaf AU: Will the Honourable Member inform us whether the 
prisoner had any opportunity of testing the validity of the ~ that 
WQS placed before the ·J"udgel1 

The Honourable Sir ~ Oraik: He was ~ ~  COpi1(1! of the oha,rges 
agah\.st him flna lie !Hlbrrint'ed 11 ~  reply ~ theac charges. 

l'tIr. II. Asaf Ali: Would that be Bufficient for testing the evidence? 

~ President {'I'he Honourtlble ,sir Abdur ·1tahiin}: That is a matter 
{)f opinion and inferenee. 

.. .r. II. ~  Ali: Did Governnt,ent ever give him any ~  1b 
.cross-examine the witnesses? 

i'he ~ ~  ' •• my Orall&:: No, ~  



IIr. II. ~  ~ M  ,gj,ve tais ~  :an ·opportunity 
-:to examine the eVidence against him? 

... De ... ..I.iIe .. aar-B!eDl'J i Gn111: ·1 imagine the ·evidence sgainst. him 
is sUllImarised in the charges supplied to him. 

IIr. S. SatyamUJ1i:Wus QUy. :evidence .. placed before tile Judge. at 
:a11 ? 

The Honourable Sir'llenry Ol'&ik: Yes, certainly. 

][r. S. Satyamuttl: "Eviaenoeol whom? Oral or written? 

The Honourable . Sir 'BenryOraik: A written summary of the evidenoe. 

Kr. Ulchand Navalrai: \Yas he allowed to have defence witnesses 
.examined? 

The BO'DOunNe lir:BeDiy 'OnJk: No. I should sny not. 

'Mr. Lalchand Navairat: 'Whynot? 

TiM ~  SirBeflry ~  'l'he Honourable Member does no·t 
'ft'I!m t.o undemtand that the procedure of the Regulation is onh used in 
·eases in whieh it is not" fol' f\ variety of reasons, considered suitable to 
'plaee the f:vidcnee before any ·Court .. 

Mr. LaIdluUi Bavalrai: Tf the prosecution evidence has been placed 
·befor(· t\\·o .JudgeR for their ('onfiineration. why was not the defence evidence 
80 placed? . 

TIle Bonourati1e 'Sir"llemy Orait·: There waB no defence, 80 far I1S I 
know. 

lb. S.Satyamurtt: By whom was the evidence taken? 

The Honourable 'SlrlleDl')' c:hatk: I have said that the usual practice 
,in sur.h cnseR is to p!n're n written summe:ry of the evidence hefore the 
,JIli:1ges. 

Mr. S. Satyamurtl: Rut who tRkes the M'id(ln('@, Rnd who mAkeR the 
:8ummury? 

TIle llChlouratile Sir 11.., Ora1k: The evidence Ctlllsi"tB of etBtementll 
mBde atvl\ri6us time!'! by variou8 people. 

:Mr. S. lIatyamUlti: 'To whom:' 

The Honourable Slrllenry Oralk: Thnt depends. I r.annot say what 
'happened in thil! pnrtreular: M'Ie. 

"111'; •• lI..,...,.iIl: To the pdlice ~  

'7he " ......... ' ." lI8ary' CJrIrUI: A •• mlel to the police; 
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Mr. S. S ~  II). the presence of the person otiazipcf-,: 
The Honourable Sir l!ell1'1 ~  It may consist in };IBrt of ~  

made QV various persons in previous ~  Iii ttij • .pflriictilit case, 1 
rather think it did. 

REl'BlIISENTATIONS FROM FOREIGN COt:rNTRIES TO THE TAR:XFF ~ A B  
ITS ENQUIRIES INTO THE NEOESSITY :rOR GRANTING PROTEOTION T6. 
VARIOUS INDUSTRIES. 

476. ·Prof. N. G. Rang": (a) Will Government ~  to state-
what all interests hom foreign eountries ha-ve Itlnde their representations 
to the Tariff Board on every ODe of the ~  when the B ~  
condllcting ib;. enquiries into the necessity for granting protection to various: 
industries? ,. 

(b) On how many occasions were such representations made !.or 0):: 
against the grant of protection which was then in question? 

(c) What was the general trend of the Britishrepresent&tions made· 
when Indian Textile and Steel Industries were asking for protection? 

The Bonouarble S1r .Joseph Bhore: (a), (b) and (c). The Honourable· 
Member is referred to the Report&! and Evidence Volumes relating .to the· 
various enquirie9 conducted by j,he Tariff Board, copies of which are in the, 
Library. 

FAOTORS AND CONSIDERATIONS TAKEN INTO ACCOUNT BY THE TARIFF BOARDo 
IN REOOMMENDING PBOTEOTION TO A' P AR'l'tOlJW INDUSTRY;. . 

477. *Prof. N. G. Rang .. : (8) Will Government be pleased to st'ate> 
what factors and considerations Qre taken into account by the Turift' Board. 
in deciding whether any pnrticulal' industry .naeda any protection or noL? 

(b) Whn:·, ('eonomic considerntions Qnd elements are weighed in arriving· 
at, the fair selling prices of various products of the industry which seeks; 
protection?' ' 

(c) Are enquiries made injpthe .degree. of efficiency with whil:h' the· 
industry desiring protection is ,otg&nisedand its various concerns are: 
managed and the machinery and methods of manufacture utilised? 

(d) Are the economic conditions of the corresponding industry in othelt 
countries also taken into consideration? 

The Honourable Sir .Joseph Bhore: (a), (b), (c) and (d). The Honourable-
Member is refeITed to the Government of India;,· Comroeree Department 
Resolution No. 3748, dated the 10th July, J923. and to the Reports of tbe-
Tariff Board relating to t.he various enquiries conducted by it" copies at 
\\"hich are in the Library. 

WORKING OF TRB TABlu BoAB.D.· 

4:78. ·PrOf. B.G. :auc.: (a) Will Govemme!Jt;·pJtt ... state ,.;noS" 
when the Tariff Bonrd ht.tf; been worldng? . 

(b) Into how marly .. ilnd. ,\Vhahindu.triea,Ja_ •. ~ ~ .. r ,.Ii"" 
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(c) HoW much t.ime has' been ta.ken by the. Board for' enqmnng iDto 
each of those industries and whAt expenqiture has been incurred by it 
since ~ inC!eption find on ~  of its E'nquirUls? 

(d) l-hd any detAiled cconomieenquirip.iI been ",ttempteil to bE' rnAde 
into the costs of production of the products of the industries under enquily? 

(e) If so, by whomha.ve such enquiries been made? . 
(f). What are the qUAlifications of thQse wh., W8l'e-deputedto make-

such economic enquirios? 
(g) Were t,he fair selling prices arrived at by the Boa.a 8.va.disputed' 

by any of the interest. eoncerned? 
(l,l). If so, by which interests and' whim? 
(i) Did the Board ever see it fit to alter its Own figure for fair seUinr' 

price for that suggested by the interests concerned? 
(j) If so, in which cases and when? 

The Honourable Sir JOleph Bhore: (a) Since' July, 1928. 
(b) A statement is lain on the table. 
(c) The Honourable Member is referred to the Reports of various en-

quiries conducted by the Board, copies of which are in the Library. Ex-
penditure oiRs. 22,58,000 has been incurred on the Board from its incep-
tion till the close of the financial year 1933-84. 1'he estimated expenditure 
during the current year, ~  is Re. 1,56,800. E ~  is no.' 
allocated on account of ea.ch enquiry separately. 

(d) to (j). The Honourable Member is referred· to the reply to questioD' 
No. 476 just given. 

Statement ,IIowing tile enqviriu by the indian Tarill B.oflf'd:· 
PART I.-Vompleted. ./ 

1. Grant of protection to the Steel Industry (1924). 
2. Removaj] of the import duty on Sulphur (1924). 
3. Increase of duties on steel (1924). . 
4. Grant of protection to the Magnesium chloride IDdustry (1925). 
5. OTant of protection to the Printers" Ink Industry (1925). 
6. Grant of protection to the Cement Industry (l92b). 

, ,. ~  

7, Gr&llt of protection to the Pa.per and Paper Pulp Illduatry . (1925). 
8. Grant of supplemellt.ary protection. to the Steel Induatry ~  i). un' ~  .. 
9. Removal of the duty on Spelter and enhancement of t.be duty OD y.,'_ 

pl.llanlsel! Ii&rdwMe (1925). . 
lO. Grant of protection to the Wire aud' Wire Nail Industry (1926) , 
11. Grant of protection to the COlli! Industry (1926). 
12. Grant of. protec::tion Lo theShiphuilding Industry (1926). 
13. Continuance of protection to the Steel Industry (1926). 
14. Changes in «be taJ'iif entries rf!lating to the Printing :Paper (192'7). 
15. Grant of . protection to the Cotton Mill Indullt.ry (1ge7).· . 
16. Tariff equality in teepeet of· the manufacture of Camel Hair, Cottou uft 

Canvas Ply Belting (1927). 
17. Grant iJf protection to the Paywood and Tea Cliett Incluatry (1927). 
18. Grant of protection to thw manufacture of railway WBfOlllland uDderfraMl,. 

OfiIIDPODeDt parte t.hereof, and Wire andWir. Naila (1927) . 
. 19. Grant of protection to ,«lie Match Indu.tI:.Y: (1928). 

2n. Grant of protecijon to fflf Oil Industry .(1928), . '. 
il. Tariff equality in ~ of the IIIl1nufll.cturtl of electric wires Illid callies p.928h. 
22. Tari1f equality in llIIiJIect or tile lBIIufacture -b{ Printing·' ~ (lB,. . 
23. Tari1f equality. in respect. . of the .. lIIanufac. ture of Manila. Rope .(1929). 

r 124. Grant, ofprotaltion to ~ Heavy Chantic!aI.IlliulVy'·(l!}2g). . 
. 25. Grant of ptotection to the lIagnesi.m ChletWe Lldbt.ry (1928),: . 



" 

~ ~  ~ ~   .. t.be' ~  . on ,P,, Jron, ~   
'no ~  M  ~  ~  ~ S  ~   (a.930l. 
aB.· t.tit"m tJretec'tliOll to thtl Salt ~ (1930).  ' 
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29. Grant of 'pY'ote'ction to 1iIte Gol"T!noead rndustty ~   
W.: Grant, Of ~~  ~   to c, ~  ~ ,M",te/.'ljIols In'lde,.oi Steel (1930). 

~   Glrl1nt 'Of protection' to Steel Rails. ~   ' 
,U.'Gta'rit'i)f ~   toth" Sugar Indnstl'y(1931). 
33. Grnt of protection' to the Wire an4 Wi .. , Nail ,Indostry '(1931). 
34. Grant of protection to, the' ~   and Paper Pulp Industry (1931). 
ii.: (Oan1r'of pt'GteetloD'1.o tll1' ~   of ~  Wit(l8 and Clblea (1931,. 
36. Grant' of protection'to 'the Glass Indu9try (1932). 
37. Grant of additional protection to the Cotton Textile ~   (1932). 
lB. Krten.ion bf proteeiion to tire ('Altton T(!xtile IRdtuitry (1932). 
39. Grant of protection -to 'the Sericilltllral Indu!ltry '(l'833l, 
40. Continulnce of protection til the)ron ~   SUlel ~   ~ ,  '  ' 
41. Removal of ''''Tiff ineuality in 'respect of Carlton B  ~ and ReaId. aad Reed. 
~   , 

''PAM ~   P1VJftrut. 

'1. 'Removll.1 of .i.allll ineuality in ~   of ~ 

2. Grant of probection to the Woollen !l1e:d.ile bdWltry. 

~B ~  ~  M   ~   

'-4:". M  ~ 'G, -..: 'WtilfGov'erl1T1ellt. be ~   -.p ~~   
"the nAmes of all the memben of ~   Tariff Board, who hRve 80 far been 
~   with t.heit' lslificatiOOs,aa IIlbrieif '1IeCW'IIt of t.heir past careel'!l 
rele.ting. ,to' 'their touch with industry or econcmiic studies. the dates wherJ. 
they were Rppointed, the periods for which they were originally nppointed 
and the vllrious' ~ ~   ~   they had' ~   the dllt,es 
'when they' had relinuished tbeir.menipen1Jlips and the reasons for theIr 
resignations or relinllishmeu,tR of tJIeirJTIlmlbtlrships 

Th."Boaoura,ble Sir 1p Bbare: With your pennissin, Sir, I will 
"answer ~   A:'T9 'ani 480 t6geth8l' • 

. ,Question .... V4V9 andueation No.  480 pan (a): The Tariff BOf!,rd 
~ a teIPporary ~  and, ~   created ~ JUl,Y,, ~  S   Waa ~   
ed in 'the fi1'8t matsnoe for a penod not exceedmg ~ year.  The Bod 
has, however l'emllined in exist.eaca oontinuou.sly einee then ecept for 
brief periods in 1933 and agB", ~   yesr. Sl!.nction fur tbtl continuance of 
rthe Boardi has. usually 'btIen obtaied fQr perl.oda of one yet at, a time but 
on occafliunjl for ~  B of two yeQ.rs at a time.  Members  of the Board 
are not appointed fOr, Mly fb:ed period aad the tAme for which they remain 
. ....ab the Boam ~ ~ M by ~   ~  Periods, of. 
·tenure havellsually been fi'le Y61'1i or undel'.  Haying regard to the ~   
pp:l!or.y U8tute or the ~   of the Boatd ~   do Bot oonsa.er 
'it necessary' to fix definitely ably lllinnU.1ll aod maxiJrtum  limitlll of iJet!m'e 
. of their, sP, POi,ntmentB bY, meIn,Mn. , ~  ~   Ott, ,', t,he ,table, 0., ~  ~   
, ~   ,l:f1e .names ~ ,past !Jnd ~  ~ i:).pWe1'A, 6f the Boatc! axic1 of,ller 
.dbiai1t1 ,aitid' faa: inSQ far 88 ~   18 pQNihl., 1x ~   these. 

'Question No _I ~   __ ~~M   iff re-....i. to 
'-Chapter VII' 'Jf' t!le· ~  riitBiii'fl't'-scAl ~   ., ~ 



8'
a
U
n
u
n'
 ,
Ao
tt'
itt
g 

~ 
d
d
ai
l,
 
0/ 
1
M 
Hr
tJ
iu
, 
0/ 
t
he
 A
I 
e
mb
er
, 
0/ 
t1
ae 
Ta
n/
! 
Bo
or
d 
• 

N'
ar
ne
8. 

li
r 
Ge
or
ge
 
R
ai
n
y,
 
K.
C.
B.
I.
 

It
ir
 P
a
d
e
mj
i 
(J
i
n
wa
la
, 
Kt
. 

~
~ 

~ 
 

. 
Dr
:.
 
J
o
h
n 
M
at
t
h
ai
 
. 

~ 
 .
• 

~ 
~ 
 M
 

~ 
 C
.I
 .
. ~ 

 

Mr
. 

~
 I
bl
'a
bi
m 
R
Ui
i
mt
o
ol
a 

:g
wo
 
- 

• 

QI
iI
I
Uf
ic
at
io
nt
! 
et
c.
 

D
at
e 
of
 

~ 
 

. ~
 t
h
e 
B
p
ar
d 
..
 

I.
C.
B.
 

. 
~
 ,
fu
l)
", 

~ 
 

B
ar
·
at
-
L
a
w 
pr
o
mi
n
e
nt
 p
u
bl
i
c 
5t
h 
J
ul
y,
 
1
9
2
3 

. 
m
a
n 
a
n
d 
b
1,
ll
!i
n-
m
a
n 
of
 

it
il.
Dc
ii
·. 
"
Fc
;J
l'
I
De
rl
y 
. 
a 

ro
a
m':
: o
f 
t
he
 L
~ 

 
Aa
ia
e
m
bl
y.
 
.
.
 

~ 
 

~ 
E

 
It
t
b,
J
W
y.
,.
;
ul
2
3 

f'
er
g
us
e
o
n 
\;
Oll
eg
e, 
P
o
o
na
. 
.
'
 
. 

~
 

 
a 
me
m
be
r 
of
 
t
h
e 

C
o
u
nc
il
 
'
of
 St
at
e.
 

I.
t!
J.
8.,
 
D.
80
., 
'1
3.,
.·,
· 
» .. L
.,
 
2
2
n
d 
J
u
n
e,
 1
9
2
5 

I 
B

~ 
E

'i
il
ie
s,
: 
~
 

~
 
 
(
b
Ue
ge
. 

Ma
dr
al
l.
 

I.
C.
S.
 

~ 
 

~ 
 

. 
. P.
at
t.
of
 

le
a
VI
ng
 t
h
e 

B
~
 • 

14
t.
h 

~
 
~ 

 

2
7t
h 
Ma
rc
h.
 
19
30
 

~
 J
ul
y,
 1
92
5 

1
2t
h 
J
u
n
e.
 
1
9
3
4 

. 
6t
h 
~
~
 

 
19
3.
1 

B
us
i
ne
ss
 
m
a
n 
a
n
d 
p
u
bl
i
c 
m
m 

of
 
st
-a
n
di
n
g.
 
F
or
m
er
l
y 
a 

me
m,
be
I: 
o.f
 
~ 

 
~

 

2
n
4 
~

 
1
9
3
0 
1
6t
h 

~
 
~ 

 

A
~
 
, 
,. 

~ 
. 

Qi
*.
, 

~
 ~
 

~
 
 

~
 .. BtiB of

t 
Bo
arI
\ 

~
 
f
Ql'
 
•
•
 l1
U8
 

~
 
 
". 

J
oi
n
e
d 
t
h
e 
C
o
m
me
re
c 
D
e
p
ar
t.
 

me
nt
A 

Re
ti
re
d.
 

Re
ve
rt
8d
 
t
o 
t
h
e 
e
d
1ll
l
at
i
Oll
lll
 

w
or
k.
 

~ 
~ 

~ 
~
~ 
 

~
 

 
'1
'-

~
 

~~
 

 
t
h
e 
C
e
nt
r
al
 
Pr
ov
i
De
 .
..
 ' 

• 
_:
1
1.
_ 
,
.
.
.
.
 

.
_
.
 
_
_
 
• 

A
c
c
or
di
u
g 
t
o 
t
hl
t 
~
 
 
of
 
hi
s 

~
 

 
he
 
di
d"
 
n
ot
 

~ 
~ 

~
~

 
~
 
.
.
 
\
" 

. 

':
. i i I I 



!ta
mo

a. 

M
r. 

G
. T

. B
oa

g,
 C

.I.
E.

" 
• 

M
r, 

H.
 B

. B
at

he
ja

 

D
it

to
 

M
r. 

G
. W

ile
.!,

 O
.S

.I.
, C

.I
.E

. 

M
r. 

G
. A

. N
aW

Ba
n 

Qu
.ut

1c
.tio

DII
, e

te.
 

• 
I.

C
.S

. 

ba
te

 o
f 

ap
p"

>i
nt

m
en

t 
to

 th
e 

B
oa

nL
 

• 
3r

d 
A

pr
il,

 1
93

1 

D
at

e 
ot

 
le

av
in

g 
th

e 
B

oa
rd

. 

15
th

 M
ay

. 
19

33
 

M
.A

., 
I.

E
.S

., 
Pr

of
es

so
r 

of
 

12
th

 D
_

m
b

er
, 

19
32

 
15

th
 M

ay
, 

19
33

 
E

oo
no

m
ill

ll 
an

d 
Pr

in
oi

pa
l, 

B
av

eD
B

ha
W

 C
ol

le
ge

, C
ut

ta
ck

. 

D
it

to
 

I.
C

.8
. 

12
th

 O
ot

ob
er

, 
19

34
. 

St
il

l o
n 

B
oa

rd
 

2n
d 

Se
pt

em
be

r,
 1

93
3 

St
il

l o
n 

B
oa

rd
 

• 
Pu

bl
io

 
m

an
 

of
 

st
an

di
ng

. 
7t

h 
Se

pt
em

be
r,

 1
93

3 
25

th
 J

un
e,

 1
93

4 
Fo

rm
er

ly
 a

 m
em

be
r 

of
 th

e 
Co

U
l1

cil
 o

f S
ta

te
. 

Sp
ec

ia
l 

Pa
ri

H
 B

oa
rd

-O
ot

w
n.

 P
",

fl
e 

In
du

Bt
ry

 E
nq

ui
ry

, 
19

26
-2

'1.
 

Re
as

oD
II 

fo
r i

ea
vib

a.
th

e 
Do

 •
•
 

---
---

---
---

---
---

---
• 

Se
rv

ic
es

 r
ep

la
ci

td
 a

t 
th

e 
di

e·
 

po
sa

l 
of

 t
b 

G
ov

er
nm

en
t 

of
 

M
ad

l'a
B.

 

j 

W
as

 a
pp

oi
nt

ed
, 

fo
r 

th
e 

Se
ri

-
cu

lt
ur

al
 

In
du

st
1J

' 
en

qu
ir

y 
t 

on
ly

. 
I 

W
as

 a
pp

oi
nt

ed
 f

or
 

th
e 

Ir
:o

n 
an

d 
St

ee
l 

In
du

st
ry

 e
nq

w
ry

 
on

ly
. 

i :! .. i1 ~
 i ~
 

'. 

'.t
he

 
H

on
ou

ra
bl

e 
Si

r 
Fr

an
k 

I.C
.S

. 
14

th
 A

pr
il,

 1
92

6 
31

st
 J

an
ua

ry
, 

19
27

. 

}
Th

is
 w

as
 a

 
du

pl
ic

at
e 

T
ar

if
f 

B
oa

rd
 s

et
 u

p 
fo

r 
th

e 
C

ot
to

n 
T

ex
ti

le
 

In
d1

l8
tr

y,
 

8B
ql

lir
y 

on
ly

. 

N
oy

ee
, X

.C
.S

.I
. 

B
aj

a 
Si

r I
Ia

ri
 K

is
he

n 
K

au
l 

M
r. 

N
, S

, S
ub

ba
 B

aa
 

Pu
bl

io
 m

an
 o

f s
ta

nd
in

g 
1s

t J
ul

y.
 1

92
6 

, 
M

. 
A

, P
ro

f8
iis

or
 oC

 E
oo

no
m

ic
s 

1s
t J

ul
y,

. 1
92

6 
an

d 
Pr

in
ci

pa
l. 

M
ah

ar
aj

a'
s 

C
on

e,
., 

M
ya

or
e.

 

21
st

 J
an

ua
ry

. 
19

27
 . 

21
st

 
~
 i

02
7.

 

j ; j 



~ UfD ANSWUS. ~  

Prot •. G. 1taqa: In view o£t,be tact·. that the Boatdbas been in 
.existence more or le88 continuously for the last 12 years, do Government 
illopose to make ita. permanent organisation? 

The Honourable Sir Joseph Bhore: No, Sir; its continuance would just 
.depend upon whether subjects arise which require a reference to. the Board. 
. Prof .•• G. Jl.anga: In view of the fact that. subjects have ~  arising 
continuously to keep this Board more or less 10 ~  ~  for 
'the last 12 years, ao not the Government of India think that, in the. ~  

~  of trade in Inaia, this. Roard should be made a permanent IUstl-
tution? 

The :a::onourable Sir Joseph Bhor&: I am not prepared to subscribe to 
the view of m.v Honourllllle friend. It is R qliestion of personal opinion. 

:Mr. S. Satyamurtl:: Have any members of the Board resigrted or relin-
quished their membership before t,heir time? 

The Honourable Sir Joseph Bhore: As I said just now, there is no 
8efinite time limit, but I have given a statement and all the information 
that I can gather I have embodied in that statement. 

Prof. N. G. Ranga: Is it not a fact that several of the gentlemen who 
were appointed 8S members of the Tariff Board did not have anything 
to do with any of the trades or industries into which they were expected 
to inquire? 

The Honourable SIr .Joseph »hore: That waBone of their qualifications, 
Sir. (Laughter.)" 

Prof. N. G. Ranga: Is it not a fact that ·severa! of these members did 
not have any other qualification? 

:Mr. ~  (The Honourable Sir Abdur Rahim): Order, order. 
Next question. 

TZNURE OF ApPOINTMENT OF THZ MZMBDS OlI'THE TABIJ'I' BOABD. 
+480. ·Prof. B. G. Jl.anga: (8) Will Government please state if there 

is any fixed pcrion. for which the members of the TIi.riff Board are usuRlly 
appointed? If so, what is it? If not; have Government considered the 
13.dvisability of fixing the minimum nnd maximum limits of tenure of the 
membe.rs of the Tariff BORrd? 

(b) ·On what considerations and for what qualifications· ~ one usually 
-selected for the membership of the Tariff Board? 

REVIEW BY GOVERNMENT OF THE WORKING OF TO TABo)' BOARD. 

481. *Prof. N. G. Banga.: (a) Will Government be pleased to state 
whether the manner ill ~  thE' 'rari/T Bnard hns hePtl cnnstituted, its 
members recruited and its work carried on has been reviewed by <k>vern-
Ulent ror a.ny or all the years of its working? 

(b) If BO, for which years were .such reports submitted to Govern.ment 
.and what ,are their remarks for the. suoclissive years? 

(c) If the reply to part (8) be {o the negative, are Government aware 
of the necessity for reviewing the working of the Board since its inception, 
·and if so, do Government propose to consider the advisability ·of apJIOinting 
·8 Committee bf non-officials. representing ,the Industries and. Commeroe and 
'Ceutral Legislature to review the methods of enquiry evolved by and 
the method of recruitment of mez:nbel'9 of· and the trade enquiries carried 
on by the Tariff Boorrl? 

tFor anawer to ~ qUeatiOD. ,ee anawer to q_tioo No. 479. 
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..... 1 ~  laleph·<lbor&: (a), (b) ·l\nlf.(c)·.:The work of the· 
"rmtiff. Boord 'Comes under review ot Government on eBeh O(lc8sion wh'en':iii 
presents 3 report. In the optt.tiM\ of Government DO otlier nieth6d of' 
review is necessary. 
AOR£'BMENT WITH THE GOVERNMENT OF CEYLON REGARDING, THJi: ~ S  

OB' CooOANUTS AND COPRA INTO INDU. 

' •. *Prof. If. Q;,kD,p; (a) Will Government ~ pleased to ~  
have concluded any agreement with the Government of CeylOD regar4i.ag 
the E ~  imports of cocoanuts and copra into India? If so, wha .. ·..,.· 
its terms? 

(b) Have the Indian tariff levied on cocoanutimporta been ,reduoed in 
favour of Ceylonese imports? If so, to what e:xtept? 

(c) Are Government aware of tbe fact that after thisreduetioJl' 
of our tariff upon cocoanut imports, the Ceylonese COCOlln\lt imports have' 
been increasing phenomenally and that, as a consequence of such. increased 
~  the Malabar: And other Indian cocoanut indulltry has been very 
badly affected? 

The Honourable Sir, J'OfIeph Bl1o_: (n) 'l'he Trade Agreement, concluded 
at Ottawa in August, 1932" between His Majesty's Government in· the 
United Kingdom and the Government of India, a copy of which rs, in the 
Library of ~ Legislature, provided inter alia for the grant of a· ten. per 
oent. prefenmoeoncertain products of the BritiBh Colonies. Coeoanutlt 
and copra are included amongst these products ano Ceylon is regarded as 
B British. Colony for the purposes of t.he Agreement. No speeinl and 
separate agreement hns been concluoed with the Government of C('ylob. 

(b) As a result of the Indian Tariff (Ottawa Trnoe Agreement) Amfilnd. 
ment Act, 1982, the duty on cocoanuts and cocoanut products, which was 
formerl.Y 25 per cent. ad valorem, was altered as follows with effeot from 
thf' 18t.ofJnnuary, 1938: 

8tGflclard ~ Colonial 
:prt/ ereneial rate. 

Coooanuts 30 per cent. 20 per cent. 
ad ~  oel tialoretll. 

Copra 30 per oen •• 
ad 1I<Ilorom. 

20 per cent. 
ad wloretn 

Coooanut oil 315 per oellt. 23 percent, 
adinJlorem. ad valoretll 

The duties have not sinee been altered. 
(c) Government have received representations ~ that effect. 
Pro!. H. G. ltaDga: Is it a fact that though we have been grnnting this, 

prefererwe torCGy)on und to CeyloJ!lese'pl'odu.(>tsor hnports into this country, 
our imports ir.to t.hnt country have not been B ~  any ~  
preferf'nee? 

.. The Honourable SIr,JOIeph·BJu.-e:' The mlltter is under consideration 
at the present moment, and I am unable to make any very definite pro-
!fOttnM'ment . 

. ;1'IIGI..lII'."IJ': tllupl:' III it notA fact that Ceylon has not, beeD. ~ B  
!tDy pre£emnee l at' 'Btl to our' imports into. thatcol,lnt1'Y? 

.. !l'Ilt' ~  '. ~ .... r ,TfIIMi,i. very largel, 'rue. 
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Mr .•. Ananthuayanam Ayyangaz: Huw long hal' it UE'fln under con-
lIiilel'il.tion? 

The Bonourable Sir J'oseph Bhofe: J tilml. for the last six ril(Hltlll, or 

:Mr. S. Satya.murtl: With reference to the answer to part (0) of the 
quest,ion, that they have re0eived )'epresentatioDs, when do Government 
propose to take any actioD in order to prevent this loss to Malabar and 
other Indian cocoanut industry? : " 

The BODour&ble Sir Joseph BhoN: 1 do not know whether my HonolJl'-
able friend WH3 in the House the other day when I informed: the HOQsl:l 
that II report had now been received which was drawn up by an ad Abo 
committ.ee which eXflmined this subject, and that that report isnow under 
the ('onsiderntion of the Imperial Council of Agricultural Research. 

)(r. S. satyamurti: When do Government hope to be able to pass 
orders thereon? 

The Honourable Sir Joseph Bhore: With the least practicable delay. 
Prof. N. G. Ranga: May I knoW', Sir ... 
)(r. President (The Honourable Sil' Abdur Rahim): Next question. 
Prof. N. G. Ranga: There are some more supplementary questions, Sir: 

we have not had a chance .... 

Mr. President (The Honourable Sir Abdul' Rahim): Next ,question. 

MINIMUM WAGES FIXED BY THE CEYLONESE AUTHORITIES FOR PA.YlIrtlllNT TO 
INDIAN IMl\tIGRANT LABOUR. ' 

:1:83. *Prof. N. G. Ranga: Will Government be pleasl'd to state: 
(a) the Sllccessivest.andards of minimum wages fixed by the 

Ceylonese authorities for the payment of wagea to Indian 
immigrant labour; 

(b) the levels of t,he retail-price indices at the times when these 
minimum limits were being fixed; and 

(c) the proportion of the estates in Ceylon which were· giving effect 
to the minimum wlIges fixed a.nd the number' of workers 
employed on other estates? ' 

Kr. G. S. Bajpai: (Il) A statoment containing the information required 
by the Honourable Member is laid on the table of the House. , 

(b) The Honourable Member is pr.esurnably referring to the retail price 
indiaes of articles in use by' Indian .estate labourers. It is regretted that 
the informllt,ion is not availahl(!. I may, hOwever, inform the Honourable 
Member that in agreeing to the reduction of wages that tack plaeo in 
February, 19H2, the (J()vernment of India took into account the fall in prices 
that had oecurred since ~  when minimum wag'e rates were fixed, Since 
November, 1934, these rllteR have heen reRtored to the 1932 level and. if 
the issue price of rice be taken into account, are now practically equal to 
the 1929 rat,es. '. 

(C) The minimum rateR of wages are, by law, applicable to all ef,tatos 
employing Indian labour. 

• 
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QUESTIONS AND ANSWERS. 1275 

Prof. H. G. Ranga.: Is there uny machinery to see that this particular 
law is enforced and that benefit iF; given to the plantation la.bourers in 
all the plantations in ~  

:Hr. G. B. Bajpai.: Yes; for t.he purpose of fixing minimum wages, there 
are district boards snd there is a central wage board; as regards the en-
forcing of the decision of these boards, there is the Oontroller of Labour 
and hifl subordinates. 

Prof. If. G. Rang&.: Are the Government of India aWAre that in many 
of the outlying estates even today this particula.r law is beingevnded and 
a good mnny workers are not getting the benefit of these minimum wages? 

:Hr. G. B. Bajpai: No: I am not QW'are of that: an(l I should think that 
it was highly unlikely that, if this were t,he Cllse, the Agent of the Gov-
ernment of India in Ceylon, one of whose main duties is to tour the estates,-
would not have hnd his attention drawn to the faet. 

Prof. If.G. &an,.: In view of tho fact that there have been somo aIle-
gaiJions made to this effect in the PresE!. will the Honouraule Member be 
pleased to make a reference to the Controller of India.n Labour in Ceylon 
to Ascertain the position? 

.t'. G.S.lJaJp&': If the Honourable Member will be 80 good as .to 
pass on to me tho statement upon which he bascs this information, I shall 
be very glad to refer it to tho Agent for inquiry. 

INDIAN IMMIGRANT LABOUR EMPLOYED ON THB CEYLoNESE ESTATJIS. 

484. -Prof. If.G. BaD,a: (a) Will Government state: 
(i) the total number of Indian immigrant labour employed on thC' 

Ceylonese estates; 
(ii) the IrDDual incJ:ease or decrease in their numbers during the last 

ten years; 
(iii) the total number of Indians employed in all other occupatioDs; 
(iv) how many of them have made Ceylon their home; and 
(v) the 'political righte or disabilities of those Indians who are 

domiciled in Ceylon '1 

(b) Will Government be pleased to state if they are negotiating with the 
Government. of Ceylon for 8 more favourable trade agreement '1 If so, 
what stage has been reached by such negotiations, and do Government 
propose to consult the growers of cocoanuts and other products of this 
country which are likely to be interested '1 

(c) Do Government propose to press upon the ~  of the Gov-
ernment of Ceylon the necessity and advantage of Ceylon purchasing 
more of Indian rice and paday in preference to imports from elsewhere 
Bnd respecting the OODUDercial and industrial interests and rights of t,he 
Tndians in Ceylon '1 

B2 
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lIr. G. S. Bajpa.l.·: (8) (i) Approximately (i!l4,.'i{)() (lIl the 1st June, 1934. 
(ii) 'fire iufornlution uesired by the 'HolloUl'uble Member .is. eOl!tained 

in t.he Annual Heports of t.he Agent of the GoveJ'Dment of IndIa In Ceylon, 
(JOpies of which wil) be found in the Library of the House. . 

(iii) and (iv). Government have no information. 
(v) I would refer the Honourable Member to the answer given to Mr. 

Abdul Matin Chaudhury's· question No.1, on the 5th February and to 
connected supplementnries. 

(b) and (c). I would refer the Honourable Member to the answer ,,,,inch 
was given by the Honourable the Commerce Member in reply to his supple-
mentary question. 'fhe Ueport sumbitted by Dr. J. S. Patel as a result 
of his inquiry into the conditions of the COClcanut growing and cocoanut 
products industries in India was reeently considered by an ad lwo eommittee 
appointed by the Imperial Council of Agricultural Research. This repon 
IS at present under consideration by the Government of Indi&. ' 

PrOf. N. G. Ranga: Will the Government of India be pleased to publish 
the report of MI'. P:I1<'I',' 

, Kr. G. S. BaJpai: I nnswered 1\ questi.on on thn.t subject some time 
ngo and sa.id that, as soon as consideratIon of the matter was complete, 
the report Will be published, perhaps. 

IIr. Bami Vencatachelam Ohetty,: Have Government any information 
1\.8 regards the extent or value of cocoanut plantations held by IndiaDS in 
<ieylon? 

Mr. G. S. Bajpal: The inquiry hat:! been in regard to plantations and 
produetion in India and not as regards plantations and production in 
.ceylon. 

Mr. Sami Vencatachelam Chatty: Are Government aware that there 
are several Indians who hllve got plantations in Ceylon? 

Mr. G. S. Balpai: That may be; but I submit it does not arise out of 
1;hiH . question which rnHkf's an mquiry regardiqg cocoanut production in 
India, 

PrOt. N. G. ~  Will the Hononrahle Member he prf'pflreO, to ron-
sidpr the ~  that the reports of his Controller of Indian Immigration 
in Ceylon should he circulated amongst Members of the Assembly? 

:Mr. G. S. Ba1pal: I think my Honollrahle friend refers to the report 
or t,he A"'pnt of the (lnvl'mmont ·)f TnlliA in ~  beC/mse of the report 
"f Ihp nontroller in CryloTl we g-et only A few copieA: I 'will rertainlv con-
side'r fhnt RU!!g'cstion. . 

CONSTRUCTION 01' AN AERODROME m THlt CunDAPa DISTRICT OJ' THJI 
MAnB.AS PRESIDENCY. 

4R5. *Prot. N. G. Kanga: (a.) Will Government be pleased ,to lItate 
if t,hev ('ontpmnlAJe ~ 811 IProdrome in. nuddapah District, of 
the Madras Presidency? If eo, in what part of it? 



QUBSTIONS AND LVSWBB8. 

(b) What amount of money is proposed to be spent on it? 

~  What will be the capacity of that lerodrome? 

1m 

The Honourable Sir !'rank Noyce: (8) Yes. About four miles from 
Cudd8pah on the ~  Road. 

(b) Rs. 8,500. 
(0) It will be an emergency landing ground. available for use by all 

types of aircraft. 

BROADCASTING SonEME OF TID: GOVlllBlQUllNT OF INDIA. 

486. ""fro!. R. G. Banga: Will Government be pleased to state if they 
are aware that the broadcasting schemes of Madras and Bengal Govern-
ments have been held up owing to the central scheme not being ready? 
If so, at what stage is the scheme of the Government of India and when 
is it expected to be completed? 

The Honourable Sir I'rank Noyce: The Government of India are in 
correspondence with the Government of Madras regarding a scheme for 
broadcasting in that Presidency but no general scheme for broadcasting 
in Bengal has been forwarded to the Government of India by the Bengal 
Government. 'rbe Government of India hope to make an announcement. 
itl the near future regarding the development of broadcasting in India. 

ADVISABILITY Oll' UTILISING BROADOASTING FOB EDUOATIONAL Pmn>OSES. 

4R7. *Pro!. N. G. KaDga: (a) Have Government ~  the 
advisability of utilising the broadcasting for educational purposes. 
especially among the illiterate masses living in villages? If so, do 
Government propose to consider the advisability of constructing and 
developing separate broadcasting zones for the linguistic areas? 

(b) Have Government considered the neoessity of making the broad-
casting a state enterprise, free from all politics, even that of Government? 

The Honourable Sir !'rank 50J'ce: The Government of India are now 
giving careful consideration to the general question of the devolopment 
of broadcasting in India as a whole including the points mentioned by thEt 
Honourable Member. 

Prof. N. G. :Ranga: Are the Government of India considering the POB-
sibility of developing this as a State concern? 

The Honourable Sir !'rank Royce: I am sorry my Honourable friend 
seems to he under a misapprehension. Broadcasting in India is a State 
concern. The Indian BroadcBsting Service is an Indian State B ~ S 

ing Servi('.e find the whol/'. of the staff from top to bottom consists of 
Government servants. 

1Ir. B. Da.: Will politicians be allowed to utilise bl'ondcnsting for the 
next eleotion? 

(No answer.) 
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PBOSOBlPTlON oJ!: MR. SUBHAS CHANDRA BOSE'S BooK. "THE INDIAN 
S'l'RUGGLE ". 

4BB. ·Pandit Nllakantha Daa: (0.) Will Government be pleased to state 
the reasollsihat led the Government to take the drastie'step they have taken 
in proBl!ribing Srijut Subhus Bose's book "The Indian Struggle, 1920--34", 
published by WiHhart &, Co., 9, .Tohn Street, London W.e. 2, England'J 

(b) Are Government aware that there is a strong belief in the country 
that the book has been proscribed as 8i measure of harassment and not for 
any other reason? 

(C) Are Government prepared to arrange to make the book priva.tely 
available to the Membel'S of this House for a reasonable fixed period so as 
to enable them to judge the validity of the Gov/mlment'a oqntentioJ).s? 

The Honourable Sir lleD.ry OJ'&ik: (a.) The Govert1lDcnt of India after 
-careful examination of the book .entitled "The Indilln Struggle" by ~  
S. C. Bose were satisfied that it was undesirable to permit its importatioll 
into Indio and, therefore, as hR!'! been done in other cases, thev issued the 
necl's8llry notification under the SeaCustows Act. Their "reasoDs for 
thkl opinion were, ~ stated by the Secretury of State in the House ~ 
Commons, that the book tended generally to encourage terrorism or direc' 
aotion. 

(b) GovernmenL lire not aware that tht're is Elny such feeling: the reply 
which I have already givell shows that t·he suggestion is without foundation. 

(c) No. 

Mr, 8. 8atyam1ll't6,;. Have the Government of India read this book? 

The Honourable. Sir ll.emy Oraik: Yes, Air. 

Mr. S. Satyamurti: Whi(:h of ~  

"!'he Honourable Sir HeDrJ 0raiIr: I am not going into details. 

Kr. S. Sat,.murti: Will Government give us the p&8sages01' ther 
evidenoe on which they held that this book was a. direct incitement to 
t,errorism ? 

The Honourable Sir Henry Ora1k: No, Sir, I am not prepared to do that. 

lIIr. Sami Vencatachelam Ohe,ty.: Have the Government of India read 
the If'view of thiR hook which recently appeared in the Manchester (Ju4rdi4f1, 
hy Mr, J. P. ~  an I.O.S. offlMr? ' " 

The Jlonourable 8ir JleDIJ 0nUIi: No, Sit, I have not reed it, 

Mr. Sami Vencatachelam Ohetty: Will the Hoooumble Memherbe 
plNu'ed to read it for his own elucidation? 

IIr. Pnlident (The Honourahle Sir Abdur Rahim): Order, omer. Tha' 
is not a supplementary question. 



SS ~ AND ANBWBRB. 

REVISED SOALES OF PAY FOB SUBORDINATES Olll: THE NORTH WESTq 1 
RAlLWAY.' 

48{). ·Xr. !'aJdrt7hand: (8) Will ~  be pleased to state whe· 
ther it is a fact that orders regarding the enforcement of thll reviaed scalSl' 
of pay for subordinateB appointed on the Nort,h Western Railway after 
the 15th July, HUn, but before the 1st August, 19a4, ,vere circulated in the 
Agent'E\ letter No. 1>61.E./67, of the lith September, 1934. 

(b) Is it a fact that mere is some staff that was temporArily. appointed 
on the North Western Railway after the 15th July, ]981, but, before the 
date of the introduction of the new scales of pny, that ii, 1st August, 1934, 
and that no specific warning was given either at the time of ~  
or at the time of the filling in of the Agreement Form No. WM.,,87 
{Revised) to the effect that they will be brought under any new I'oales 
(If pay, then proposed to he introduced, at ~  time Ia.ter? 

(c) Is it a fact that there is cert&in Rtoff who were temporarily a.ppoint-
ed before the 15th July, 1931, und were given 110 wuming similar to that 
givell to the stoff referred to jn part (q)? 

(d) Is it, a fact that the staff as referred to in part (c) have been given 
the benefit of the old scales of po,y, whereas the staff referred to in part 
(b) have been placed on the new Bcales of pay? 

(e) If ,t.lle z:epliE's toplU.·ts,. (a), (b), (0) sud (d) be in the aft'trniative, 
will Government please state the reason foJ' thi!3 differentiat,ion I' 

(f) Is it a fact that there were certain staff appointed after the 15th 
Jul.v, Ul31, but before tolLe date of the introduotion of the new scales 
of pa,v, who ·were distinguished from the staff mentioned in part (b) in· 
asmuch as the former were, Hpecifically warned in writin'g' at the time of 
their appointment that they would be brought under the uew scales of 
pay when introd\loed? 

(g) If the replies to parts (a), (b) IUld (f),be in the RlIirmative, wiD 
Government please further state whether the staff referred to in part (b) 
bave . been brought under the new scales of pay, according to the letter 
mentIoned in part (a), Ilnd have thus been bracketted with those who 
were given B definite warning· to the effect that they shall be brought 
under the new scales of pay? If so, wh:v? 

(h) Is it a fact that the Agent., EBl1>tem Bengal Railway , has by his 
llddendn and corrigenda of the 21st September, 1934, to hie. letter No.' 
8O.E./2R, of t,he lOth Septemhel', 19H4, ulkiWt'd !ll1ch staff, as were appointed 
after the 15th .Tulv. 1{)'1J1. but hefore the date of ~  of the new 
RcaleR of pny flnif ~  givpn no warning in writing at the time of the 
appointment. to enjoy thp old RcaleR of pay. and haR thus exempted his 
staff Himilar in statuR to t.hat of t;hp North Western Rnjlwav mel!tioned in 
part (b) from the operation of the new scales of pay? 

(i) If the'reply to part· (h) be in the affirmative, will Government 
please state the reason for differentintion between the policies of the two 
~  State-managed Railways? 

(j) Do Government propose to do away with the differentiat,ion by 
issuing clear inat.ructions to the Agent. Nol'i:h Wf'stem R.ailway, to allow 
such ",taff, as .lWll"13 not warned in writing at the time of the a.ppointment to 
the effect that they shall be ~  under the new. scales of pay. to 
.enjoy the old Bcales of pay? If so, when '! 
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1Ir. P ••• Bau: (a) Yes. 
(b) to (g). Government have no information on. the specific oasel men-

tioned, hut they have issued oertain general orders· ~  the principles 
tbai should be followed in these casas. for the gwdance of the vanoUB 
State-managed Railways. A copy of the orders will be found ~ ,the 
Library of the House. Drietly stated the ~  proceed on the pnnClple 
that persons appointed after the 15th July, 1931. when originally orders 
were issued that no permanent appointments should be made for the time 
being. should come under the new scales of pay unless they were engaged 
under an agreement which entitled them to a specifio scale of pay and 
did not provide for a revision thereof. The order also exempts persons 
who entered service before the 15th July, 1981, on probation or as the 
rep.ult of a competitive examinati(ln or by 9 Selection Board or Committee 
held before that date if they were not specifically warned that they were 
liable to come under the new scales of pay. These orders, however, do 
not apply t.o retrenched persons borne on a waiting list who have been, 
or may be, re-appointed after the 15th July, 1931, but before the 1st April, 
19Hfi; they will on reappointment. be entitled to the old scales of pay if 
they had been originally appointed before the 15th July, 1981. 

(h) to (j). Government are enquiring into the aUegationthat the two 
railway administrations referred to have interpreted the orders of Govern-
ment differentl,v. nnd will issue further instructions, if necessary. 

Dr. Ziauddin .Ahmad: I am sorry I did not exactly oatch what the 
Honourable Member said. Did he say that the personR who were employed 
before this date on temporary POllts would continue to draw the old Bcales 
of pay? 

1Ir. P. R. Bau: Sir, the explanation is a bit long. If my friend will 
kindly refer to the orders, R copy of which is in the Library of the House, 
I think all his diffioulties will be solved. 

PUBLIO HOLIDA.YS :roB TlD!l TBLEGBA.PB BBANOB:. 

490. *1Ir. I'aldr Ohand: Are Government aware that in the Tele-
graph Branch of the Posts and Telegraphs Department, the staff is not 
even allowed holidays for imrol·tant fefo;tivv.ls nnn ~  days like Dewv.li 
and Dussehra? If so, are Government prepared to declare these public 
holidays for Telegraph staff as is done in Post Office and other Depart-
ments? 

The Honourable Sir I'raIIk Noyce: The attention of the Honourable 
Member is invited to the reply given by me to Mr. Sitakanta Mahapatra's 
starred question No. 370 in this House on the 6th Maroh, 1934. 

1Ir. S. Satyamurtl: What was the BOswer, Sir? 

The Honourable Sir !'rank Noyce: The answer was, I think, that Gov-
ernment were not prepared to increase the number· of holidays In the 

~  . Telegraphs Department as that would involve dislocation of 
pubhc busmess. 
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Mi. II. AnanthaaayaD&m ~ ~  Wha.t. is the number of Christians, 
what is the number of H,indus ana other communities employed in the 
Posts and Telegra.phs Department? 

The Honourable Sir I'rank Noyce: I should require notice of that ques-
tion. 

HILL ALLOWANOE roB POSTAL OFFICIALS AT DlIARAM8ALA AND KULU 
VALLEY. 

491. *Xr. J'aJdr Ohand: (n) Are Government aware that the Govern-
ment officials of different departments, such as Police, Forest and Education. 
get hill allowance at Dhllrmsola anrt Kulll Valley at the rate of two ~ 
pflr rupee of their pay? 

(b) If the xt'ply to part (n) he in the affirmntive, are Government 
prepared to see their wily to grant similar n.lIowanee to Post Oftice officials 
at these stations? 

The Honourable Sir J'rank Noyce: (a) Yes, subject to certain limits. 
(b) 'rhe reply is in t,he negative. Government consider that the rates 

of pay drawn by the Post Office staff in the localities referred to by the 
Honourable Member do not compfire unfavourobly with the pay plus hill 
allowances drawn by the Local Government staff of corresponding status 
and that there is, therefore, no elise for the grant of the allowances 
suggested. 

CoMMUNAL COMPOSmON OF TELEPHONE INSPECTORS AND OPERATORS IN THB" 
RA.WALPINDI TELEGRAPH ENGINEERING DIVJBION. 

492. -Mr. J'akir Ob.alld: (a) Will Government pleBse lay on the table 
a stat,ement showing communal composition of thE.' staff of 'I'elephone 
Inspectors and Telephone Operators employed in the Rawalpindi Telegraph 
Engineering Division? 

(b) Is it 11 fact that there is an overwhelming majority of the Muslim. 
among the said staff, and if so, do Government propose to take steps to. 
remove the communal inequality? 

'!'he Honourable Sir !'rank Noyce: (a.) A statement is laid on the table. 
. (b) It is a fact ~  Muslims are in the majority in the.se posta but thia 
IS the result· of recrUItment over a number of years and Government are 
~  prepared to go farther than to see that their orders regarding the ad-
Justment of communal inequalit.ies in the recruitment of staff as in forc" 
from time to time, are carefully observed. • 

Telephone Inllp8Otors 

TelepboneOperato1'8 

Statement. 

I 
I·Hindus. 

,._--_._. - ....... -1-------- .......... - .. 
MUllliml. Sikhs. iChristians. Total. 

I 

I 23 IS 3 
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TRANSIT Tno AI..LOWED .TO RBSERVE CLERKS IN THE POSTAL DBP.ABTMENT 
ON THEIR TRANSFER. 

493 .• !4r. Fakir OhaDd: (a) Is it a fact that reserve ~  in ~  
Postal Department are allowed only trllmlit, time on the occaslon of ~ 
transfer from one station to anotber, unn are Government &wa»e tho,tthis 
cuuses tbem great inconvenience and loss in breaking house at one station 
and establishing it Ilt another within a short space of one or two days' 
time at the mOAt? 

(b) )f tht> reply to part (A) be in the affinnHtive, l11'e Government pre-
pared to I)rrler that tbi!; class of Government servantR be allowed At least 
four days' joining time except in cases of emergency? 

The Honourable Sir Frank Noyce: (a) 'rhc fact is not as stuted by t.he 
Honourable Member. Except in cases of cmcrgclwy, joining til1le in addi-
tion to tbe transit, time is allowed according to the circumstances of ellch 
case, subject to the usual maximum limit. 

(b) Does not arise in view of ihe reply given to part, (a). 

RliIOBurrMENT IN THE POSTS AND TELEGRAl'lIS DEP.ABTMENT, 

494; ·1Ir. Fakir Ohand: (a) ]8 it a fad that in the Posts and Telegraphs 
Department recruitment is confined to Hevenue Divisions with the result 
that an official of one Revenue Division has no chance of recruitment in 
another Revenue Division? . 

(b) If tho reply to plirt (a) be in tbe affirmatIve, are Government aware 
that owing to the restriction imposed, great dlfiiculty is experienced by 
the sons of deceased, retrenched and living employees of the Department 
in securing service in the Post Office or Telegraph Office? 

(c) Are Government prepared to consider the advisability of removing 
the restriction of Revenue Division and ordering that Heads of Circles 
should keep lists of sons of Departmental employees as well as &: list of 
vacancies in each division and order their employment from time to time? 

The Honourable Sir !'rank Noyce: (0.) Recruitment to the subordinate 
services in the Posts and Telegraphil Department is ordinarily confined to 
oandidates who belong to or are domiciled in the revenue divisions in whioh 
vllcnncif's occur. Heads of Circles have, however, been authorised to 
depart from t,his rille at their discretion if local conditions render this 
necessary and, in particular, have been instructed to treat with consider-
nble lihemlit,y the applieations of dep(mdllnts of postal officials for emplov-
ment in the same place in which the officials themselves are or were 
employed, provided such candidates belong to or are dou;liciled in the 
postal circle in which they seek employment. 

(b) As explained above, special provision has been made for ~  
liberally with the cases of the dependants of postal employees and m 
consequence Government have no reason to believe that the facts are as 
stated by the Honourable Member. 

(c) In view of the reply to purts (8) and (b) above Government do no.t 
-consider it, necessary to adopt the Honourable Member's suggestion. . 
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BAN ON PEBllANENT PROMOTIONS IN THE POSTS AND TELEGRAPHS 
'DBPAM'MENT. 

49i)'. III •• J'&k1r 0haDd: (a) Are Government aware that: 

1283 

(i) as a result of the bli'Il on permanent promotions imposed sinoe 
July 1981 '8. large ~ of official!! in the Posts and Tele-
O'rsphs Department have been promoted from Time Scale of 
pay to Selection Grade in officiating capacity against sub-
stantively vacant appointments;' 

~  and that consequently such officials whenever proceedi%lg on 
leave are considered as h6.ving reverted to the Time Scale 
of pay and their leave period has the eHectof postponing 
their future increments in the I::lelection Grade? ',' .' 

(b) Are ~  prepurcd to ()rdcl' the removal of the ban and their 
1C0'nfirmation ? 

The Honourable Sir !'rank Noyce: (a) (i) tind (ti). The reply is in th. 
:affirmative. 

(b) The queRtion of the removal of the ban against confirmation is under 
consideration and it is hoped that orders on the subject will be issued 
shortly, 

MARKETlNG OFFlOE. IMPERIAL COUNOIL OJ' AGKIOULTUBAL RESEABCB. 

496. "'Mr. Muhammad Nauman: (a) Will Government be pleased to 
'state when the new Marketing Office, Imperial Council of Agricultural 
Research, was' started? 

(b) What is the total staff, executive and ministerial, aocording to 
-grades, and the pay of each grade? 

(c) Will Government be pleased to state the names' of the persona 
appointed in the senior and junior grade of the executive staff? 

(d) Is it a fact that in the ministerial staff some men bave been 
appointed in the lowest grade after an examination of their knowledge of 
shorthand ? 

(e) How muny men sut for this examination und how many were 
lIelected? 

(f) Is it a fact that these vacancies Were not advertised? 
(g) Is it a fact that. one of the selected persous has been brought from 

Karachi? If so, why? 
(h) Is it II. fact that other persons who have been selected have been 

~  in the office of the Imperiol Council of Agricultural Research? 
(i) Has the man brought from Karachi been made to supersede others 

.appointed by selection? 

JIr. G. S. BaJpal: (a) 1st January, 1985. 
(b) and (c). A statement is laid on the table, 
(d) Yes. 
(e) !<'ive sat for tho examination and three were selected. 
(f) Yes. 
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(g) Yes. He was selected for another post requiring experienoe of 
eompila.tion work, which he had been doing during his. previous servioe of 
about four years under the Imperiitl Council of Agrioultural lteeeaJ,'Oh at 
Karachi. 

(h) Of the threecnndidates who were selected by examination one who 
stood' first was transferred to the Office of Agrioultural Marketiug AdVIser 
immediately and would be regarded as senior to the others. The other 
two were dei,ained in the offiee of the Imperial Council of Agrioultural Re-
search for some time with the concurrence of the Agricultural Marketing 
Adviser as their servioes were not immediately required. 

(i) He is seoond in the order of seniority whioh is based on the date of· 
joining. 

Seateln"n! of tot«l "t«.f1. ExectltifJe and Ministeri«l, atJCording to Grades at14 Pay oj' eae"· 
(hade and the nameR o{ the E ~ OJf/ce'f'8. Ma'f'keting Office. . 

N'Ime of officer and the pORt held by him. 
Tt;;cecutit'c O/Jlr"'"R tOlal 19 (1.8 bPlow. 

1. Major A. M. ~  Agriclllttmll Marketing Advil'ler 
~  the (lo"el"nment of India 

2. Mr. A. M. ThomKon. Senior Marketing Officer. 
3. Mr. C. B. Samuel, Senior Marketinll: Offioer . 
4. Mr. H. C. Javaraya, Seniol" Marketing Officer . 
IS. Mr. Tukaram Gopal ShirnAme. Mal"keting Officer 
fl. Mr. B. P. ntltlrgavs, Marketing Officer. . . 
7. Mr. Dam NU8serwanji Khurody, Marketing OMoer . 
8. Mr. S. C. Chak..ravert·i, ASRistant Marketing Offioer • 
9. Mr. E. M. Bee, AKeist,ant Marketing Offioer 

10. Mr. S. K. D03si, AR8ist,ant Marketing Offioer 
11. lIIr. P. L. TandoD, Assistant Marketing Offioer 
12. Mr. Triyugi Prasad, Assistant Mal"keting Officer 
13. Mr. Hllkmllot Khan, Assistant M ~ Officer 
14. Mr. K. Oopalan, AlII!iRtant. Marketinll: Officer. . 
111. Mr. S. Fal'Zand Ali Shah, AlIRiRtant Marketing Offioer 
16. Mr. Nurtll Islam, ARRistllont Marketing Officel". . 
17. lIfr. K. C. Ohet.ty, AMlstant Marketing Officer . 
18. Mr. YMhwantla1 Trillombaklal Dflllai, AMiAtant M&l'1teting 

Officer. . . . . . 
19. Mr. FI\7.al HlIoq. ASRiRtant Marketing Offioer 

19 

M in.i8Hrial llto,f1 total 1'1 offteerll as below. 
1 Suplll'intendent 
3 A ~  

3 Second Division olerkl'! • 

3 StenogJ'lIoph9!'111 

7 Third Division olerks 

17 

36 Total 

Grade of pay. 

~  

2,1100-126-2,750 plulI· 
£13·6·8. 

900-50-1,200. 
Do. 
Do. 

800-30-000. 
Do. 
Do. 

~  
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

Do. 
Do. 

4110 ~~ S  
140-10--310-11S-400' 
(two for a period of It" 

yeaN on Rs. 200-15 -
500). 

80-4-120-6-200 
'Plus (in the oalle of 

oasbier a special Jlf'y 
of Ra. 20 per men· 
sem). 

125-5-180-10-300. 

80- 2-80-3-1211. 
(A special short,hand ale 

lowance of Ra. 16.-
3/2-20 fOJ' /I TbirIIt 
Divilion clerke.) 
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Mr. Muhammad Nauman: Will t,he Honourable Member please state 
if it iss fact that the Department. did not advertise these posts? 

1Ir. G. S. Bajp&!: In so far as permanent posts sreooDcerned, the 
ullualpractiee is to draw upon tho list of approved candidates ~  the 
Public Service Commission Bupply. As regards temporary posts, It IS not 
usual to advertise them. 

(JOJOlUNAL OoMl'OSITION OF GAZETTED AND NON-GAZE'l'TIilD STAFI' IN THlI 
GOVEBNlrt£l(T OF INDIA OI'J'IOICS. 

497. *1Ir. Muhammad Ba11JlWl: (a) Will Government be pleased to 
state the total Hllmher of (i) L ~  officers (including Superintendents). 
(ii) Stenographers and Aseistants, and (iii) clerks, in the Govemment of 
India Secretariat and attached offices by communities? 

(b) Will Government please state the number of staff ~  classes and 
communities recr:.lited in thcse offices from the 4th July. 1934 to date, the 
figures of temporary und permanent recruitment being shown separately? 

(c) Will Gcvernment be pleased to state the total number of perma-
nent and tempomry subordinates ut present working in the Government 
of India Secreta1'iat and attached ~  who hnvl'< not pRAsed the Public 
Service Commission Examination nnd Also the number of qua.lified Muslims 
who have not been able to seoure employment? 

The Honourable Sir Henry Oralk: (a.) I would refer t,he Honourable 
Member to the reply given to uustarred quest,ion No. 27 on the Slst .July. 
1934. and to starred ques.tion No. 29 on the 5th Februa.ry, 1935. The state-
ments relating to 1933 Ilre available in the Library of the House. 

(b) ~  (c). The information is being collected and will be laid on the 
table in due course. With regard to the second portion of part (c) of the 
question. T may inform 1h(' TTonourllble Memher thnt, AS the examinations 
now held for the Ministerial 8c'rvice are competitive, the question of declar-
ing candidates IlS qualified does not arise. 

COlllMUXAL REPRESENTATION IN THE SUBORDINATE SERVIOES AND IN THB 
AOOOUNTS AND AUDIT DEPARTMENT, BIHAR AND ORISSA. 

498. ·Ki. Muhammad Bauman: (a) Is it a fact that as. a result of 
their recent Resolution on the communal representation in the subordi-
nate services. the Government of India under their rule-mnking power 
have asked for opinions ~  thr ~ of Departments subordinate to 
them for fixation of the M IIslim ~  in the vilriOU8 offices of 
t.he different provinces? 

. (b) Will GovPl'nll'IPnt h" plpnRPrl tn stnte whether in inviting the 
oninions they laid down the criteria on which the percentage l'Ihould be 
based? 

(c) Will Govet'nmE"nt ~  to l"v on tbe table" st.atement show-
ing such t'flprelientBtion nshas been ~  Ot' fl'l:prl f"" t.he various offices 
of the Central Government in each province separately? . 
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(d) Will Government be pleased to ~ on the table 11 statement show-
ing the communal representation i:1. the Aecountfl and Audit Department 
of Bihar and Orissa, in the following form: 

I-Number of appointments held by : 
Ii) Bengalees (domioiled) 

(ii) Bem:aloes (non-domioiled) 
(iii) Beharee (Hindus) 
(iv) Oriya.o; 
(v) Beharee Muslims 
(vi) Bengalee Muslims 

(vii) Christians! 

Total strength of 
~  
(Permanent). 

Total strength of 
~  

(Temp:lrary). 

The Honourable Sir Henry Oralk: (a) and (b). Yes. In S ~  
with the Heads of Departments concerned, Government are preparing 
lIchemes for locally recruited services in accordance with the principles. 
laid down in section IV of the Resolution. 

(c) Government are not yet in a position to lay any statement on th& 
table. 

(d) A statement showing the communal representation in the office of 
the Accountant-General, Bihar and Orissa, on the 15th February, 1985, is· 
laid on the table. 

1. Number of n.ppointmentB held by--
(i) Bengl\leee (domioiled) -(Hindus) 
(tt) Benl!;nlees (Son-d<'miciled) 
(,tt) Bebree (Hill ius) . 
(w) Oriy&A • 
(v) Beharl'Cl Mllslims . 
(t'i) Ben,zlllee !\I'llIlims . 
(cii) ChrisHan!! (of Chota ~  

U. 1'. (Hindu) . 
Indore State (Hindll) 
'Madrasi8 

Total 

Total strength 
oC 

estahlishment 
including 

Local Audit 
Department. 

(Permanent). 

239 

f3 
163(A) 

Hi 

" 13 
9(B) 
7 
1 
1 
3 

239 

Total strength 
• o( 

ea1lahlishment 
including 

Local A'idit 
1>epartmen1l. 

(Temporary). 

19 

1 
1 

" " 7 
1(C) 
1 

19 

(AI lnoll\deB 49 of the elerkA Who were tmnUerred to the oftice from Benpl on its. 
fOrJlllltion in 1912. 

(B) Includes DJ'tto. 
(C) Domiciled in Dihar and OriMn. 
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Sardar Sant Singh: May I kilOw if ill A ~  this table ~ repre-
sentfit,ions have bet:'ll called for from other commumt,les t.hun Mushms? 

The Honourable Sir Henty Cra1k: The statement, I think, is merely a 
statement of facts showing the people employed on a certain date. 

Sardar Sant Singh: No, no, I refer to part (8) of the question, and.r 
undf,rst.ood the H onourahle Member t,o sny t.hst Government were con81-
dering the rull's. ~  I know if in the ~  of. this matter any 
reprel'cntntion hilS been culled for from the Sikh community? 

The Honourable Sir Henry Craik: What I said, Sir, was that Govern-
ment, are preparing schemes for locally recruited services in aocordanoe 
with the ~  laid dowlI in sect.ion IY of t.he Resolution, that is, the 
Rm;olution of July, 1934. 

Sardar Sant Singh: May I know whether ill preparing those schemel 
~ per eent. is reserved for minorities? 

The Honourable Sir Henry Craik: 33t? Yes. 

Sa:rdar Set Singh: Are the claims of the Sikh community being eonlli· 
dAred? . 

The Honourable Sir Henry Craik: The Honourable Member had better 
study part. (4) of the Resolution. 1 do not think the Sikh community are 
mentioned. 

Sardar Set Singh: I know thoy are not mentioned. What I am ask· 
ing the Honourable Member is whether t.he, 81 per cent. reserved for ot.her 
minorities includos or does not include the Sikhs? 

The Honourable Sir Henry Cralk: It does include the SikhB. 

Sardar Set Singh: If it does include, what is the percentage to be fixed 
for the Sikhs in t:he scheme that, is under preparation? 

fte Honourable Str Henry Craik: No particular percentage is fixed. 

Lieut.-Colonel Sir Henry Gidney: Is it not a fact that the 8i pet-
cent. embraces all minority communities and no specific percentage iB 
allotted for any particular minority? 

The Honourable Sir Henry Cra1k: That is correct. 

Dr. Zlauddln Ahmad: Will the Honourable Member collect facts from 
the head of the P. W. D. ~ Delhi as well? 

The Honourable Sir Henry Cra1k: I imAgine that they will be collected. 
Yes. 

Mr. S. SM1amurtt: Is there any proportion fixed for efficient and honest 
puhlic service apart from minorities? . 

(No answer.) 
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COMMUNAL INEQUALITY IN THE AC('(n;NTS AND AUDIT E A M ~  
BIHAR AND ORISSA. 

'99. ·lrIr. Muhammad Nauman: (a) Will Government be pleased to 
',state whether they propose to take steps tcr make up the communal in-
-equality in t,he Accounts nnel Alldit. Department of BihRr and ~  

(b) \ViII Government be pleased to state whether according to their 
instructions issued in 1926, one-third of the appointments in that officE' 
'have beel, given t·o the members of the minority community? 

(co) If the nll!'wer to part (b) be in the affirmative, will Government be 
pleased to lny on the table n statement f;howing the appointments of the 
minority community between 1926 and 1984?··· 

(d) If the answer to part (b) be in the negative, will Government be 
pleased to state the reasons why their instructions were not striotly 
followed? 

(e) Is it e. fact that ~  in the Accounts and Audit Department 
in Bihar and Oriss!!. have so far never been 9,dvertised in the provincial 
~  or in the looal newspapers? 

(f) Will Gove-rnment be pleased to state the procedure of selection of 
Irl.eu"in that offiee? 

(g) IsH a fact that a ~  of ten only h!ls been fixed for MUfllims 
m ~  office undl3r the rer-ent Resolution of the Government of T.ndia? 

" (h) Will Govel'nmpnt be pleased to a.tate· the basis on which the 
percentage hus been fixed or suggested? 

(i) Will Government be pleased to state whether the Government of 
Bihar and Orissa have fixed !lny percentage for Muelims for services 
under their administrative control? 

(j) Do Government propose to ~  the Bihar and Orissa Govern-
ment before finally fixing a percentage for Muslims for subordinate 
services of the Cpl1t,ral Government in the province of Bihar and Orissa? 

lk) Will Government be pleased to Atate whether the local Govern-
ments are conaulted before fixing the percentage ill the Acco,unts and 
Audit Department? 

The Honourable Sir .Jam .. Grigg: (a) Guvernment propose to apply the 
decisions regarding communal recruitment which were published in their 
Resolution dated the 4th of July, 1984:. 

(h) The instructions issued in 1926 merely stated that; one-third of all 
permanent vacancies should be reserved for the redress of communal in-
equalities Ilnd it was left to the discretion of Heads of Departmentli and 
Officers to decide whether the whole of the vacancies in the ~  third 
should Hotuully be filled by members uf th.e minority communities or.npt. 

(c) and (d). A statement is laid on the table, 
(e) The information is being obtained and will ~  later. 
(f) Selection i8 made either on the basis of an entrance examination or 

by a select.ion board duly const,i.tutcd in thf' office. 
(g) to (k). I have nothingt() add to the statement made by my Honour-

able colleague in ~ to parts (0.) t.o (c) of the immediately precedingquee-
tion. So far 8B the GOVenlJQeDt of India are aware, the Local Govern 



~   __ .vm, ....... 

I \8lent. ban lloot ,lbed ~    f •. ··tbe, ~  ~   ~~ for 
j eerriC88 1mftr theil"e.dminietNtuve oonttol. 

'Iotal Number ()f C'ppQintmelli8 in· ~   
numl:er of I'revioUi column HUed by 
~    

~ 
made in the 

ear. ol'foe oftbe 
A   ~   

()eneral, HindUi. uham·   Indian 
Bihar and madan8. l'briatiaDB. ( __ Ai 

, .d.uDna the 
year. 

From FebrWll'J 1926 to the ~    
of-
'1927 · 26 26 1 · ' 
18; S . · .15 6 7 S 
1929 HI 5 3 :! 
1830 " 3 1 .. 
1931 ' . . . · . · . 
193:! 14 1l ~ 1 
1933 I I · . · . 
lBB4 I 1 · . · . 

Total · . 71 61 14 6 

SUIOB CONDITIONS OJ' EMPLO EES WGB.ING ON THE E.A.8T INDUlI 
R.An.WA .AFTEB ITS BEING TAUN OlJ)B B THE STATB. 

800. ·Pandi' BUak ntha nil: (a) Is it a fact that, prior to the 'Govern· 
ment of India taking over the management of the East Indian Railway 
from the Company, the Railway Board directed the Agent, East Indian 
Railway, to offer the Company'semplo1e6sl8rTice,under Gov8l'DJDaatifrom 
,the 1st January, 1925, in accordance with certain conditions laid down in 
a . MePlorandUDl . 

~   . ' 

(b) Is it 111180 faet \hatt,beQOnditiQPs"" ~   ~  ~ 
only to pay, allowances, provident fund, gratuity, leave, passes, medical 
'.ttendance, uniform,andschool ~    . 

(0) If the answers to parts (a) and (b) be in the·ftirmati e, wilJ.60vem. 
i,ment ,please state whetb(U', ~ P1,1 oees of gBAel'alwollkig and 4i ciPline, 
Ule employees tallen o.ver ~    the ~  SQvemedhy·a1l.s.,neral 
.. rules and legulati.oJlB of ~  serviCe . 
(d) If the answer to pari'(c) be ~  ~    

. please  uote the rules relating to the procedure in cases of dismissal,' reo 
:moval, orteduction that were in foreewhen the East ladianBailw8:r 
1\'a1j tllkenover'by Go8'lUDei1t inlM6l' . '. 
,;"(e) Will GO 8I'Dmeiltplea'Be state when powers to dismiss or disCharge 
employees were delegated to the Agent, E.st·IruUan .B.a.Uw.ay 

111'. P. B. Baa: ~    61;ld (b). ee. 
(0) If my Honourable friend refers to the period before the E~~ J,p.dian 

Railway wall taken over by the State, the answer is in the neptive.· 

G 
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(d) i am placing in the Library of the House tberulesrel8tingto 8uoh 
procedure contained in the handbook of general rules .and regulations of 
the old East Indian Railway. .. '0" __ . __ .._ . __ 

(e) Suoh powers must hi-we been delegated to the Agent by the Board 
of Directors of the Company before the management was taken over by 
theSto.te and they have been continued afterwards. 

I I I 

RENT OFFICER OF THE CENTRAL PUBLIC WORKS DEPARTMENT. 

501. *Mr. Muhammad Anwar-ul-ADm: (a) Is it a fact that the post of 
Rent Officer was created in the office of the Central Public Works Depart-
ment in February 1932? -

(b) Is it a fact that the said post was decided to be filled up by' an 
S. A. S.? 

(c) Is it a fact that the S. A. S. deputed to fill up the post on its 
creation had to revert on the grounds of his inefficiency, and that a non-
S. A. S. of the Central Public Works Department replaced him, although 
there were two qualified S. A. S. 's available in the department for the 
. purposes? If so, why? 

(d) If the reply to part (c) above be in the affirmative, will Government 
. please atate the particulars of the non-So A. S. who was appointed, al 

also of the two S. A. S. whose claims were not considered? 
(e) What action, if any, do Government propose to take to undo the 

wrong caused by such unjustified Rupersessions? 
(f) Is it a fact that by providing one of the two S. A. S. already in 

the department as Rent Officer, there could have been appreciable e&vinga 
. in the expenditure? . 

'1'he Honourable Sir ftank Boyce: (Ii) Yes. 

(b) 'rhere were no. definite orders to thie effect, but it was e'V8nt,ually 
decided to .recruit a junior officer belonging to the Subordinate Account. 
Service possessing ~  in Public Works ~  

(c) Yes, but the SubordinatE' referred to was appointed only in an 
officiating capacity. until.a -permanent In<lumbent could be recruited. 

(d) The late Mr .. Nanak Ghand,6uperintendent, who was appointed. 
temporarily to the post of Rent Officer. had rendered 18 years' service in 
the Public Works Department and had also considerable experience aa a 
Sl!perintendent in the late Ce.ntral Aooounts Office. 

Messrs. M. L. Gupta and A. R. Kermimi. the two persons who have 
passed the Subordinate AccountB -Service examination, have served intl::e 
Central ~  Works Departmen,tfor 15 ",nd 12. years, respectively; but 
have never held f:hepost of 1\ SupprintentJent in- the. Accounts Office or 
in the Central Public Works Department. -

(e) None. There has been no unjusHfiedsuperaesalOn. 

(f) }io. 
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. ..lasIsTANT B E ~ E S IN THE REN'!' SBOTION OJ'TJUI C:aKTB4L PuBLIo 
. WORXS DEP.&.BTHENT. 

602. -Mr. JlaIlammad AIlwar-al-A.llm: (a) Is it 6 fact that there are 
:three appointments A ~  Supf'rintendente in Rent Section of the 
:Central Public W OMS Department? 
. ·(b) Will Government plelllB6 state the names and particulars of the 
three incumbel,lts of the posts referred to in part (a) above strictly accord-
ing to seniorits? 

(0) Is it a fact that special pay is attached to two out of three appoint-
ments refelTed to in part (a) above? . . 

(d) Will Government please state the particulars of the Assi1!lta.nt Super-
,intendents wbo are at present in receipt of special pa.y, and whether 
.seniority has been observed in allowing the srecial pay being drawn? 

The Honourable Sir :Frank Noyce: (al and (b). No. Th;)rc are only 
two Assistant Superintendents in the Rent Section, whose names and 
:service are as follows: 

(1) Mr MaJawa Ram-
Total ~  in the Department 

(2) Mr. M. L. Gupta-
17 years and 4 montba. 

Total service in the Department 13 ;years. 

(c) A special pay of Rs. 20 per mensem each is attached to the tw.o 
posts. 

(d) I have given the information :lsked for in the first purt of this 
~  As to the second part, seniority is duly considered in making 
lIuch appointments, but merit must be the deciding factor and the two 
men named above were considered best. ~  to work as Assistant Super. 
intendents in the Rent Section. 

()nJ:0IAL8 BEPLACED BY OTIIbS Ilf THlC R:aNT SBOTIOl'f OJ' 'l'HlII e:ai.Tau. 
PuBLIO WOBl[8 ~  

lS03. *JIr. Kuluunmacl ~  (4) Will Government please 
state the particulars, with length of ~  of the officials who have been 

-replaced by others in the Rent Section of the Centrl1.1 Public Works 
Department since the assumption of the charge by the new Rent Officer? 

(b) Will Government please state the particulars, with length of ser-
vice, and ~  period of previous experience in the Rent Section, of other 
~  who replaced the old ~  ,,;do part <a) above? 

. 'l"IleBonoarabl. Sir ~  5oyce: ('.I) Mnd (b). I regret that I am not 
.prepared to furnish the infonnation nsked for by the Honourable Member. 
Clerks cannot claim to remain in particular sections of an office, and inter-
changf'.s are occasionally desirable for administrative reasoIlll whether a 
clerk's work i. good or bad. 

CoNSTBUO'l'IOl'f 01' TJDI Smn-BOJOAY RAILWAY. 

504. *Xr. Lalchand travalraf: (n) Will GovE'mment please Boote since 
how long the question of the construction (If Sind-Romhn ... · Rnilwn. has 
been under consider&.ti.on, and how long do Government propose ~ talce 
to finally decide tho matter? 

02 
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. '(1:») ROw ~ . strtveys of the linQ, as well ali of 'ti'aftie, have heft· 
taken in the past nnd with whatte'st1lt? . 

.  . (t\) TN as·.a 8pElOial Tramc Officer 'deputed last year ·to undetta\:e a fresh 
'fraftic :S\J:l'V&:y?if SO, what is bis report? Are Governtnebt :prepa:iW: 
to publish it for the information of thepubHco.nd the bodies ~  '? 

(d) Tait ootl1 fact t,hat the public lind mereantile interests in Ka.rschi 
ann Sind have Bsked for earlyconstrtlction of the :Railway? 

(e) Is it not a fact that !Ii nee the question of construction 'Of thla· 
Railway wall first taken into consideration, Government have started 
several new Capital works, some of which have been le88 remunel'ati.,e 
than the proposed line in question was expected to be? 

(f) n the replies to parts (d), (e) and (f) above be in the "ft]rmati'te. 
whnt :has prevented Government from tatting the construction of thisJh1e-
in hand? 

(g) Have Government oonsiderfld that with the advent of Sukkur 
Barrage Scheme the produce has increased and will .furiher increase·ed 
for its disposal new outletl'l will be necessary and therefore such a Railway 
will be an essential factor? 

(h) Is it a fact that late last year, the question of the construction of' 
the proposed Sind-Bombay Railwaywlls referred to the Bombay, Ba.roda 
Qnd Central India Railway Administration for report? If so, has this 
'report been received? If so, do Government propose to publish it? 
(i) When do Government expect to reach final decision on the subject? 

•.•. :a. BaU: (8) The first reconnaissance was made in 1879 and 
various investigfltions have .been made thereafter.T.ill 1924, it WQS cQn-
sidared unlikely to be remunerative but ihe. antic.ipated developn;a.ent of 
the country by the Sukkur Barrage led tho Railway Board to undertake 
• further investigations in 192i and therE' after. ~  are I,mable to· 
say when a final decision will be reaQhed. . 
(b) Eight . 

. (c) In 1933 a traffic ,survey was ~  The report is a depa.t1imeptaI 
document not ~  forpubliqation. Government have taken .s •. to 
elicit pl.ibllo opinion. 
(d) fublic opinion sofliZ expresssf;ld has been far fr('\m unanimous . 

. (e}AiJ my Honourable friend is aware, new oonstruction w8s8heolutely 
stopped about 1980' and during the'loUowtncr years railways havebe8D. 
occupied in completing projects ~  han4 .. It is on,1Y, in the lllst 
yep.r or two, since. rates of ~  have hI1':lD, thllt 'We 'have 'beeri able 
to look out for ~  projects 'Which. are l1keIy to ~ ,remuneratiVe. 'The 
only new line. of any importance ~  recentlyb6en urtaettaken. 'i8 
the Jhudo-Pithoro line in' Sina for which the House voted a grant las' 
July. 

(f) Want of fUIl,ds. and ~  Be ~  of the line· 

(g) The answer to the first part of the. question is in the affirmative. 
The second part i8 a matter of opinion. ' 

(h) The report of the Bombay, ~  lind Central India Railway was. 
received a few days ago, and is under t.he con/Jideration of the :Ba.ilw_y 
Board. 
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..(j) ~  effort, will be made to c()me to a decision Uil early .. 
!possible. 

Ml.lAlcband Kantral: Before a tinal conclusion is arrived at by 
.t.he. Board, may I know whet,her the Board would give an opportunity 
tQ the Kl,\l'ach.i people to represent their CBBe, hear both ilides a.nd t.hsB 
.deCide? 

JIr. P. B. Baa: The Karachi peoplE' have represented their case 
already to lit large extent. ~  Railway Board have received various 
opinions from different 8BBOIJiatioDB in Karachi, but there is nothing to 
~~ ~  the Karachi people from sending further representations if they 

Mr. Lalcbaa4 •• '1mal: 1.IIIoY I know whether the report that has been. 
received will be pubUshed, or will the I{arachi people be given an oppor-
:tunity to see what that report is? 

Mr. P. S. Ba1l: Doel the Honourl6hle ~  reler to the Bomha.y, 
~  and Central India Railway's report? 

JIr. Lalchaud Kavalral: Yes. 

Mr. P. B. Bau: I am not sure whether it will be pUblished in th. 
form in which it has been received, but the opinion of the Railway will 
'be made available to the public . 

. ~B OJ' u· UNl)lIIBGBOUND OR OTBBHLw ~ B ~ 'l'B,4QIO j.T 
GA.D,W STA.TION ON THE MADBA.8 A.ND SoUTHBBN MA ~  

605. -:Mr. S. X. Boamanl: (a) Is it a fact that there have been com-
~  of inconveoience caused by the absence of· an undeqround OJ: ovat-· I 

head passage for ~  trr.ffir between GQdag Qnd Betgeri at the Gadag 
1Itamon on the Madr6.s and Southern Maharatta Railway? 

(b) Is it a fact that the railway authorities agreed to construQt tqe 
'passage, provided the Gadag-Betgeri Municipality contributed a portion of 
the cost? 

(c) Is it a fliCt that the Gadag-Betgeri Municipality are not willing 1..0 
contribute owing to want of funds? 

(d) Are Government prepared to take necessary steps to haveth. 
ll,assage constructed? 

lIIr. P. B.. Rau: (a) an-l (b). The mutter was raised at a meeting of 
the Madril!; and S ~  Mahrutta A ~  Oommittee on the 
11th Dnccmher. 191H. The Agent repli(-d t.hat he w0uld find Ol1t what the 
doat i()f the bridge aDd approaches would be and ·a.sk the Municipalit;v 
whether they would be prepared to bear the cost o.f the approReh{>s. 

(0) and (d). Gpvernment nre making enquiries anei will lay a statement 
later on. I 



LBGIBLATIVlI ABBlIJIBLY. 

WINDOW D:EI.lVEBIES IN THE HAVER! AND BYADGI SUB-POST Oh'I0E8, 
DHARWAR DISTRICT, BOMBAY PRESIDENCY. 

506. *Kr. S. K. H08mani: (a) Is it a fact that there was a longstand-
ing practice of making window deliveries between 7 and 8 P.M., in the-
Sub-Post Offices of Haveri and Byadgi (Dharwar District, Bomb6.'Y Presi-
dency)? 

(b) Is it a fact that it has been recently discontinued? 
(c) Are Government aware that it has caused a great deal of ineoD"-

venience 1.0 ~ public in general and to the ~  community iu. 
particular? 

(d) Is it a fact that complaints were m6.de in this conneetion? 
(e) If the answers to parts (a.) and (b) be in the affirmative, will Govern· 

ment please state whether they propose to start the old practree of making-
window deliveries, and if so, when? 

'!"he Honourable Sir !'rank Boyce: B~ Prior to May, 1932, a _ window 
delivery was given out at 6-45 PM. at Hllveri and 7-80 P.M. at BYadgi. , 

(b) The window deliveries in question were discont,inurd at both places: 
in May, 1982. 

(c) The stoppage of t,he window deliveries has probably caused u certain! 
amount of inconvenience. ' : : 

(d) Yes. 

(e) Government do not propose to l'tliutr.)dllce the window delivery a\ 
these places as neither of them is 80 important as to justify s special 
delivery after 6 P.M .• which is the latest hour up to which mails al'&-
uSUIdly delivered. . 

DBSPATOH o:r MAIL TO SIBSI TOWN, NORTH CANnA DISTRICT, BOIfBAY" 
PBBsmENCY. 

507. *JIr. S. K. Hoaman1: (a) Is it a fact that Mail to Sirsi town (North 
CanMa District, Bombay Presidency) llsed to be despatched from Haveri 
(Dharwar District), a distance of 45 miles? 

(b) Is it a fact that the same is now despatched from Hubli (Dh6.1'WaI 
District). a distance of 63 miles? 

(c) Is it a fact that. service motors are running daily from Haveri to 
~~  . 

(d) Will Govel'l1lllent plcllt;e state that whether they propose to arraD.ge 
to despatch the Sirsi Mail from HBv(:'ri? If not, why not? 

The Honourable Sir I'rank Noyce: (a). (b) :lnd (e). Yell. 

(d) As the suggested service from Haveri k> Sirsi would have to be 
introduced in addition to the one now existing between Hubli r.nd l:li.rsl-
which serves ten other post offices 1m route besides Sirsi and all this woulcl 
involve unnecessary additional expendit,ure, Government do not propose to.; 
make Bny change in th(l prpsent postBI arrangements_ 



QUBSTIONS AND ANSWERS. 129& 

PRoPMTV OWNBDBT THB CBNTBAL PuBLIO WOBJtS DEJ.>UTJrIEliT OI'l'IOllB& 
AND SUBOBDIlU.TES. . 

508. ·Kr. A. It. hzlul Buq: (a).ls it afAllt that (lovernment have 
collected statist.ics regarding the property owned by the Central Public 
Works Department officers und subordinates in New Delhi? If so, do they 
propose to lay a copy of them on the t&ble of ~ House? 
. (b) Will Government be pleased to lay ()n the table a statement show-
ing the property owned in New Delhi and elsewhere by the Oentrl;lol PubliQ 
Works Department employees, transferred t.o the New Delhi Municip!1!lit!, 
also? 

(c) WiII Government please stnLc whether they 'consider the deiiratiility 
of mr.'king an enquiry regarding properties owned by these officers, etc., in 
places other than New Delhi? 

(d) Will Government be pleased to state whether they are satisfied 'that 
the property owned by their Central Public Works Department ~ in-
New Delhi is much more than their means, and do Government propose' t() 
iustittltean impartial enq'uiry in the matter in order to punish those omeera: 
who are found dishonest? " , 

(e) Is it a ~ that Sardar Bahadl1rTeja"Singp )(alik. Superintending 
Engineer, II Circle, has purchased a ~ house in DaryIL Ganj? Has this, 
house been shown as his property in the statement asked for by Govern-
ment? II not, will Government liIo pleaaed to .... wbether t.hey, -nre 
prepared to consider the desirabUity of making. an enqUl'ry regarding the 
name of the person in whose n&m.e the house .tands? 

'!'he ~  Ilrl'ruak ~  (8)Tl:te ~ ~  to the ~  part ill 
in the affirmative and to the aeeond in ~ ~  The Infol'Tll$tion baa; 
been collected with reference to the Government Sen'ants' Conduct ~ 
and Government do not consider it desirable in thepublie intea:egt. te pub-
lish in this House or elsewher.ethe ~  made under these rules by 
officials serving in the Central Pl1blic Worke or any othe .. Department. 

(b) No.: 
(c) Information regardins the facts referred to is included in the return .. 

~  called for. . 
(d) The objsct of those of the Government· Servants' Connuct Rule. 

which deal with the aoquisition of property is the prevention of abuses,' 
and .the ~  Member may rest assured that this ~  will not 
hel09t sight of when the information colleut-ed is examined. nut the 
Honourable Member perhap. forgets that InflDY memb'3rs of the Central 
Publio Works Department have a share in orha"e. inherited family pro-
perty. 
'. (e) I would refer the Honolll'l1hl e Mf'mber to the answer to part <$) 

of this question. 

Kr. A. X. l'uzul Buq: With reference [0 his anSlI'llr to the second 
part of sub-clause (a:) of the question, will the.·Honourablc -Member be 
pleased to state whether there are any reasons why thir; infOl·J11nt.ion 
should not be diacloaed to this House ~ 

'l'b.1I J[olllDurabll IIr :Prank 1((,ycI: T have stated llw 
Government do not eonsidel' it in the publio interest to 
quiries. 

~S  why 
make the in-
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lb. A. Jt.hIl'al S:eq: Why do Government coneidfll" it not'ift the! 
public interest, in view of the seriOU8 allegation8 made? 

fte llonoQrlble Sir :Prank Boyce: Thai is a matter of opinion, and I 
have nothing to add to the reply I have giv(ln. 

Mr. A. J[.l'ullul Buq: Will the Honourable Member be pleased to 
state, in the interest of the public service and in fairness to the office" 
agaittst whom allegatioIls are made, if it is not fair that the information 
should· be laid before the House:' 

Ill. Pruldent (,l'he Honourable Sir Abdur Rahim): The Honourahi. 
Member has already answered that . 

.. III. A. ]t. l'uIlul Huct: One more supplementary question. With 
~  to the other portion, is it not a fact that there is a Delhi ~ 

called the RiCIIIIL/, which made certain serious allegations against some of 
these ~  muking ~  out of cpntractsand that a, committee c>t 
inquiry WIlS' nppoint,f'd ~  thf' Chief Commissioner of Delhi? ' 

'l'Ile B ~ '. JIrak lI'Gyce:Tha't, Sir, must htn'e bef'ri t.efore 
tiJ.1 ti'Jbt, and I have rio' knowledge of it. ' 

lfI. A. E. Mild 1ruq: 'Wftl 'the Honourable :Member be pleallt"d w 
~  he rectiive'd noticE" of ' this <pjedion of mine 1 ' " 

• The Honourable Sir !'rank Noyce: I ,cannot. say ~  this, ~  
fiost teaehed me,but there is no, reM'ericfS to '1111.y . <!ortitnfBi6rt Itppointed 
~  t,h'e Cllief ~  of Delhi to inq\1ire into ~  

ltr. A. It. l'ulJ.ul'Buq: My qliestion ie. nfter l'E\ceiving notice of this 
question, did t,he ~M  hih1,Bf'lf make inquiries whether the 
allegAtions made in this· question 'Me ~  or not? Did' he make 8n1 
inqui"if'!'< ~  (11' (Iii! hp nepend upon the reports of subordinates? :. 

: .-
The Honourable Sir !'rank Noyce: It is not, my husi.&tss to, lIl.lee 

inquiries into allegations of this character unless they 81e supported by 
(ia.tegoriC'u I '"' virl ~  ' 

Mr. A. 'J[. l'uJlul Kuq: May I take it, then that the aD!Jwer given 
by the Honourable Member is based on the stat,ements -made by the ·ve.ry 
pfirllOnR against, whom these Allegations hav£' ru.en made?' " 

The Bonourable Sir !'rank Noyce: My answer is based on ~ report 
from fhp H"1I(1 of 1 ht, Dpplll'tmPllt (!oncernerl in whose discretion I\nd in, 
WhOIlf', Rhilil,y tn 3nRwer it, T hAve ever.V confidence, ' . ,'" " 

:.r. A. K. l'uzlul Buq: T havp -me mon) question 

Mr. President (Thp HonOllrlthle Sir Abdur RRhim):' Next ~  

ltIl. A. J[. Jl'uZllll Buq: Vpry \\'('11. HiI', 



QUltSTION8 AND A.NSWEB.S. 

PnoEnAolD ()JISIKHS Il,( THII Dm.HI PRoVINCE AND 'l'REIB Al'POINTJOIR'l' 
D' DE B BAL~ ~ E AB  

509. *Mr. A. K. I'uzlul Buq: Will Government be pleased to state the 
proportion of Sikhs in the populat.ion of Delhi Province us compared to 
that of other communities? If very small, will they please justify the new 
:&'Jlpointment of Sikhs in all ranks and files in the Central Public Works 
Department? 

The BODourable Sir Prank .oyca: Aocording to the Census Report 
of 1981 the population of Sikhs in the Delhi Province is 1·01 percent; 01 
tb" total population. 'fhe prescribed reservlltion of vacancies is 25, per 
cent. for Muslims Bnd 81 per cent. for other minority communities. F'tom 
the 1st of January, 1Q34., up to date, the perc,entage of vacancies in the 
Central Public Works Departme.nt which went to Sikhs was 12'[' for 
subordinate appointmenta.. fo'l} for clerical appointments and eight for ap-
pointments on the drawing establishment. The correflponding peroeMagti 
for Muslims were 25. 27·t) and 38. I do not co,llsider that any justifioa-
tmn. is necessaryftn' taese figures. ' , ", 

~ A. ll. I'udal liuq:,WiIll the llononrsble' Member he pleased to 
ttate whether Governmem prup6Be totako., steps. so' tlld in·, the matter 
of receiving patronage, aU commtmities may aa'\llll; a ,fair: share? 

n.BoDoarab1e S ~ JloJO&':, ~  anI ~  t did not catch the, 
Honourable Member's ~  

. Jrr4.1.. K. J'uluI Buq: I asked whether Government will take ~  
to Bee that all communities get a fair s})are in' ,the matter of (loritracts 
and appointments? " 'r 

'lIi.i ,JI,oaoIU'Qle8ir l'iw ~  Thcl't' are definite orders on the 
~  ~  ,. I ~  ~ Honourable, mend ~  both to. 
appoinUnenta and, oonkaeta. There arc definite orders of .Government 
on the subject of appointments and the.v wiUba follow£'d. So far, as .I 
know, communal questions have not yet entered into the question of con· 
tracts, and I hope if/will be a long time b&fore they do. 

Sardar Sant Singh: Will the ~  Member .tate it eonh:acl. are 
given to Muslims in tht' same ~  flx"rl h:v Govcrnmcnt, in theu' 
4ircular of the 4th August. l1lR4? " 

fte Honourable Sir !'rank Noyce: No. Sir. 

Sardar Sant Smah: Will t.hert' noL bt' u rehellil)p ,''fill ~~  L ~  of the 
Muslim population on that ~  

VOftl1(Os,TltANAII'BD ANt> ApPOINTMENTS IN TJ[1r. CENTRAl, PmSlJIC WOBU 
DzpA.B.nDllNT; 

'IHO. *:Kf. A. E, hIlul Buq: (a) Is it a fact that the pORtinp-B. tmTlsI£:l' 
$nd appointments intbc Estahlishment. Technical or Clerical. in the Central 
Public Works Department, are made hy ~S  Engineers in 
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consultation with the Administrative Officer and Mr. Hari. Chand,the 
Superintendent of the Esta.blishment Branch? If so, will Government be 
plea.sed to state the neeessity of maintaining a Chief Engineer for the 
Central PubliC) Works Department? 

(b) Do Government propose to consiiler the question of entrusting 
to the Consulting :Engineer with the Government of India the supervislon 
of the Cent,ral Public Works Depllrtment !md the Road Engineer's work? 
If not, why not? ' 

(c) Is it 6: fact that orders issued to the different ciroles in the. Central 
Public Works Department relating to establishment matters bear the seal; 
"signature uf the Chief Eugineer" only? If so, will Government be pleased 
to state whether they are satisfied that orders on such cases are passed by 
the Chief Engineer? 

(d) Will Government be pleased to stlite the duties of the Chief Engineer, 
besides supervision ?Has he got the power to delegate his powers to hi .. 
junior offioers even in important matters? 

The Honourable Sir Prank :Royce: (a) No, under the rules, transrelW' 
and ~  within his circle can be maae, subject to certain exceptions, 
by the Superintending Engineer; but, in practice in the Oentral PUblio 
Works Deparlment all postinss and tranefera are made after disoussion;, 
with, and with the approval of, the Chief Engineer. 

(b) No. It would be ~ impossible for , one. officer to carryon the 
duties of a general consultant, !J.nd att.heBsme time to sdriiini1itietboth 
the Central Public Works Department and the Road Fund. . . 

(c) No. The Chief Engineer's signa.ture is type4 on letters .&s a ~ 

of administrative oonvenience in certain cases,bul always with· his . ~ 

press or general approval. 
£" 

(d) The Chief Engineer is responsible . for the. efficient ~  

and general professional control '>f Public WorD 'within the juriediction of 
the Government of India, and is the chief professional adviser of the-' 
Government of India in all matterscoDllectf'd with puhlic worb. Hfl hli' 
.110 authority to delegate his powers. 

JIr. A. 1[. hIlul Hu'!: Will the Honourable Member be pleased to 
state if he has considered the amount of Roving t.hat would he effected 
by the suggestion made in this question? 

The Honourable Sir Prank Noyce: No, Sir. I havt' stat,eel the ~ 
which mah it impossible to adopt the Honourable Member's suggestions: 
t\nd there iEt no question, therefore, of ~  wha.t. Sl\\':uga will· b6 
effected if they were adopted. . 

JIr. A. 1[. 1'ul1l1 Buq: Not evan from the point of ('COllomy? 

The Honourable Sir ~  Noyce: I have nothing to add. 

:RELATIONSHIP Oil' A. SIKH Colf'l'BACTOB 01' THE "A" DIvISION 011' THE ~ 
PuBLIO WORKS DEPARTMENT WITH A. SUBORDINATE OIl'THAT DIVISION. 

511. *JIr. A. E. l'ullul Buq: (a) Is it Q facttbatin the "A." Division 
under the control of Sardar Bnhadur Teja Singh Malik a Sikh contraetor 
of that Division is the brother-in-law of a subordinate of that DivisiQR 
who supervised his work? .  . 
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(b) Are Government aware that sllch a practice is not desirable in 
the interest of Government? If so, what I\Ction do they propose to take 
against the officer concerned? 

Th. Honourable Sir !'rank _oyet: (a) No. 
(b) Does not arise. 

JIr. A. X. I'uzlul Huq: May I ask if the Honourable Member has' 
made a persona.! inquiry whether the statement I have made in (a) 0,£ the 
question is correct? 

The Honourable Sir J'rank Boyce: Sir, I venture to submit that if the 
Honourable Members on these Benches were to make personal inquiriee 
into all the allegations contained in the questions they are answermg, 
they would be quite unable either to attend to their duties in this Bouse OJ) 
to the duties of administering the Departments in their charge. 

Dr. Zlauddln Ahmad: Does the HonoUrabie gentleman mean to '!Jay 
that although he is giving the answers he does not take any ~  ~ 
ponsibility for them? ' 

The Honourable Sir J'rank .. oyee: I did not say that I did not take 
any personal responsibility for the replies I gave. I said' that I db not 
make personal inquiries into the various allegations contained in this and 
similar questions, if I am satisfied with the report' of the head of the De· 
partment concerned. That, I consider, is sufficient discharge of my duties, 
and responsibilities . 

.... A. X. J'uIUl Buq: I want to'put one moresupplementBry ques-
tion. ' 

Ill. Pruldent (The Honourable Sir Abdur Rahim): Enough questioner 
have been put. Nen que.aoD. 

IONOBING OJ!' TIlE CLAIMS OJ' MU8LD&8 WHILE BNTJlRTAINING NEW 
SUBORDI:RA.TES IN TD CBNTBAL PuBLIC WORKS DIIl'ABTHBNT. 

512. *1Ir. A. E. l'uIlullluq·: (a), Ie it a fact that recently under the' 
orders of the Superintending Engineer, II CirCle, five new subordinate .. 
have been entertained in the "B" Division of the Central Public Worh 
Department, of which two Ilre Sikhs and three Hindus? If so, why have. 
the claims of Muslims been ignored? 

(b) Is it a f8(·t that Oovernmeut orders of appointing 25 per cent., 
MuslilBs do not apply to IlPPOilltlllt'ut-s undl:lr ~ control of the Central 
Public Works Depnrtment, Hpecinll,v in the II Cirele? If 80, will Govern-
ment be pI ell sed to Ill}' 1.1 eop y of tbOfW orders on the table? 

The Honourable Sir J'rank .. oyce: (a) No. Appointments are made' 
under the orders of the Ohief Engineer with due regard to the state ot 
t,he cadre of the Department as a whole. I have had the position for the-
period from the 1st Janue,ory, 1934, up to date examined, a.nd find that 
during that period no permanent appointments of subordinates were made. 
Thirty-two temporary or officiating appointments were made for periods 
of three OIontlls or lIIore, and or these ~  per cent. went to Muslims. 62'5: 
per cent. to Hindus, and 12'5 per cent. to Sikhs. 
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(b) The or9.ers to which the Honourable Member refers apply t.<> the 
Central Public Works Department and are being ~  

ALLEGATIONS AGAINST MR. HAnI CHAND, SUPERINTENDENT, ESTABLISHMBKT 

BRANOH, CENTRAL PUBLIO W-oRXS. l)j:P .... TMBNT. 

513. *](r. A. X: !"uzlul Buq: (al Is it 11 fact thRt, Mr. HRri Chand, 
Superintendent, Bstllblishlllent Branch, Central l'ublic Works Department, 
New Delhi, ~  implicated in a fraud and embezzlement case in Patiala 
. State, when in service in that State, and warrants of arrest were issued 
against him? 1f so, why has he been provided in GovenmlCnt service? 

(b) Do Government propose to make enquiries in the msttel' from the 
Patiala State and plaoe the papers on the table? 

(c) In view of his past f1sreer. do Government propose to relleve ~  

,Of the charge of the Establishment Section forthwith? If not', 'w41 n..t? 

The Bonoarable Sir J'r1Zlk BO)'CI: (a) I am iIUorm.-e!i that the aJ.¥lga . 
. tions are exaggerated and that there was no 'luestioIi. of fraud; ernbeltZle-
ment or warrant of arrest. Mr. Hari Chand was in the Indian State men-
tioned over 17 years ago, and his work a'Dd conduct, since he entered' 
.<Government, service in 1920. have &:lwalS ~ ~  

(b)' ~ ~  No. .' .  .  . 

. .,. A. K. hIlw B~  ~ an, ~  ~  to thePat.iaJa ~ 
'with ~  to t);leae al1eptiona Ol' t9 the, A ~ GliIneraJ of tpe. 
Punjab? . . 

one Honourable ,Sir I'raDk _010,,: I am nO!liprepM'tHi to· go into. a 
matoor which occurred more than 17 years ago. My answer is hased QQ 
the service of Mr. Hari Chand in the Public Works ~  ~  
than 14 yean. . , .  . . .' 

JIr. Lalchand Ravall'a1: May I know, in view of the fact that Govern-
ment consider that this man has' put in approv£-d service, if it 'isiltiH 
necessary to pursue ·1.hia matter and make- ~  inquirieS? 

Tb;e Honourable BJr J'raDk ROJce: I harve, as' a matter of fact, Qb 
tamed some information about this matter, and I ~  it was' n 
very trivial matter, and, as I said, there was no question of fraud, em-
'bezzlement or warrant of aorrest. 

RELATIONSHIP OF ONE 8. VHAltAM PAL SINGH, CONTRAOTOR, CENTRAL PuBLIO 
WORKS DEPARTMEN'l WITH SARDAR BAHADUR TEJA SINGH M..u.IK. 

514. *Kr. A. X. :ruzlul Buq: Will Government please state whether 
S. Dhnram Pal Singh, Cont,metor, Central Public Works Department, is 
related to Sardar Bahaclur 'l'eja Singh M'lllikand '16 wGZ'king as suoh in 
his Cirole? If so, do Governrnent Allow such prootice? If not, do they 
propose to toke any steps in the matter? If so, what? If not, why not? 

The BonOlUable Sir l'.raDk Royce: 1 ~  that the Contractor 
referred to married a cousin of Bo,rdar Ba,hadur Teja Singh. M ~  and tha4 
he does tender for works in the latter's Circle. As the relationship ia 
not pa'l'ticularly close, GO'Vel'DJllenit do not ~  to ~  any ~  
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WOBKS 1)EPABTMENT. 

515. *1Ir. A. ~  (a) Isita fact that, with 'the exception 
'Of a few, &.lI ~  hi the "A" Di-vision 'were given to 'Sikh Contractora? 
11 'RO, wbJ? 

(b) Is it ~ .8 raqt that ~ contracts in the 11 Circle are .given under 
verbal orders of the Superintending Engineer, the Executive Engineers, 
have no say in the matter, and that the Executive Engineers are ,made, 
r8lJPonsible? How far is this practice permissible in the interest of 
Government? 

(c) Will Government please lay on the table a statement showing the 
names, etc., of contractors who were given contracts for original works, 
annual repairs and special repairs, during the current financial year in the 
II Cirale ·of the Central Public Works Department, under the oharge of 
8ardar Bahadur Teja ,Singh Malik? If not, why not? 

(d) Will Government please state on how many occ8sions approved, 
tenders of contractors had been cancelled and that work was given to 
other contractors ~  the cancellation of contract in the interest of 
Government, or the contractor? 

The lloJiourable Sil'l'l'ank .O)'C.: (a) No. 
(b) No. The latter part of this question doeR not arise. 
(c) No. The statement would be of no public interest and the time 

and trouble involved in its preparation would be disproportiona,te to the 
result. . , 

(d) I understand that there were no such caS68 in 'A' Division to which 
,the Honourable Memb6l' ~ in part (8). of this question. For reasons 
given in replying to pm (0) I 4ave not collected information from the 
other Divisions in the II Circle. 

Mr. A~ E. ~  W.ill,the Honourable Member be pleased to 
collect the information and lay it on .the table at a convenient date? 

TI1'e Honourable Sir J'r&Dk Boyoe: I have already said that I am not 
prepared to do that. ,-

:.r . .A,'-':. PUlu11raq: Is there il.'Dy'teaaOn -«hfthe information 'Should 
not be given? 

ft. 1l0ll01U'&ble Sit I'raDk lIO)'ce: I: have: given 'the 'reason in my-i'reply 
to the question. ' 

ELECTION OF MEMBERS TO THE GOVERNING BODY OF THE 
INDIAN RESEARCH FUND ASSOCIATION. 

Mr. Pte114ent (The .Honourable Sir Abdur Rahim): I have to inform 
fibe Assembly that Dr.N. B. Khare and Dr. Zi8uddin Ahmad have been 
elpct.ed to sit on the ~  Body of the Indian Research Fund Aaao· ".tkm.' . 
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~ .. RAILWAY BUDGET-LIST OF DEMANPS-,contd. .) 

JIr. PrestdtD\ (The Honourable Sir Abdur Rahim): The discussion of 
12N the Demands for Gra:nts in the Railway Budget will now be 

00111. continued, but before the motions are taken up, the Chair 
-wishes to inform the House that representations have been made to it by 
the Leaders of the different Groups and by certain Honourable Members, 

'!rcpresenting Members who do not belong to any Group, that they have 
arrived at an arrangement as regards the motions for the reduction of 
granta and the order in which they will be taken up and discussed. It 
has been arranged that the Independent Party will today move their 
motion for a cut in order to raise the question of the grievances of third 
class passengers; and if, after that motion has been disposed of, time 
is still left, then the Congress Party will devote the resto£ the time to 
· -discussing the question of the restoration of the salary cuts. On Monday • 
. the Nationalists will devote the morning to discussing certain motions re-

garding the Indianisation of the railway services; and the European Group 
will begin at S P.M. in the afternoon with their motion rega'l'ding the mani-

,pulation of the railway freight. On Tuesday, the Members who do not 
belong to any Group. will discuss the labour grievances under appropriate 
headings, the wagon policy and the question of the transport of agricultural 
products, and, if any time is left after that, the Independent Party will 
have an opportunity of moving any motion they want. This is the A.r-
rangement which has been arrived at. The Chair would now like some 
Member of the Independent Group to inform the aouse which motion 
they want to take up. 

Ill. A. K. hslul Buq (Bakarganj cum .Fluidpur: Muhammadan Rural): 
I rise, Sir, on a point of information. As regards the Members who do 
not belong to any Group, you have decided that you will give them an 

'opportunity of expressing their views on some of those points in which 
-they are interested, namely, the grievances of third cla8s passengers ..... 

Mr. Prea1dent (The Honourtlble Sir Abdur RlQhim): They will have an 
oppOrtunity like the rest of the Honourable Membera. . 

Demand No.6-E.· Sir Joseph Bbore . 

. DBHAND No. 6-E.-WOBKING E S ~ E B SB  ,01' TlIB T&AJ'I'IO 
DEPABTMENT. 

TIle Honourable· Sir JOHph.Bhore. (M;ember for CommBfPe, and Rail-
· ways): Sir, I move: 

"That a sum not exceeding Re. 10,74,20 000 be granted to the Governor General 
in Council to defray the charges whicli ",ili -come in coune of payment during the 

· J'a.r ending the 31st day of March, 1936, in respect of 'Working Expeneos-Expen_ 
, of . SleTrrJlic Department'." 

Mr. l'rea1dent (The Honourable Sir Abdur Rahim): Motion moved: 

"That. a ~  ~ ~  RR:·· 10,7(20,000 be gralltedto ~  ~  (leneral 
in .CounciJ to defray the chal'ges whieh will come in course of payment during the 

-the '['raffia Department','· . : 
ya.r ending the 3lat day of March, 1936. in respect of 'Working Expenses-EXJM1P8S of 

· ( 1302 ) . 
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Griftla.ncea 01 Thirtl.CliH" PtU.mg., •. , 
1Iaal91 Mabammad, ShaI D&u41 (Tirhut Division: Muhammadan): ] 

!beg to move, Sir, out No. 288: . 
"That. t.ho demand undel' the head 'Working Expen8eS-ExpellJ88 of t.he Tratllo 

Department.' be reduced by Rs. 100· ... 

I move this cut in order to discuss the grievances of the third class 
;p8l8sengers. Sir, the catalogue of their grievances is very large and no 
Honourable Member of the House is unaware of their untold difficulties. 
We have been discussing this subject ever since we have got the right to 
(fiscuss the Railway Administration, and from time to time promises have 
been made that they will be removed; but. even aofter so many years what 
we find is that not a fringe of their difficulties has been touched. It is Q 

,matter which can be more imagined than described: Honourable Members 
-of this House may not have the occasion for going either to the third clssa 
booking offices or the third class compartments to see what they are sufiel'" 
ing from. I will not ~  with all of them, it would be impossible for me 
to deal with all of them. I will only draw the attention of this House 
:to a few of their grievances which I consider most urgent and which call 
,for the attention of the authorities without any loss of time. 

Sir, if you imagine how the third class passengers fare at the booking 
,<>ffioos, you will simply be horrified to visualize their confusion at the time. 
Although the rule provides that at some stations, big junction stations, 
the booking offices should be open for the twenty-four hours, still we have 
,seen how these booking clerks deal with the third class passengers who go 
there to ask for tickets, not to say, Bir, of way-sida stations, where, though 
t.he provision again is, that it should be done for some minutes before-
hand, yet it is opened just at the moment, just a few minutes only before 
tbe train arrives, and you O8n ims.gine the lot of the poor third class pas-
'Senger who has come from some distant village with his family and who 
js now in this very awkward position. He has got his luggage in ODe 
place, he has got some of his dependants with him whom he cannot leave 
'alone, IIlnd then he ha8 to run to the only gate where he finds that there 
is a great rush I Then, there are pickpockets who take advantage af the 
great confusion at the time. All this confusion arises, because the men at 
the booking office have DO desire to do their duties as properly as they 
·should. I have intervened several times on questions like these, and at 

, my intervention something has been done. Unless the railway authorities 
take it to heart, I do not think we will have the desired result in all such 
~  

I ask the House to imagine the trouble of the third class passengers 
when they enter into a train. You may enter into any third class carriage aDd 
you will find it as dirty and as filthy a8 possible. I know that the pas-
sengers themselves sometimes make it dirty, but it is the duty of the 
railway administration to get it cleaned after an interval of every three 
or four hours. Sir, it appears that the cleaners at the platforms are 
meant only for the higher class passengers who order them to sweep their 
compartments, but these poor people, who travel by third class, do not 

, even know that they have 8 right to demand the cleaning of their com-
partments. Whatever that may be, the result is that the poor fellow has 
to sit in that dirt and filth which. I think in these days of the 20th cen-
t.ury and with the administration in the hands of such a civilized Govern-

: ment. nobody would tolerate. There haa been some improvement, no 
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[MIl.'Ulvi Muhamtnt.a '\l!fttiifi ~  , 
, doubt. :in ,tID <CUe of 'the Eastr Indian iBMlira.y:.aird lNrGrib "lIlfilltem ,BMlway 
known to myself. but there has been no improveJtteo.; Wlhatsoever. in"the-
CIWe of the Bengal and North Western Railway and the Assum BengaJ 
Railway. ' 

The latrines ure those which were constructed, 1 think, in the very-
'Mr'ly days of the railway :runninginthat part 10£ the country. They:have 
'not been improved at all. They at'e sOllmall that it is verty diffioult:for ,e, 
lat man to get into ,them a'Ddverty difficult to llit <inrUiemwi'h enyootn-
'fort whatsoever. In fact, I am ,told <by !lDUly ,01 my friends ,who ~  
travelled' on the Bengal and North Western Railway that fihere is no spaoe 
left when they have to sit in them. It is indeed very pitiable that com-
plaints have ,'often been made on this BOOm but nothing comes out of 'hem. 

Then, I come to the food supply at the railway ~  for theae third 
class ~ is no doubt that 'there is a big restau1'8nt car for 
higher class passengers but the third elassp3ssengers have got to depend 
upon the vendors and whart I have been noticing is that the supply of 
'food is going from bad to worse every day. It appears that the adminis-
trationis making some profit out of it or wants to make profit out of it 
or wants to give some profit to somebody else in t,his direction. It is 
becoming the monopoly of a few persons and these monopolists, after they 
have sooured the 'OOntractin the way best known 'to themselves, do not 
care !lIB to whether the supply of· food is of all varieties or whether it is 
'Rold at cheap l'ates. The rates, no doubt.. have gone up very much be. 
cause of these monopolies and the variety is, of course, badly wanting. 
'The prop0s1tion is Q very simple one. The monopoly is given to one or two 
people who are the favourites oftha l'ailway authorities who want. to make 
t.he most of it 8Illd will not give what is due to these poor passengers for 
the money· thattbey pay for their food. We made complaints on this 
B~  I think, on' the fioor of this House year before last, and we especi. 
aUy drew' attention to the . sad state of affairs at. Dinapore Division and 
also at HowrahDivisiOD. The Bq&i·,andN<>rt.h Weatern Railway which 
runs in Bihar and OriiIsais hopeleaa ,in this respect.. It might han ~  
impl'Ovedon Lucknow side but there ianoimpl'Ov-ernen1;whatsoever on 
the ' stations which are in the Bihar and OriS8& lprovince. I ~  had 

. made a complaint ,about. the Tea 8ta4l at ~ Sonepur st.&1ion,whioh wan 
'importantjunotion, but no atteJation "''''paidbyAl1e Gorakhpur Authori-
ties and we had to ·suffer in silence., 1 dOllot ~ ~ h. 
ibeen done inthia connection. becau.e, laat"Jear,we were promised that 
an inquiry was being held as regard's Dinapore and Howrah stations. We 
have not been told anything since, then. ~ ~  finel that this mono-
poly system is not going to give. either the variety of food to these passen· 
gers or reduce the rates at whi<;h the food is . supplied. The monopolist 
has got to make hiSOWll share of the profit and then he has got to re-sell 

. it to lower vendors who have ,got to make their share of the profit; In 
this, way there are ao many mIddlemen who are brought in hy the railway 
administration. I cannot uriderstand tpe Wisdom of this course which ia 
being adopted. . 

Now, as rega:rdsthe drinking water. 'The drinking 'water 'has been 'ftlrJ 
. lJcsrceeven now. The third class ~ which have g()t water tapa in 
'the ease of the Benpl and North Western Rallway are often almoat empt.y; 

-'there'is 'no ~  st'BU sometimes. Even iDt.h& oae,ot the 1ir8tand 1Il1OO1ld 
01a8s . edmpartments 'there jR. ~  no· wllter what;fIo My of i.be. tbir\l 



HAII,WAY DVDGWr-T,lRT OF ~MA S  

:Mld inter. class compartments. We ha.ve got to run to the station master 
and tell him that we are badly in need of wBter and then he provides it. 
-This has happened to myself, a!.].d When complaints are made l10thing 
whatsoever is done Qy the authorities. It appears that they turn u' deal 
(lll!r t,o all these requests from Indians. 

I feel, however, very much ~ e.t one sight which I wish to describe 
l;p this House. I ho-pe ;r wjll be B ~  this ~  by the whole 
Rouse so that the condition may s09n improve. It is this. The railway 
tlervants consider themselves something .Ukesupeimen in r.egard toO the 
th.ird class passengers. It appears tha.t the third. class passengers are no 
concern of these railw81Y servlWlts and they are meant only for the higher 

~  ~  They will atten4 to the fir$t Bnd second class pWisengers 
and do all that they require, but whenever any request is made by B third 
,elass pl\ssenger, they will not ('..are for it at all. That ha'Bbeen, the in-
variable practice of almDst all the servants at the railway stations. There 
Cjl.1l bl'l no doubt th/lot the railw81Y sel'Vants bave not improved at all in ,this 
respect. I feel very much that the tlJrd cll\$s pa.ssengers, who Ilre gene-
:r:all;y villagers and labourere and who ~  their full ftll'cs ror travel-
ling, are not given tbe ~  whic),). tpey deserve for the money they 
have paid. If this is the state of thin.g$ going on for llr IOllg time,. I think 
the railways will have a bad urne in the future .1J.8 compared with the bus 
services which are running .nGwin large D.l;Wlbers. Whenever people find 
the two l:Ierviccs side by side, thf;ly genereJly avoid the railway service for 
the simple reason that their se. ~~  .. ~ .uot WOl,ln.ded. if they go by the 
bUB. I am very milch pajlUld at the. ljIight of the third cla'SB t.ruvelling 
,publio, and I, therefore. ~  s<»nel8l)lious efforts. should be made 
to teac.b these ~  Sf;ll'Va.nts ~  politeness and oourtesy, ,towards 
the third class pJ"lBengers in their ~  We have been. complaining 
about this for a JOllgtime pa'Bt, ~  ~  our good old. friend, Sir 
-George :Rainy, gave lla. ~~B .on this. point that he would look into 
the matter us a /lerious ~  ,l1ep1cmbeJ.'. ~ said that it was 
'courtesy ~ ~  shQwn ~ ~  al,J.j:.horities,toO their lIuhordi-
ua.tes that will ~  and gq ~ ~ lower strllot.o. Ilnd then tbe 
ordinary ~  will $a.wtbe. 88ple 'C()w:tesy, civility unu polite-
ness, to the paoplem ~  ~ the r.uways. ,But I think poor 
,Sir GeorgeRll,iny had ~ able to do mu.ch in thisree.pect, becaUSe 
uothing appears ou the paper.. Atlefi\8t we should .exI,ect that if something 
hQ,d ~  tly,the rall\yaYi ~~ ~  it would. not have ,8scapcli from 
the Reports th11t ,they have ~~  M~  which have heen circulat.eli to 
~  The Reporl ~ not show· ~  'lI!o8ea of incivility and impoliteness 
~  been dealt .w.ith by the rai1wa'Y. B ~  the year under ro-
vJew., The only information. ~  we have on this subject is contained ill 
the Time.,t4Ioble of ~ Eut lAdian Railway where tbey say, on page 123, 
that "complaints of jneivility, obstructiveness or want of attention, on 
the part of the railway 8ervani;e should be ~  to the Chief Operl.l.iing 
. Superintendent, CalC\ltta, or to the ~  Sl,lpcrintendent at their 
respective headquarters a,nd su of them are named below." That is the 
only thing that I find on paper in regru:d t,Q incivility or irnpoliteoe!!s of 
the! ~  Imagine fqra moment whe,ther tho third cluSl! 

~  is ~  to D;iab compJ14pts, to: the Chief Operating Superin-
tendent. at Calcutta or. the Phili,\onal,; Superintendent of Howra,h or Dina-
'pul" or A ~  qr M ~  Is .. iJ; possible that these third closs 

B~ ~  ,\le.,goin,g _. ~~  UV!6 ~  that even the 
ifIigher class passengers have made complaints and the railway scrvllnts 

D 
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[Ma'Ulvi Muhammad Shafi Daudi.] , 
have ,give:l some excuse or other for avoiding those complaints, what to 
talk of thU'd class passengers who are mostly illiterate. I believe, if this 
is the experienoo of the whole House, I think it must be so, then Bome 
practical measures should be taken to meet this difficulty of the third 
clUI:lS passengers. I beg to suggest some in the short space of time that 
I have got at my disposal. I think that rules and regulations have been 
and will be made by the railway authorities. If the railway authorities 
huve a little sympathy towards these third class passengers, arid if the 
House is SIble to press this point today in this debate, I think they will 
be rN\dy to mlllte rules and regulations, but that will not do. The rules 
and regulations will not, help us much. What I wnnt is that these rules 
and rcgulat.ions should be translated into all the vernaculars of the differ-
ent places and placards should be made of these rules and ~ 
and should be posted on the station walls, near the booking offie€s of a.I1 
stations without any exception. TheRe' rules and regulations should be 
printed in vernaculars in the time-tables and prominently enough so that 
peoplc may know what the rules are which the rruilway authorities have 
made. I think the rules should not only contain the duties of the railway 
authorities but also the obligations Sind duties expected of the third cIAO"" 
passengers. These third class passengers have got to be t'Mlght what 
their duty is while they are in the train. I quite realise that they should 
know how to behave while in the train but they should also know how they 
expcct to be treated by the railway servants. All these obligations and 
dut,ies should find a place in those placards and widely it should be broad-
cast so that people from one end to the other might know what their duties 
a'l'e and what t,heir obligations ~  If that is done, . l' hope people' will 
know how to claim their right and the railway servants will also feel 
that the time has come when they cannot shirk their responsibility to 
thesc poor third class passengers. Above a11,I should think that the 
railway servants should feel that they oonnot any longer rema.in entrenched 
in the position in which they now find themselves. They now feel that 
l.he third class passengers cannot do any harm to them. They feel that 
tho third class passengers are not their masters, that their master is some-
body else. I a.m tempted to take 'my cue from the Honourable the Rail-
way Member when he said the other day that his master is the Secretary 
of State in England. That is our great trouble. The raiIwayemployees, 
however, who are meant to serve these thirdcla.l!s paseengers, should be 
made to feel that their masters 8Il'e these third class· passengers who form 
95 per cent. of the travelling public on the railways. It is they who pay 
60 crores to the Railways and not the higher class paesengers who are no 
doubt attended to most seriously on all the railways. Therefore, the para-
mount need is that if the railway administration approves of it, they 
should inculcate in the minds of their servants that the time has now 
come when the railways should not be considered as anything but a com-
mercial proposition to which people must be attracted. I know it is B 
monopoly and that is why the railway servants feel themselves quite 
secure. However, if the self-respect of the people is wounded, as it "8S 
been many a time, then it might create very bad result. I think nobody 
w,ould like to see that the public which PIlYIII for the travelling should be 
treated in that manner. I have no doubt that this aspect of the questiO'O 
will be sympathetically considered by those who are in high position. I 
am also sure tha.t those Honourable Members who have similar experience 
like myself about third class ~  public wiIl come forward and sup-
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port my motion and confirm me in my view that in this respect, presI"ure 
would be brought on the authorities to look into this aspect of the ques-
'tibn most seriously and most. attentively. ~  these words, I move. 

Mr. Pl'I8ldent (The Honourable Sir AbdurRahim); Cut motion moved: 

"That t.he demand under the henri 'Working' Expcnscs-Expcn6es of the Traffic 
Department' be ·reduced by RB. 100." 

LIeut.-Colonel Sir Henry Gidney (Nominated Non-Official): Sir, I rise 
to ofter my whole-hearted support to this motion. One of the most 
pleasing features. I have ob"erved. since I have been 0. Member of this 
Assembly, has ~  the, growing in,terest of all Parties in this Honourable 
!rouse in the welfare and comfort of third class p'assengers and which, I 
think, is a very desirable thing indeed. The Honourable the Mover of 
this motion has brought before the House certain grievances which I, 88 
one who travels all over India, can support and support ~  
Indeed I can corroborate many of the things he Baid. But, Sir, it almost 
seems idle for us, year in and yetLr out, to emphasise these grievances 
when one is faced with that intolerable and insuperable bar to all our 
appeals. I refer to that individual who is called the Agent of a Railway. 
He is the biggest autocrat that India has evel' produced. And as long 
as you have an autocrat as the Agent of a railway (there arc ccrtainly 
very glaring exceptions, of course),-I say, so long as you havc that spirit 
in the Agent as the 'TX'laster"-'-not the servant of the public, it goes down 
from him to the subordinate employee, and it is that spirit which is 
reflected in the lower BI'TVices of the railway that creates these many 
grievances which my friend, Mr. Shafi ·Daudi, has rela.ted. I have 
witnessed and I have interfered myself in Bome acts' of unkindness and 
discourtesy perpetrated on these poor third class passengers. I do not 
want to weary this House with a recital of thE;Se incidents, but I ask, in 
all seriousness, what is the use of asking such people, as per orders read 
O\lt by my friend; to report their complaints to the Chief Commercial 
Manager? 'He never sees them, and I do not think they would go beyond 
the Babu in the office. So it is ridiculous to issue such instructions to thCi 
public. I would suggest to the Railway Member that a further notice 
be issued to nIl Agents drawing their attention again to the serioullneEls of 
the positiOn arid 8sking that all stBffshould be seriously wamed againsL 
unkind treatment and discourtesy to passenge1'fl. Sir, I do think, there is 
a vein of truth in what the Honourable Member said that it is for these 
reasons, and for no other, that many. of the public prefer to trav!'l h;V 
motor buses. 

Sir, the Honourable the Mover of this Motion first dealt, with the ques-
tion of foodstufts. When this matter was discussed. on the Boor of the 
House last year, many of us took part and tho Honourable Member 
promised to take &etion. From information I possess, I know ~  he haR 
taken action. Sir;. the supply of foodstuff is a matter of great lmportance 
to the travelling public. The travelling public puts its ~  in the railwliY 
administration for the supply of proper food, I ~  thls ~  when a 
passenger pays his f81'e he expects to get certam arnenltles.. ~  first. 
c188s passenger gAts his food from refreshment room'3 or the dlllmg cars 
and thiB is not always of the best. Ithink the best we have on India:T1 
railways is in the· Bengal Nagpur Bailw:ay, but this ~  ~  
generaUyworked at a 10BB, though, I believe, they made a profit on It thiS 

D2 
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L Lieut.-OolonelSil' Henry Gidney] , 
year. The second class passenger also has his amenities supplied. But 
it is the third class passenger who is the biggest sufferer. I believe I am 
right in saying that the foodstuff on the railwa.ys,-Iam referring to the 
third class passengers,-are supplied from two sources-The Railway 
Administration or private vendors who hawk the platforms. I believe 
there are certain railways who propose to take unto themselves the 
manufacture and supply of all these foodstuffs and aerated waters, etc. 
No doubt the food will be cleaner, and;-'tnay he, ~  would be cheaper 
also, but I do not think such usurpation would be a right policy, because it 
would seriously and unfairly interfere with the freedom and recognised 
rights and protection of priftte enterprise and industry. But that suob 
foodstuff wants careful attention is beyond doubt, and I would suggest to 
the Honourable Member the advisability of having some travelling food 
inspectnrs. It will mesn a few' more appointments to be ~  but I 
think it is necessary. These food inspectors should accompany the trains 

,aDd not be -rigidlj 10caMdat sititions where the food inspector and the 
food vendOl'9 generally become very close fripnds at the expense of the 
quality of food. They should really be tTavelling with the trains, because 
a ~  of food vendors travel with the trains and get '!ut at station'3 and ply 
thelr goods to the passengers. 1 would suggest thiS fbr the Honourable 
Member's serious consideration. . 

Sir, the accommodation, water and sanitary inconviences to whieh my 
Honourable friend has referred, I shall not refer except to support him in 
their entirety. I do consider that. in view of the fact that the railways 
would come to a stand-still if It were not for the revenue obtained from 
third class passengers, they deserve ~  attention than they receive. - if; 
isa common sight and ffi.'l.ny a hundred yards ~  has been brok8Jl 
when one sees a railway employee on the platform- ruruiing, after a firllt 
class passonger, speoblly when thB.t first class passenger bap{)ens to be 
travelling in II. white c!lrriage,-I mebn a saloon,-and contrast It with the 
slow movie motion with 'which he attends to third_ class passengers, I 
mnintain that these ~  class passengers should get more comforta, 
apart from the overcrowding. which cannot be denied. The Financial 
Commi8Siol1er, repl.ving to this question, the other day, took the average 
of passenger traffic and the average of carria.ge ca.pe.eity with the railwa,ys 
and Ycry correctly said that there is no overcrowding 

Mr. P. R. B.au (Financi,al Commissioner, Railways): No, Sir. I did 
not say there was no overcrowding_ I sa.id the position had improved in 
the ~  four or five years. 

Lieut.-Colonel Sir Henry Gidney: I am sorry if I did not quite correotly 
represent what the Honourable Member a,ctuaHy said, b:ut the foot 
remains that the {'harge. was made that there was overcrowdmg, and, I 
think, my Honourable friend, Mr. ;James, asked G. supplementary qUf>stion 
on it,. But, apart from this, one cannot Ret ~  ~  the fact thnt ~  
iFl overcrowding in certain railways and at- certam ~  o! the -!ear whICh 
perhaps cannot always be avoided. One eaI?-not ~  It durmg melfi" 
wedding Bnd holidays when you ~  ~B  tralb8 to be ?vf>rcTOwded. 
But t,his !n'ievance is to be seen estJecll\Uy In thBt railway which !fives the 
hi!!"hest dividends to its shareholders, the Bengal and No.rih Weatem 
Railway. There, tbeteare in comparison with otber railways, very 
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few conveniences and amenities for third class passengers. It is a positive 
disgrace that a railway, which gives such high ~ to its share-
bolders, should use the money which it takes from t,he pu9.lic and give it, 
to ~  IIhareholders insteB'd of giving more attention to their patrons, the 
thIrd class passengers. 

Prof. It. G. ~  (Guntur cum Nellore:. N'on-M:.uhammadan Rural); 
And the Madras and Southern Mahratta Railway also. 

Lleut.-Ooloaal Sir BaDlY Gidney: I believe so I aocept what the Hon-
ourable Member says. . 

Now, Sir, as regards electric fans: I think fans should be supplied not. 
only for first and seoond ~  .. hut eJ.ao. £or,.thltdcla8ll ps,8I8DgEIil'&. Indeed, 
all railways should fit every third class carriage with at least one or two 
fa,ns. DrinkinB ~ ~  very. amous matter. I ao know that 
great ca.re is today given by the mediclU. department to 1188 that a pure 
lupply of drinking water is available at various railway stations and in the 
~  I think thfy.deaerve. all credit for· tIDi improvement. 

~ ~  1, Qan c&r1:Y my uUnd back to many yean ago when drinking water 
was, very bad. But I think. D;lQr8 and more care should be given to this 
vital matte/: ota ~ 8upply' Qf ~  w&ter. 

A ~  v.ery. aeriousgrirvtmQe .that . my; ~  friend mentioned 
~  the want, ~  for. ablution and 88Dituy purposes when 
travelling. I have had this expelienoe myaelf, when travelling in 8 fil'Rt 
class carriage (generally at Government expense), of having no washing 
~ ~ ~ w:a14r. IfJgo to the station muter or any. other officer on 
duty OIl the statio.n, in!ltead o£gettmg w. ... ter, I have mOl:El often got a flow of 

~ like w$tel: from his. mouth, ADd notbiat e18e comes out of it except· a 
continuance of the inconvenience. I do consider that there should be 
more cure given to the inspection of these carriages and the water supply. 

Another Honourable speaker callEld. railway servant. a8 supermen 
bl their dilJ(lourtesy to third elase pa8li1englill's; to IIOme extent he was right 
bub I Dlust. admit that during. the past few years there has been a marked 
~  in the ~  by the ~  towardi paaseDfJers. I have 
notic,cd great ~  particulL\.dy in certain railways.; in the treat· 
ment of the staff towards third class passengers. I do believe that the 
gnevancee ~ the third: elass passengers form a very very important part 
of the admin.istration of all railways, and I would like to impress on the 
B.ailway Member., (l ~  he baa got. this at. heart Bud I know he is 
gi:ving a good deal of ~  to the matter) the neeessity of giving more 
stringent orders to every railway not to confine courtesy and uttention, at 
times amounting to servility, to the ~  of their officers in their 
8810oos, not even to Members of Government and their saloons or io their 
first and second class passengers, but to give more attention to those who 
really keep the railways rwining, "i •. , third class paS6engers, who deserve 
the sympathy of the entire House. I know this mntter is receiving the 
~  attention of the Honourable Member, but I hope it will receive 
bis further attention 8nd 90 he will remove these grievances nnd 
inoonveniEinoes; . 

111' ...... 108hl (Nominated Non-Official): Mr. President, for many 
years I have made. my voice hoarse in talking about the grievances of the 
thh'tl cl9.Ss ~  I' assure you that it is not a pleasure to go on repeat. 
ing one's speeoh year ~  year. If I speak this morning, I do 80, becauee 
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I feel that if . I do not ta.ke part in this ~  I shall be failing in my 
-duty. Year after year, I p.ave given certain figures. This year I asked 
my Honourable friend, Mr. P. R. Rau, whether he finds any defects in 
t,hose figures. I had his assurance that, so far as those figures go, he has 
no fault to find. We shall consider the explanation of those figures.· The 
Indill.n railways possess one first class seat for 12 passengers: they 

~  one IOG.Clond class seat for 90 passengers, and they have only one 
seat In the thud class for 400 passengers. These three figures will show 
you the amount of comparative overj)rowding between the first, second 
and third class . . . . 

An BODOurable "mber: What are these figures? 

Mr. LalcJa.1Dd. .1VIh'a.l (Sind: ~M  Rural): How can 
they seat 00 persons in one· seat? 

lIf. N ••• 10lhl: If you cannot understand it, I cannot explain it to 
you. I am giving the total number of' seats which the railway people 
possess and I am giving you the total number of passengers every year: 
the result, as I say, is that one seat is used by 12 first class passengers in 
... year or 12 times by one passenger: one second class seat is used by 00 
second class passengers or 00 times by one passenger; and one third class 
.seat is used by 400 passengers or 400 times by one passenger . . . . . 

, , 

Dr • .zt&uddiD Ahmad (United Pr.ovinces Southern Divisions: Muham" 
nladan Rural): May I just say that you' should also gi'fe the mileage, 
because one particular passenger may trsvtll· athoueand miles and another 
-only ten miles. 

Mr. N. II. Joshi: If my Honourable friend, Dr, Ziauddiri Ahmad, had 
not intervened, I would havc given him those figures too. It is true that 
a first class seat travels longer than a third class seat, an'd a second class 
11ea1l also travels longertha:n a third class seat. The average lead of a first 
class seat is 180 miles, the average 'lead of a second class seat is 60 miles, 
while the average lead of a third olass seat is 85 miles. GiVing advanta.ge 
to the first and second class of Idnger leads, . you will find that there is six 
times more over-crowding in the third class than in the first class, and 
twice as much overcrowding in the third 98 in the second class. I IIhall 
not tire thEl HouRe with many more figures, But I shall just quote Borne 
figures to show the finance!! of the Railway Board, 

The Hailway Board spends Rs. 260 for a third cla89 Reat, while it 
spendl:l on one first class seat and one and a half aecond class .seat together, 
Rs. 4,000. The Railway Board makes .Rs. 241 per third clas8 seat by an 
expenditure of Rs. 260: the Railway Board spends Re. 4,000 on one first 

-olass Beat and one and a half second class ,seat together-because there are 
what you call bogey earriages-and the Railway Board earns aPout Rs. 550 
by investing Re. 4,000. I must make it clear that Rs. 241 is not .the earning 
on a total capital of Rs, 260: the Railway Board had naturRlly tc mvellt 
some capital in making rail roads and buildings and everythingel8e.· But, 
having built the stations and the railways, the Railway Bo.ard spends 
Rs. 260 on a third class seat and they earn Rs. 240. I Rhould, therefore, 

like to know why the Government of India, taking for granted that the 
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Railways are a business oonoern, should not invest more money on 
purchasing third class. seats than in purchasing second and first class seats. 
If they have m.ore thIrd ~  seats 9.nd more oomfort for third class pas-
sengers, you will attraot thIrd class traffio and you will get more money' 
but the Railway Board's policy is otherwise-I shall discuss it later on .. : 

Dr. Ziauddln Ahmad: May I interrupt Lmd ask whether these figures he 
-is quoting give the cost of the wagons only or they include also the running 
expfmses? 

Mr. N. II. Joshi: I am not giving the running expenditure at all; aDd 
I, therefore, myself said that the figure of 260 does not include the whole. 
What 1 am telling you is this: if you have more third class seats and l'UD. 
them, you will oertainly make more profit. This does not require much 
a-rithmetical knowledge; it is a simple propoRition: I never said that you 
make 240 by an investment of 260-1 never said that: I said that it is a 
more profitable thing to invest that money in purchasing third clUB 
-carriages than first and second class carriages. That is very simple 
.arithmetic. 

I do not wish to Hpeak about. the various other grievances except one: I 
want to say a word about the third clats latrines, and, only the other day, 
I got a letter from 8 friend of mine, a part of which I shall read: 

"I have often travelled in Uaird olau compartment. with r.ocommodation for 60 to 
110. puaengere, every Hat. occupied, having 001, one la'tatory withoot .... ater tap, or, 
.if t.here be a water tap, Without water in the tau j and, I believe, t.bU ill the \U1UII 
~  in other parte of the COUDVr." 

I want to know whether there is not any law in t,his country which oan 
-fix the minimum latrine accommodation for the number of passengers. 
Even the Factory Act provides that there should be one latrine for a certain 
number working in a factory. The factory worker can go outside and ease 
:bimself, but what can the railway passenger do in a. carriage? (Laughter.) 

1Ir. N. V. GadgU (Bombay Central Division; Non-Muhammadan Hural); 
'There is one lavatory for ten prisoners in the jail. 

1Ir. If. K. Joahl: I would, therefore, like this House to consider very 
·stIl"iously whether we cannot by legislation compel the Government of India. 
to provide 1:1' certain amount of minimum lavatory and latrine accommoda-
tion in the trains. Mr. President, for every twelve first c1uss seats,-I am 
giving the minimum figures,-there is one latrine, and if you take the, 
third class, there is not even one latrine for 25 orBO passengers; some-
times 60 or 80 passengers have to he content with one latrine. I can 
quite understand your giving greater comfort to the first Hnd second clll'8s 
passengors, but what I want t·o know, Mr. President, is whether the Ililtmal 
needs of the first and second class passengers are different in this respect. 
(Laughter.) I can understand your providing one latrine t.o a fuJI first 
-(llll'8s compartment, but if it. is a quest.ion of the number of latrin!"s, it, 
should be the same, whether it is for the first class, second class or t.he 
_third class passengers. I do not wil!h t.o say anything more about the 
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~  •. ij.j'.Q. ~ ~  gri.evall.ces, but .. 1. wiflb. to tlliY. only un.) WU.l'd a,bOll. t the. 
P.9 ~ ~~~  Inqill. I have shown ~  provo that the, 

~ c:J *e ~  of India is u ~  of. f8'vQurmg ou.e class at. 
the ~  of another class. Take anv questIon, take the questIOn ~ ~  
treatment of tlle railway ~  ~  the treatment of passengers,-take 
any question you like, and you will find that the ~  of ~  

f6Ro,*s oIllyorl'e ptiilCiiple, anti that is, give ~ to' ihciBe '-who'have ~  ,%' Tcils'tfd fl'lbke"",})o' lnive' nUl'e. '[ ful've liiso Rhown' sufficiently thnt 
the Government of India make very little money comparatively from the· 
first and second class passengers, and yet they lavish money in provid-
fug connorts for them. The Railway Board make three.-foul'ths of their 
pllftenger reVEYl'lue from third clsH I*asengers,while, when it is aques-
tion of.making improVements, they Btint money in effecting improvemelltl .. 
fOr ~  : Mir. ,Preaidenii.' ]] would lik. the Government of India to ~  

sider what, itl:'t,hen-policy" ,Is it, their policy to favour one class of ~  
110 aifordeheaper lind'more oomfortable travelling facilities to people travel-
lingc iIi higher clallses at the coat of. third cla88 passengers? I do not 
mesnio suggest ·for: 8' moment that Government should afford facilities· 
to third class passengers at the cost of the first and second class ~ 

~  although there may be nothing wrong in putting forward such a 
8Up;gestion,but r want the Government of India to distribute the money 
wiltShtlieY get frOm ttiethird, s8<liGndand fulat claBspaasengers in P1'Oportiollt 
to the amount they ~  from the different· 'classes, IJIld if that ~ ~  11 
shall be quite content; but, Bir, the policy of the Government of India 

~  '_ ~  lW1, AA M~  ,q.}l ~~~ ~  ~~ ~ ~  ~ ~  .. ~~  ~ ~  ~ ~  iC .. ~ ... ' ~  ~~ .... f ~  
..., "{ell . ~  ~~ ~~ COSu ~  ~~ P9OJ;er: ~BS ~ ~~~  
ot-Ju.m.: regllll'd tae:rail'Ways, 881 have ~~  ~ ~  ItT 
business proposition. Is this a business proposition to spelld, more money 
on those classes of passengers from whom you make the least amount of 
money and stint money fol' affording travelling facilities for people who 
give. you the largest amount. of passenger coaching tJ.'affic? I should like 
the Government of India to change their policy. Let the Indian Railwaysi 
b. l'l1Q on ~  ~ U yoq ~  hut it is ~~ to run. the ~ ~

~ ~  of.faVoqrillg o,ne,dassat.the cost of aDot.her. MI'. ~  
this policy of favouriilg one Class at the cost of another' class"is 9 form of 
corruption, it is a form of bribery. There is no difference between a small 
railway' employee who takes money from a. passenger ,and the Railway 
Board who t8'ke money from third class passengers and distribute it to 
the class to which the Railway Board belongs, It is as much a bribery or 
corruption as the lower railway employees resort to. I would, therefore, 
like those Members, who want to get rid of corruption and bribery of 
railway employees, to first try and get the Railway Board's policy impr.oved. 
If the Railway Board ~  corrupt, how can that, Board stop the corruptiori 
among their employees? 

Mr. President, I wish to say another word both to the Government of' 
India and to tho Members of the Legislature. The Government of India 
~  some pages in this book to show what they have done to improve 
the conditions of third class passengers. I would like them to give a sort 
of Report telling. us how much money they received from third class 
passengers and from the other classes, and if money is available, for' 
improving the IIIDenities, how that money is distributed amongst the first, 
8$cond and third claBses. That will give the Legislature some idea Whether 



the Railway Bourd is fuir to the third class A SS~ E  or npt. What is 
the use of your giving Q lis,t of your having done' something at one station 
orisken ttway anotber thing from another station? That gives absolutely 
nq real ~ whatever to the Legislature. 

r At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
vacated the Ch'air which was then ,occupied by Lieut.-Oolcmel Sir Henr,' 
Gidney (one of the Panel of Chairmen).] , 

I would, therefore, like the ~  of lpdin to giye us I10n intelU· 
gible Report, instead of telling us how many crrrriages were added on a 
particular ~ line or how many waiting sheds were built at somlt 
places'; ~~ ~ ~ ~ ~ ~  .. ~ ~  ~ ~ ~  ~ ~  what 
:VOU Bre ~ far ItnJiroVing the ~  of third c1ass passengers. 

Mr. ~  Qne ~ more. to the Members of the ~  .r 
Dave several timescomplamed that the Government of India does not 
blake proper use of the Central Ad\fisbry Cotll'ien iihri.h exists. From the 
Report I find that only one meeting of this Advisory COtU1Ci! was held,-
I do not know whether it sat for one day or two dnys,-but, I would }.ike 
the Government of India to place tl}e whole question of ,tl?-ird ~S  pa'lir, 
sengers grievanoes before the Oentral Advisory' Board, theY' ilhoul'dplace 
all m .. attar. s'. reo latin.g to. travellin. g .facilities, .carriages, llttrin.e., s." .. se,3ts., fP.oocd, 
in fact ~  with the conuort,a ~  ~  of th4'4 
Class passengers before the Central Advisory Council and get a.certificate 
every year from this Council to the effect that nothing more could be done 
for improving the facilities of third Class passengers. I woWd alBo 8uggest 
one thing to the Members of the Le¢slature, and it is this, whpll the 
different. ~  el"et. ~ ~  ~~  ~  ~ ~  Col!ncU" ~  
should expect B' Report fromt'he Members Stl elMted to t'he AdVisory 
Council saying that they were satisfied with ~  the,9ov..erlJment of India 
have done for third class passengers. I feel, Sir, that if the membera of 

~  ~  A ~  Boa.rd. Olakeproper, use. of.IIlmt., BoaNl. ,we . can 
certainly. upect: at least soUie·ieform· in' the 'tlirectian in'Which'we wati'tl 
reform. Mr. Chairman, I have done. 

lIIunBhi Iswar Saran (Benares and Gorakhpur Divisions: NOI1·Muham· 
mad8'D RuraL): Mo&t of ,U8 are vitallyintercsted in this problem 

1 P.M. of third class passengers; if we, not ollTselves, our relations 
and,our friends,. travel third cloos, we hear about their agony from them. 
fhave looked carefully into the report of the Railway Board, and M ~ 
bers opposite callDot say that I am unfair to them if I tlrkQ the impr()ve-
ments which have been effected by the various railway companies durillG, 
the yeaI' ill the matter of third cluss passengers. Mr. ChairmaI).. this, 
question is not being discussed here for the first time; in a way, it is a 
hardy annllal. We discuss it year aft.cr year and we have been doing so 
for so many years. Some of us have a feeling of absolute distress that 
80 ~~  ~  ~  ~ is OOE\ railwi\Y COlDP,B'P:Y, which runs ~  
the M ~  whIch r have the honour. to represent, and that IS, the 
Benga.l and North Western' Railwa.y. There is a feeling that ~ 
amount of complaint will have any effect on the Bengallflld North Westerq.. 
Railway. 
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{Munshi Iswar Saran.] 
Be that 88 it may. let me iuvite the attention of my Honourable 

friend, the Honourable Sir Joseph Bhore, to certain facts which I have 
·-earefully summarised. In Chapter VII-called Miscellaneous-of the 
Report of the Railway Board, this is what we get. I shall confine myself 
to the Bengal and North Western Railway. Train Services-there is no 
. doubt. that train services  if they are increased will greatly help third class 
p98sengers. because many trains are frightfully overcrowded: 

"From the 1st October. t.wo light passenger trains running between Gorakhpur and 
Nowgarh were extended to Barhni." 

That is to say, there was a slight extension 'over a short area in the 
Bengal and North Westeril Railwf!.Y. Improvements in the design of and 
. accommodation in passenger carriages: 

"Improved types of seats and cushions and fan regulators were provided in upper 
·elaas carriagee. (Pray note.) The lavatory compartments of the new third CI_ 
'Qrriages were being fitted with double water cocks." 

That is ail that ~  been done. Take again. the supply of drinking 
water. . To that, reference has already been made by me in my speech 
~  the general discussion of the Railway Budget: 

:', "During the hot weather, 92 extra watermen were employed in addition to the 
permanent strength of 169. Seven additional hand water carts were .upplied to the 
following IltatiOJll.·' . . 

VendoN' stalls: 

"Refreahment stalh at. Ohupra Kaoheri, _ ~  shop at Bagauli and tea It.lIa .t 
·Oorakhpur, Bonepore, Savan, Bhatni, Barauni Junction •.•. were provided." , 

Waiting rooms and halls: 

"AD npper cIa,s waiting room W&II provided at Si_a Bazar. Two double ..ted 
·benohaawere provided each on platfOI'lDll at GoncIa, :Mau Junction and Aunrihar." 

In one year they have provided two benches! Opening of new stations 
.and city booking offices: 

"An out agency wu opened. at Marufganj for parcela and good. trafIlc." 

I have given you IJsummary of all that has been done by this com-
pany ouring the year 1933-34. I put it to the Railway Member whether 
he considers this record to be satisfactory. Even if the Railway Member 
does not give a reply to my question now, I shall earnestly appeal to him 
to make a not.e of t.hese points and IrSk railway companies really to do 
something. 

Weare asked more out of season than in season not. to import politics 
into the discussion of railway questions and, I imagine, legislation for a 
Federal Railway Authority is going to be passed by Parliament and not by 
this Assembly so that we Indian politicians . may not be able to approach 
the problem with politica.l bias. Let us now look at the question from 
a purely business point of view. The statistics which have been provided 
A,o us. show t,hat the number of p8f!Sengers in all ~  have taken 
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()nly two classes-in the yea.r 1933-34-1 hope my Honourable friend, Mr. 
Rau, will correct me if my figure is w!ong-I ~  ~  ~  bad .at 
ngures, I am not like my Honourable fnend Dr. Zlauddin, who IS a sem?r 
wrangler of first class, ie over four lakhs, the ~  of passengers 10 
all railways of third class is over 47 crores. The mcome from ~  
of first class in 1933-34 was roughly over Rs. 76 hrkhs, and from t.hIrd 
class passengers was abont Rs. 27 crores. As a purely business propOBi. 
,tion, if a business concern finds that a particular class of its customers 
brings the bulk of its inoome, what will that concern do? If it does not 
provide all comforts, 3'11 conveniences, as far as possible, to the customers 
!Who bring in the largest Rmount of income, either that business or concern 
will fail or it has taken leave of its senses. I shall leave it to my Honour-
:able friends opposite to decide whether the Railway Administration has 
taken le8'Ve of its senses, or is going to fail. There can be no manner of 
doubt that those customers who give you most of the money are dis-
satisfied or are put t.o terrible discomfort and inconvenience, surely, this 
is not business. 

There is a long catalogue of grievances which every year Rre brought to 
'the notice of the railway authorities. It is not much use repeating them. 
I shlll'l1 make a suggestion, if I may. 1 hope, if my Honourable friend 
'eonsiders that this suggestion is worthy of his consideration, that in the 
annual report of the Railway Board, . in future, a' particular chapter may 
be devoted to a detailed description of all that has been done, during the 
year, lor the comfort and convenience of thirdcla88 passengers. Then 
there will be left no room for controversy, then there will be left no room 
for dispute between Members opposite and ourselves in regard to facts in 
-connection with this problem. Such a chapter will enable them and our-
aelves to decide whether all that 08'11 be done has been done or Dot. 

Ill. 0JaaIrm&n (Lieut .. Colonel S,ir Henry Gidney): The HODourable 
Member's time is almost up. 

Jlunahl lawar Saran: If they Rdd. this chapter, ~  will earn Ollr 
,thanks. 

May 1, ill cOlloiusion, make 11 lJersollal IlplJeal to the Honourable Sir 
,Joseph Bhora'! Before he leaves his present office, let him write a strong 
note and send it round to all the railways saying that the lot of third 
01&88 passengers deserves to be improved. 

Beth GOvtnd Daa (Central Provinces Hindi Divisions: Non·Muham-
madan): J also rise to support the motion of my Honourable friend, Mr. 
Shafi Daucti. When I was a small boy in my then usual 'Place of resi-

.dence. 

An Honourable Kember: Palace? 

Seth GoViDCl DIs:-:-Yes, Baja Gokul Das' Palace, though it is no longer 
my ~  now:-in the ~  of myoId grandfather, Raja Gokul Das, at 
:the time of a Hindu festIval, Na11Tatra, that is, 1J0metime in October, 
I used to hear a. prayer recited b,v a learned Brahmin. Every year, I used 
to hear the same prayer, in the same phrasal! ano in the same words. 
When I ~ to this House in 1923 o.nd remained here for two years, when 
I went to the Council of AtRte in 192..1) and rernJlineo there for fOllr Y(,Rrs, 
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[Seth Govind Du.] I 

and' n:ow when I have come back here, I feel the same sensation wbich ]] 
~ to feel in my boyhood .at the time I heard that prayer. Whenever 
6b.,., demands ate discussed, tho SRme cut,s are moved and the same pmasea. 
~  saIrt!'l word!! are used. We are at the dld old place and we futd 1;1() 
iYni'lovelllent in any respect. The Governinent say that all our doings here 
at'e based on political motives. The Honourll.ble the Leader of the Opposi-
tion said the same thing for the Government ~  but, all far as the 
question of the third class !passengers is concerned, I think it, would be-
admitted by every section of the Heuse, and also by the Government, and 
it was admitted by you too, Sir, when you just spoke, that it is beyond 
politics. I had no personal experience of t,hird class trRvelling up to 1921. 
but since I joined. the ~  Movement, I had tb,at experience. 
The Honourable the Mover of this cut said in his speech that perhaps n.o 
Honourable Member of this House has'that experience. I ElJDPecttld him to 
have that exp<erience, because he WAS one of us from 1921, up to, I think, 
1927, and, I thought that he must also have travelled in the third cla88. 
1 ~ say, Sir, vv-ith some ,pel'89nal ~  that the miseries of the third 
clasll pa98engers cannot be desoribed in wordl'!. From the time a third 
alas,s ~  enters the railwn..v boundMY ~ up: to the time he, lea.ves 
~  he ~  a IJlis,erable position. When he, goes tQ" buy hi. ticket, it is 
~ ~  diftiQy,.lt8. f4hat he ~ sPIEl, to ,QR,fJO, ~  pushes, 

fl,i>t;n all sidee, b,earillg BOrne _bw..es frpm the bO()king clark, IUld that is 
~  . ~  'P-.sseng6l' wmts ba,ek-the chaoga, because . these book-
i.qg clerks. ~  'Very little change with theQl. ~ same treatment ia 
~ out to hiJn ,88 soon a9 he enters the platform, and when heent«'tl 

th!3 aompartIJlient these miseriea increase still further. It has beenprovid ... 
ed in the &ilway Act that no overcrowding shoUld be allowed whatsoever. 

Kr.OhalrJll&D (Lieut.-Colonel Sir Henry Gidney): Will the Honourable 
Member let the Chair know how long he will take to conclude his speech'r 

seth GOvtnd Du: I shall not take more than seven or eight mmutes. 
Sir. In section 63 of the Indian Railways Act, it is said: 

"Every railwar. administration shall !ix, Kul)ject to the approval of the. Go'Yernor' 
Gtlneral in Counell, t.he maximum number of pt.tlSeRgers which may be carried in each 
compartment of every description of cnn'iage, and shall ~  number 110 fixed 
in a cOllspicuous mallner inside 01' '.)utside each compartment, in English or in one 
or more of the vernacular languages ill common use in the territory, travereed. by the 
railway, or both in English and in one or mOre of such vernacular languages as' the-
GOHrtlOr GI'nernl in Council, aftsr ~  with the railway administration, may 
determine." . 

Again, section 93 Bays: 

"If II railway company contravcne8 the ~ B  of section 53 or 8eetion 63,. with 
respect to the maximum load to bt; c';IFled 11\ any wagon or truck, .,!r the, D!lIxunum 
DUJIlOOr of ~S to. ullcarried In any' compartfJlent, rJr'the exltlbition of Buch'load 
~ ~  wagp,u prtfllclt or of. BUM, number ill or . On the ~ ~  or. knowingly. 

B~ ~ lI"y ,perB9n ~  a,wagon or ~  ~S  ~  nil'W"1 to COlltrave,l)& 
tlie' proVisioni of the former of tboRe sections, It shlin forfeIt to the Governm8llttha 
sum' of twenty rupees for every day during which eit.her ~  is contravened." 

In spite of these provisions, we find that the authorities do nothing ill 
this It-espeCt. The overorowding is still there. You, Sir, when' you wer& 
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'speaing, said that there WB" overcrowding only in some of the railway 
Jines, but, 1 sny, there is overcrowding in most of them, and the condition 
-of the third class passengers is precarious owing to this overcrowding. 

~    has Leen said today aLout fooo, aud aLout latrines, and I do not 
WlUlt to tae the time of the House in repeating what bas already been said. 
When these two prime necessities of life are overlooed, it is useless to 
WJc about fans ~    cushions and other such things. And, in 9Jlite of thesl 
·difficulties of the third class pe,sseogers, the fare has conSiderably increased 
pce the year 1918. The Honourable Sir Charles Innes, then Commerce 
Member,  gave certain figures about this increase, in the year 1926, when 
~  on Mr. Joshi's cut. He said: 
"As regards the (hird claM pas.engers, the avel'age rate in 191314 wns 2,29 pies 

'I,er mile allel 11 ~  ~   it was 3.53 pies per mile, that is an increase :If 54 per cent." 

Mr. Joshi was, of course, well euipped with figures and he immediately 
oontradicted the Honourable the Commerce Member and said: 

"You are giving me  the anrage increase. l'JlIu:e are many railways in ~ ~   
'increase has Ll.'tln 100 per cent.  Tae the South Indian Railway. The !iu'e for ordlnary 
train. was 2piu and DOW the faret are 5 pies ... 

Since 1924, I do not now what increment has taen place, but I thin. 
,the fares have increa.sed since the year 1924. The Honourable the Com-
merce Member said,  Sir, that there had been 11 decrease recently, but, now, 
if We loo a.t the speed of tbe increase and the speed of this decrease which 
lias taen place recently, we ind that the increase was by leaps and bounds, 
while the decrease is very slow. 

I shall not tae more tim,e of the House, and. while concluding, I shall 
,only 88y that we do move tbese cuts, but at the same time we do not 
,expect 8Ilythiug tangible from this Government.  Up to the time we Me 
not free, up to the time, Sir, this Government is not pushed out, of this 
oountry (Hear, hear), our grievances, our troubles, are going to remain', as 
they are, but when we are here, we have to do something, and that is·the 
reason, Sir, why, in spite of having no hope, in spite of aeeing that all 
that we do, all tbat we as the Government to do far the country, is in 
vain Ilnd is never heeded. we, on this side of the House, go on doing what 
we thin to, be our duty.  With  these  very few words.  I  support the 
motion of my Honourable friend. 

The Assembly then adjourned for Lunch till lraU ~ Two of the Cioc. 

, The Assemblv re-ftFlsembled after Lunch Itt Half PRst Two of the Cloc, 
Mr.  President (The Honourable Sir Abdur Rahim) in the Chair. 

I   . 

Mr. B.  B. varma (Muaftarpur cum Champaran: Non-Muhammadan): 
Bir, HonourahleMembers who hnve preceded me have ably placed the 
grievances of ~ third clMS passen!iere, and, therefore, I will tae not more 
tha.n three or rout minutes. Bir, I wiih to ~ before you tlte grievances 
of the ~ public on the Bengal and Nol'th-WestcmRs' wav only. 
'The "oicing of their grievances hail' become lin annual, affair Of tflis HOllE. 
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lMr. H. B, Varma.] 
I find, Sir, that lengthy speeches have been made, vear after year, oata-
loguingtheir grievanees but t,he net, result so fur has been in Sir Samuel 
Jiqare's ~  "Let the dogs bark, the caravan passes on". No at-
~  has been made to give the least comfort to third class passengers on 
~  Railway. In the nort,h Bihar, apart from the overcrowding and other 
numerous inconveniences, there are stiIJ t.rains running without latrines in 
the third class compartments. About 80 years ago the Railway Company 
was established in t,hiA country hut the Bengal and North Western Railway 
have not, in that long p'6riod, thought it necessary to provide latrines for 
the truvelling public in several trains. The trains which are running 
flet,ween MU7.nf'farpur find Narlwtiagunj', DarhlHmgn, Nnrlmtiagunj, .Tayana-
gar, Sagauli, Samastipore and Bhabtiati, tonsme only n. few, hove no 
latrines. Some of these trains st,art in the midnight and reach t.heir desti-
nation quite late in the morning, and, t,herefore, the inconveniences of tho 
third class ,passenge"rS, especially of the lady passengers, can better be 
imagined than described. It is an irony of fnte, Sir. that the third clap!:; 
passengers, who are 'the backbone of the railways and the ,sourOe pf 
enormous income, are treated no better than cattle. The time has come 
when the Government. should pay a litt.Ie more attention to this question 
aYl:d make an earnest effort to remove thp griev:lllces of the people at 
a8 early II. date as possible. 

, Mr. Baaanta JtuPW' Das (Surma Valley c'um Shillong: Non-Muham-
madan): Mr. Preaident, having inflicted a gaping cut yesterday on the head 
of the Railway Administration, so to 8peli.k, we are here today engaged 
very laboriously in inflicting another cut for the purpose of drawing the 
attention' of ,the railway authorities to the grievances of the third wass 
passengers wnich have Dot been so long properly attended to. Sir, why 
are we doing aJl this ? We really feel that the constitution of this railway 
administration is an abnormal constitution and it will not colJap'ile or even 
bleed if we go on inflicting gaping wounds. Therefore, we are going to 
inflict another cut, feeling confident. that, in spit-e of the severe r.ut that we 
inflicted, it will be still functioning. Sir, the grievances of the third ola81 
p8S8engers are not being discussed for· the first time in this Hduse: tbey 
have invariably been dJiscussed every year in the :flSst. 

The other day, Sir Cowasji J ehangir said that, weare working he1':e this 
year in an atmosphere of irresponsibility, but, Sir, may I ask a. question 
of him? What did his work in this Assembly, in an atmosphere of res pons i-
bility, secure for the third class passengers from the railways? So, Sir, 
we are really doing things in an atmosphere of irresponsibility, and, so far 
as we are conoerned here on this side of the House, we feel that it was 
really with the intenti.on of rousing a sense of responsibility in those who 
lack it t,bat we are putting forward all these motions in this House, Sir, 
I need not narrate all the grievances of the third class passengers. Their 
catalogue if! too long lind t.hey have been ~  enumerated in this 
House. Sir, the Honourable Mr .. Toshi has given figures and if the voice 
of figures is to have any effect, then ~  be ~  denying of the 
fact that the grievances of the third class passengers loudly call for ~ 
Of course, the Honourable Mr. Joshi has given only 90me figures but T 
wish to add also some more figures inor4er to establish how real are the 
grievances of t,he third ,class passengers and how this Government and th.e 
Rei1wayAdlJlirustntion are ;neglecting them and are not doing what they 
ought. to do for the third olass passengers. I 
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Now, Sir, with regard to the quest,ion of the ,provision of lut.rines in 
third class compartmeuts, 1 flhflU 'i,ltWl' before th:s House II few ~  
{i'om page 271 of the Report of the HailwaJ' Board for t.he year 193H-H4, 
Volume II. It would appear that the percentage of vehicles pTovided with 
lat,rine accommodation in third class compartments in the Bengal Nagpur 
Railway is only 51'1; in the Bombay, Baroda und Central India HailwllY, 
58·6; in Burma Railways, 88-4; ill the Eastern Bengal Railway, 68'4; in 
the Great Indian Peninsula Railway, 77'7; in the Madras and Southern 
Mahratta Hailway, 90'7; in the Nizam's State Railway, 88·5; in the South 
Indian Rail WRY, 40; in Bnrsi Hnihmy, Durjeelillg Himalayan Railway, n(> 
latrines; Gondal, 2-6; in JamlJagl1l' and DUJlngar, no latrines; in Junagadh 
State, 15; and in Mysore, nil. These are the figures so far as the question 
of latrines is concerned_ 

1'hen, there is another aspect of the question which should be taken 
~  consideration. We tind from tltis Heport that 48 Cl'ores of people 
had recourse to travelling in third class and only 50 lakhs had recourse to 
travelling in first QIld second classes. For improving the amenities of the 
third class passengers, Government spent only Rupees 2 lakhs 19 thousand 
in 1934, as against an income ,of Rupees 26 crores, 79.lakhs from third 
class passengers alone. This will unmistakably go to make out the point 
that railways are making a huge profit at the expense of the third claS8 
passengers. This IS a very iniquitable position which cannot at all be 
defended on behalf of Government. The other day, the Honourable the 
Hailway Member said, that the reduction of fares in third class has given 
him a very good result, and, in order to make out that point, we find that 
there was a.p increase of about 60 lakhs of passengers lJy third cJakG, and·, 
from trus, it would appear that the reduction of fares generally more81168 
the number of passengers. SOl it would make out a (lase for the reduction 
of fares more and more, with pront to the Railway Companietl. I submit 
that if only the Hailway Administration would lighten the fares, it would 
be a real benent to the travelliD;g public. the bulk of whom represents the 
third class travelling publio. There the Government. would not 10ile much. 
With regard to t·he difference in fares prevailing in different l'!lilways, I 
may mention that in the Assam Bengal Railway, the third class passengers 
pay really more than what the third class 'Passengers pay in other railways. 
It is also Ii point which should be considered by the Government whether 
a uniform rate of fares cannot be brought into existence in all the railways. 
J!'or travelling third olass from my town of Bylhet to Calcutta, one is to 
po.>, Rupees eight, whereas, for travelling froIn Calcutta. to Delhi, the 
thlrd class fare is Rs. 10. Now, the distanoe between Caloutta and Bylhet 
will be half the distance from Delhi to Calcutta, and yet, for the formel" 
distance, the third 0las8 passengers have to pay more. I submit that the 
question of unifonnity of rates is also a. question which should be taken into 
consideration. It Rppears frQm page 91 of the Railwa.y Board Report for 
1983-34, that the number of third class passenger carriages ~ gone down 
by 1,596 and the number of first Ij.nd second class passenger carriages has 
gone up by 192. It would appear, thot while we are getting more travellers 
in the t.hird cla8s, we are reducing the number of carriages. whereas, in 
the case of first and second classes, we are increasing the number. I do 
not understand this polley of Government. This kind of polioy really 
establishes the CBSe pu+, forward by the Honourable Mr. Joshi. The figures 
which I have just given p:o to establish thnt the case of third class pRSsengers 
is really 8 bad one .vhich urgently calls for redress. I will oot detain 
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the Houee any longer by adding to the list of grievances that haR been put 
forward already by other Honourable Members, but I want to say one 
thing, ~ if really the Railway Administration is to proceed on humane 
MeS, then it is absolutely necessary that the case of the third class passen-
,gere should be considered very seriously ~ now. We have before ustJ,l.e 

~  skeleton of a8tatutory Railway Authority with the full promise 0' 
:Soon gaining in flesh and blood and being endowed with active life, which 
means that "the right of this House would be taken away very soon, and, 
before that authority comes into existence, it is up to us to urge on the 
attention of the Government that they ahould accept a. policy which wiU 
he considered to be really on humane lines. With 'these words, I support 
the cut. 

Mr. O. B. KuthU1'&Dla Kudaliar (S,outh Arcot cum Chingleput: Non-
Muhammadan Rural): Sir, in supporting this motion, I shall not detain 
the House for a long time though the importance of the subject is vf!'rJ 
great. This matter has been discussed, year in and year out, for the last 
thirteen YCUI'S und even moro, und, every time during ~ general Budget, 
IIi! weH as on cut motiolls, this subject hros been discussed threadbare. 
'£he other day, the Honoltrnble Membel' for Railways Haid that if H6nour-
able Membal"8 had .readoltechA.ptt!r in the Railway Administration Report 
which relates to this subject matter, they would not find very much to 
'cry over this. Sir, I have gone thl'Ough that partiCUlar chapter which 
the Honourable Member, has referred to. What do I find there? Some 
third class compartments have been reconditioned. Some lavatories 
have been introduced here and thel'e, an electric light has been put in 
another place, and some tube wells have been sunk in some of the way 
.siae stations and n few more watermen have been appointed, All this 
is not enough. This is Q long delayed reform which the thkd class 
~  ~  very greatly and very acutely. This reform must be effected 

in 1111 ~  ~  and on all the lines of railways at an early date. It is 
not a reform like the Indian constitution reforms which the Indians are 
asked to wait for till eternity, nOr can the reform of third class passengers 
grieVflll<!(lS be r::iven in doses. like the ~  development of s€'lf-govurning 
institutions. We cannot have this reform of third class passengers 
~ A  in. sueh Il. gradual numnar. It. nll1l:!t be done at an ~  date. 
Already people are very much dissatisfied. I may inform the House that 
in Rome places, the third class passengers have started satyagraha and 
a few of them have been sent to jail OIBO. Rnch being the caRe, t,hess 
grievances of the third cluss SS ~  must be redreRRed at onpe and on 
all lincs, Though I am not inclined to go into the det.nilR of these 
w-ievanccs, I should just like to mention' a few of them which l am 
familiar with, and which, I think. have Dot received sufficient publicity in 
this Homw. 

I will take first the waiting rooms for third class passengers. L ~ me 
mention one place, Conjeeveram, a ~ pilgrim ~  At timos of 

~ ~  laT;;€, ~  of twople gather there. But ~ do we find ~ 
A hIlT cottle-pc:1 hke ~  ,and i,t is ~~~ over with ?inc she •. , In the 

'hot Bun ~  ~  ~ B~ ~ pd ~  feel very sultry and when there 
is rain the p,eople C'annbt hear the 801m'd of their own voices aod hear 

nothiM but,the ~ ~  T me,ntion t,his .,lace ~ an ~ 
''but there are many otJier places Ilke that; and when the pilgrims resort 
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to these festivals they cannot keep to their time. When their work is 
over they go to the station and the waiting sheds, and what do we find 
there? There is no proper light for these passengers; they sit down or 
sleep in the darkness. 

Leaving that subject now let me next mention the booking offices. In 
many of these way-side stations the booking clerk himself is the ~ 
collector. When two trains arrive at the station in opposite directions, 
these booking offices are not opened sufficiently early. At the time of the 
arrival of the train, the booking clerk goes to thu platfonn to collect the 
tickets, and, before he comes to ~  tickets, the other train arrives, and 
the passenger, in his anxiety to catch the train, runs into the train even 
without a ticket, and, on the way, or at his destination, he is caught and 
he has to pay double fare. That is the way in which many of these 
passengers happen to travel without tickets. Let me mention another 

• station. At Egmore station, in the heart of the city of Madras, the 
booking office is Ilpproachable by the third class passengers only through 
a corridor-like passage. 'l'he tickets are not issued sufficiently early but 
just before the arrival of the train; the passengers rush into the corridor. 
They press against eMh other and in their Imxiety to rush out and cRtch 
the train the,v even forget to get bark the cash after purchssmg their 
tickets. To that extent, even a few coppers, the passenger lOBeS and th& 
booking clerk profits, And that is not a single instance. I simply men-
tion a central city station but this happens in other way-side stations also_ 

Leaving the booking offiCE:! when the passenger gOfls to the station, there 
again what do we tind? There, again, the passage is very narrow and 
the ticket collector who checks the tickets delays them. The passage 
to the platform is not opened sufficiently early and these people in their 
mad rush press against each other. They pick up quarrels among them-
selves. The other day some Honourable Member here mentioned that 
while getting into the train or getting down people often quarrel and kick 
up a row. That happens even at the entrance to platforms. These 
things must be immediately rectified. 

Then, these third class bogie carriages nowadays sometimes take 
90 and even more passengers. In this hot sun in the second class com-
partments· for four passengers they get two fans but in B compartment 
intended to accommodate 60 or even 90 passengers there is no fnn. Then. 
Sir, the Honourable Member for Railways said the .other day that only 8 
verY few compartments are not fitted with lavatories. Sir, I do not think 
the Honourable Member thinks that passengers travelling short distances 
would not have calls of nature on the way. I feel that even short distance, 
passenger trains must have lavatories and wash basins and every other-
comfort that the second class passenger has got. And even those lavatories 
which are there are very narrow. Some Honourable Members here men-
tioned that they could not very well go in and come out. I have sflen 
those latrines; they are perhaps three feet square or even less and such 
small lavatory has to serve 60 or 90 people. In the first Bnd second class 
carriages we have got very spacious lavatories and in the first clMs 
carriages we have even got shower baths. 

All BOD01I1'&ble IIeIIlber: But no wat;er. (Laughter.) • 
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Mr. O ••• XU\hurqli Kudallu: ~  is another matter. But with 
regard to third class passengers I should like to mention only about a 
spacious lavatory with lighting arrangements and also .sufficient water for 
all these 60 or 90 passengers. Let us not think only of higher clas8 
passengers but also of the conveniences of third class passengers. 

Sir, in days gone by, we had third class compartments to aooommodate 
8, 12. 16 or 20 passengers. Nowadays we. do. not find such small com-
partinents. Consider for a moment a small family or a marriage party 
or a pilgrim party deciding to reserve a compartment. Is it possible tQ 
reserve a compartment in a bogie carriage? Such small compartments 
also should be made available for third class passengers and the system of 
reserving compartments, .as existed in the old ds,s, should also be revived 
for the convenience of third class passenger families who wish to travel 
in railway trains. 

Sir, let me now mention that in the South Indian Railway and in the • 
Madras and Seuthem Mabratta Railway there are lots of passengers from 
suburban places to Madras City, including many students and officers, 
railway men or mill workers. For them the season ticket rates are, to 
my knowledge, very heavy. Those rates should be lowered and every sort 
of convenience should be given to these officials and students. 

In the South Indian Hallway thete 18 electrification as far as Tambaram. 
Simiiar electrification might be introduced in the Madras and 
Southern Mahratta from Madras to Arkonam and Madras to 

Ponneri, so that season ticket holders and ryots desiring to go to the city 
may have the eonvenience of spIle(ly trains and quick locomotion. In some 
trains this system of issuing merchants' passes is prevalent for second cl8ss 
passengers. Such merchant passes should also be issued to bona fide 
traders and others who travel third class. I do not wish to detain the 
House very long. The Honourable Member, when introducing the 
Budget the other day, said that it was the last budget that he was intro-
ducing. I am afraid this is perhaps the lsst budget for us also on which 
we can ventilate the grievances of third claBS passengers. Perhaps next 
year the Railway Budget may not be before us and so I would requesfJ 
Honourable Members of this House, if they really feel for the third class 
p8ssengers-:-we have.h,eard so mQ,IlY of them get up, /lIld ventilate their 
grievances and many more are yet to speak-and if they really want to 
show their sympathy for the third class passengers, they must suppon 
this motion and vote for it: perhaps this is the last vote that we are 
going to exercise on behalf of the third class passengers. I hope Honour-
able Members will remember this. 

Xaul&D& Shaukai .u (Cities of the United Provinces: Muhammadan 
Urban): Sir, I can honestly claim that I have no right to speak on thl.a 
railway cut, b6cause, of all the ME'mhers in this House, I have not read 
anything on the Rubjert frOID tbe "peach of the Honoura.ble Member down 
tq any of the printed papers which have been supplied to me. I know 
p.oth-ing of tl:l.e subje('t, ~~  I o.m honea,t ~  to oonfess about it; but, 
8S 8 ~  1 think I can give points to() all the Members Mmbined on 
this side and that .. I have travelled thr,e or four times all over India, 
on every railway system: I have ~ ~  Europe. I have travelled in 
France, Italy and the Riviera, I have travelled in America, in Egypt, in 
Pa.lestine, Syria and ~  I have travelled in ~~ M ~  BAd in 

~ East Abics al80; 1 do not know how many hundred thousand 
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miles I have travellc(l in the ruilwa.ys, and, therefore, I must know some-
thing about the requirements on railways. On that I can lay claim to the 
inCilulgtlnce ')f the; Roese. . Tbere \s nodoubi .about it. I am not Il:oing to 
pitch into the Honourable Member-I think he has been sufficiently 
punished (Laughter); but I have a few suggestions to make which I muke 
in the hope that next time we meet here--as I hope we will all meet-the 
Railway Board and the people responsible for railway management will 
have a very nice story to tell Ilnd we will all ~  them heartily 
if we find that they have done something for the third class passengers ... 

][r. S. Bat7amurtl (Madras City: Non-Muhammadan Urban): They 
will not come here next year I 

Kaulana Shaukat All: There can be no question about this overcrowd-
ing Bnd nobody denies that there is a lot of overcrowding in the third clUBS 
carriages. What they are going to do about it and how they are going 
to meet it is their look out: but the third class passengers must have 
the decencies of life provided for them. One thing I feel strongly, and 
it is the Bmount of bullying and pushing that the third class passenger 
has to face. I have travelled everywhere, ,among the Arabs who are not 
110 far advanced as we Bre; but I have always found that in Egypt and in 
.other countries the third class passengers receive by far more considcration 
than they do here. It is true that we have large. crowds ~ here, 
but that means that we have it much larger rlumb-et of· people WhO pay 
their fares to the railway administration, and I think they have u right thllt 
they should be properly treated Bnd carried comfortably. I travel with 
my eyes open when I trHvel in foreign countries, .and I assure you that in 
Egypt-where I have tTRvl?lled first, sepond and third class-I used to get 
down and go to the people to talk with them; and I utilised my travel 
to good purpose: and I say that in no country is there this amount of 
abuse, B ~ and the worry that the third CIRIlS passenger hilS to face 
here, and I think it is a disgrace to this Assembly and to this House 
which is responsible for the administrat,ion . 

.AD 'Honourable Kember: We ought to throw them out morally. 

Kauwia. Shaubt All: Physically or morallv do it-any way vou like: 
I believe, as I told you, in the constitution which God Almighty has given 
to me: I am not ~  if I receive any i!l-treatment, my right hand 
will give a very good answer and I think the time will come when we wPI 
have to teach people to USe the strength that God has given to them to 
Bee that we are not insulted. I have great sympathy with the railway 
.officials. 

Some 'Honourable Kembera: No, no. 

_ .. ~~ ~  ~  ) ~ fri#lldy ~~  seen. wonderful 
~ ~  .Ill ~ ~~  o!third B ~  even In the ~  

few yearS; but that Is not BtlfflClent. Fb"t you to say: "we have done a 
.2 
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great deal" is not sufficient: you have to see how much you have 1ef1; 
undone, and the time has come for you, with your budget of 99 or 100 
crorea, to do something more for the third class passengers. I am not 
an expert, but I would suggest a few things. None of us have a chance 
of being experts in this matter; but I want that the railway officials 
should be properly taught to have self-respect: if they have self-respect. 
they will see that the third class passengers are their own people and 
who also have self-respect. I do not want honorary inspectors or even 
paid im'lpect.ors appointed to supervise food,-I remember very weH in 
younger daYA, when I was rich and travelled very well and could patronise 
the restaurant car, that I met a man who had not much money, but 
somehow or other got into the good books of the railway authorities and h&-
had a free pass as an inspector of Indian food on the Great Indian Peninsula 
Hailway. He was, of course, travelling first class, and at every station 
he used to get down and go to the vendors of flweets and fruits, ete .• and 
after some time he asked me to have tea with him in his ('ompartment,. 
and when I went there, I found the whole eomp'\rtment. loaded with 
beautiful sweets and fruits of all varieties collected from all the statiOllb 
as n present. W(1 do not want that kind of man ..... 

Dr. Zlauddln Ahmad: Sir Henry Gidney's inspector? 

lIaulana Shauka\ .AU: I do insist, from the Honourable Sir Joseph Bhor&-
and Mr. P. R. Rau down to the lowest official, that when they travel on 
business, on any railway-and they have to travel about a good deal-
they must make it a point to get down at every stopping station and see 
the conditions prevailing there in the booking office and in the third class 
waiting rOODlS and in the overcrowded third class carriages. It would not 
hurt them a bit-in fact they will be thoroughly amused and they will not 
feel the time hanging heavily: they mil5ht even occasionally travel for a 
few stations in third class carriages. Especially, Sir, in Northern India,_ 
in the monsoon, the conditions are horrible. People of the South are 
hwky when they do railway traveUing in the rains, because the weather 
gets very nice and cool; they do not need a fan, but in upcountry, in 
the United ProvinceR and the Punjab, specially during rains, conditions 
are so abominable that it is really a surprise to me how more deaths do 
not take place BS a result of heat apoplexy, suffocation and things of dint 
kind. Of courRP, the first class passengers pay a very heavy charge fOT 
their comfort!l, and certainly they have a right to expect more comfort for 
t.he money they pay, because, if they did not want those comforts, they 
would not have cared to t·ravel by first class, but it is ~ poor third class 
passengers, wh<.r net,d better ('ondit.ion for whom my fri(:nd, Mr. JORhi,. 

pleaded this moming,-I Ret he if; dOBing . . . . (Laughter) 

Ill .•. II. Joshl: No, no, J am listening to you. 

KaulaDa Shaub\ .&11: It is the third class pauengers who suffer the-
most. If thoRe who are responsible for the railway administration reaUy 
understand and apprecinte the amount of suffering caused to third class 
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pa.ssengers when tra.velling during summer, I am sure they will certainly 
try to improve matters. I do not know wAy, when so much overhead ex-
penditure is undertaken, when therE' is such an efficient organi1.ation,-
when they are doing so Dlany good things for improving stations and 
buildings, they do not care to consider the needs and comfort of the third 
<llass travelling public. I think the railway authorities have just provided 
very fine new stations at Cawnpore and Lucknow, and they are providing 
all sorts of amenities for everybody, Hindus. Muslims, Christians, like 
European refreshment rooms, Hindu refreshment rooms, Muslim refresh-
ment rooms, and, therefol'e, I think, Sir, it is high time that the Railway 
Board made up their minds to spend some money, not in any niggardly 
.spirit, but with a very generous ha.nd, to see that within a year they did 
.something tangible for the benElfit of the third class travelling public sO 
that, ~  come back next year, we may be able to offer our sincere 

oongratulations to the Honourable Sir Joseph B hare , Mr. Rau and others 
l:onnected with the railway administration for the good act they had done. 
Sir, it is really no plea'Bure to me to criticise those who are responsible 
{or the railway administration. Now, after having said this much, I really 
want to point, out thnt., so far as the first and second class paflsengers are 
concerned, from my experience, I can safely say that in no part of the 
world, do they travel more comfortably than in India when performing 
night journey. In America ther!' UTe certainly more comfortable seats, 
the passengers are provided with niee cooled ice water, there are refresh-
ment rooms almost at h:md, in fRet every possible comfort is provided, 
but, when I travelled from New York to San Francisco, I had to travel 
aitting, for St days, because there was no room to stretch properly in the 
day time and for the nights we had to pay extra fare for sleeping cars, 

. whereas in India, if one takas sufficient precaution by reserving a berth 
in the first or second class, he gets the whole seat to himse.lf even for 
the day . 

.An Honourable .embell: Not for the day . 

• awau Shaukat .&11: According to the rules, a berth ca'nnot be re-
"Served during the day, but, as a rule, you get it all right. As a matter 
of fact, I personally have never been worried by anybody when travelling 
even during day time, but, 8S I said, in foreign countries we have to pay 
extra for sleopiJ.g accommodation. I don't ~  why the railway authorities 
should not consider the desirabilit:v of attaching a few extra carriages to 
afford facilities for long distance third clMS passengers so that these poor 
people can get a little sleep in the night. These extra carriages can be 
taken out in the morning, but for the nights it is very desirable that you 
should put on a few extra carriages for long distance passengers. In 
Europe carriages are put on at night and are taken off in the morning, 
to provide sleeping accommodation to passengers. I certainly think that 
something of that kind ('on be oone in India also for 10nR' distance third 
daBS pa8Bengers. I don't want that these extra cRmages should be mono-
polised by pe.opJe who will travel over a short distance, but they should 
be meant solely for the benefit of long distance passengers. For instan('6. 
when a man is travelling beyond a certain distance and he has to spend 
'ODe ar two nights in the journey, some kind of mark can be put on hi. 
ticket so that he may get into one of the extra carriages that would be 
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put on for the night, because .e trains are generally overcrowded.  I have 
not the expert nowledge to put forward concrete suggestions ust at 
. present, but if iou wllnt me to discuss the matter thoroughly with you, 
I can give more time to t.his wor, and I thin within six months I can 
study the whole  uestion and come to you with concrete proposals as to 
how to better the condition of third class travelling public. Sir, as I said 
before, I have travelled by first, second and third cl88s also, but when 
. once I tried to get into the third class1avatory, because of my big sie 
I found it very difficult to get in (Llmghter), but, somehow, when I got 
in, I was very unhappy, beca'Use the whole place was very dirty and filthy 
beyond description. Sir, I am not a very pious man, but I lie to ofter 
prayers when  was travelling in a third class compartment, I had to miss 
my prl.yers, beoause there was not sufficient accommodation for a man 
of my  sie.  Sir, I admit I am a very abnonIlal creature (Laughter), 
I admit that, but still, the whole place was stining terribly, there was 
filth thrown about, and so, r got out and. could not say my prayers. 
owever, now that the Government mean to do something for the improve-
ment of the ~ pUblic, to improve the sanitary and other conditions, 
r thin they should  provide  really  tip-top lavatories in place of the 
small, dar, dirty lavatories in third class carrages, so that, the travel-
ling public may really enoy their travel so lest we may come bac next 
year and really offer our L'Ongratulations to you on your having done 
something tangible for the benefit of the poor people. I don't say for a 
moment that my friends opposite-the onourable  Bir Joseph Bhore .:r 
Mr. Rau-have no sympathy for the poor travelling public they have 
every sympatb,Y, I admit, but. they must really do something to improve 
the anital'Y conditions ~   third ~   S carriages, because, in BOme third 
class compartments there are no  lavatories at all. there is no washing 
arrangement, there is sometimes no water,  I remember very well the 
days when there were no lavatories at all in third class carriages, and when 
people had to get down at stations where the tmins stopped for a few 
minutes, We used to be told that the permanent way would get dirty if 
lavatories were provided in third rIRSS carriage. I don't now the name 
of the person, but I remember, as a ~    that some railway expert 
was brouht out from ElUltand by the railwav 'auhorities' to exarnine the 
ra'ilway problem, and he said,  'how long would you lie yourself to continue 
without any amenities lie that" Therefore, Sir, I sugR'est that every 
official, however high or low he may he, should be told that he should, 
under no circumstances, show i:my ind of discourtesy or impertinence to 
the poor third clnss tra.vellers ( ear, henr) , .and every official, who proceeds 
on tour, must mae it a point to see that these orders are carried out 
by the subordinate staff.  I have myself  bullied the railway officials, 
because with" big burly man lie me some of the puny little ticet collectors 
cOllld not play trirs. (Lauhter.) Sometimes I have bullied some of 
these people myself,  beeause when they bullied me, I showed them my 
~    arm,  Therefore, Sir, ) wnnt the ~    o1emheT In ch1'lre-e nnd 

.. others subordinate to bim who aTe "Clponsipe for the railway adminlstra-
 tion to see that B   E   ~ i(l donefoT the benefit. of the poor thh'd class 
. travelIin'publi(. I woulrl  verv. murh ~    my friends in this Ollse 
not todisbearten onournhlt Membflr8  opposite we must enoonrale thein 
and ~    them: ine.rt.ionll of hope and eourage, and let us wait till next, 
~    to see whPther the, Will eo flomething tangible or . not for the tbi-M 
. cl.. passengeR' . i 
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lIIr. J. A.. 1l11gan Bengal: European: Sir, I rise to support the motion 
for the cut "Hear, hear" tram ~ Bencpes, but as  every 
aSpect of the grievances of third cla'8s p'assepgers ~ ~    ' ~  

examined. by previous speakerS, I shiill not. endeavour 'to add to that side 
of the uestion. My reason for ~ today il that I l1ave had con-
siderable experience in relatiop to the'adeuacy ofaccommodtion of third 
class passengers on ordinary' ttarishr ~  ith emigration of labour 
~ Assam.  I have not had any person'al contacp ith this during the past 
t elve months,  and my information isthilt cOnditions have cnsiderably 
improved, but from hat I Sa on the last occasion  hen I 'had 'k' oppor-
tunity of nning an opinion:  felt 'thete ~   ~~~    Teat ro m ~ ~ 
~    ThIs IS 8 matter on .h1C a pere expressIOn of ~ ~~   Pp1nEl 
IS no good a mere expresslon on the parl of the raIl ay ~   ~    f 
sympathy ith our vie s is bog-Obd. We' must ~    SOllEl' ~    
scheme. I suggest there are three lines on  hich SOIhething can be done 
effectively.  The first think tha1J is anted IS thd ~    of '8 really 
good third class GOach. Hear, hear. 'Until SUCD a design is orked out, 
t.here is not much use in advoc.ting increased ~    laving 8.ot a. 
really good third -class cooch' desighed, III building pl'ogrammesottl4 be 
definitely embarked upon and a scheme of replacement hich  e' can all 
Bee orking until every one of the ~ distance trains is fully euipped 
ith  theBe improved eoaches, the othet' coaches :Jain'g Jlut to the short 
distance trains and less importaIit ~    ~ second point is that at MJ 
lriany places &8 possible along the Hhe theta ilhould be spare  coaclles 
hich can be attached·to a train hen reuired.   :8:ear, hear. I haove 
experienced in the past the ~  4ifticulty .n ~    an extra coach 
put on,even though there as ti.' ~   ~   of ~  about to get into 
the train that I1-ore th8nustiHed the. e.dditionthat ~    asked for. Another 
defect iii 'that station triasWrs have' not'the poer,811 a rule, to put these 
oMches on even if they have conches 'lying 'lLfthe station.  They llaveto 
refer to some authority int,be ~    Who'tnat' be' ~    I haove 
often found that, though' the acbo,nmodBtion as there. 'ap the  station 
available,the coach eould not be put ~ ~    the station master as 
not authoriSed to do 8. ' It seems to me that the chieflralue of this de-
bate ill be to strengthen the hands of the Rail ay' Board,  ho, I knO, 
are ust as anxious as  e are to improve the conditions of travel for 
third ~    ~   ~   ~   ~  ~~ teir ~  ~    the op.ipions 
expressed today aod enable them to lI.SISt ~   .the ~ rail ays 
shall take steps to ameliorate the lot of' third . class passengers. 

''he Honourable 8lrJoBeph Bhore: I kno that this i,1 a ~  ~ upon 
hich Honourable Members in this House and the public leel very strong-
ly. That is a feeling itP  hich I personally paove the ~  sympa-
thy, and I can assure the House' tliat that sympathy is shared by the 
Rail ay Board.  On theory and on principle I do not think that there is 
any differencebeb een Honourable Members  opposite and ~ But 
hen it comes to deciding ho to put those principles into practice, then 
e 8.'re faced ith t o diflicuities, firstly, in regard to the CJctcnt to hich 
~    translate. tboll.principles into prac.ice. ~    soooncJy, the speed 
ith  hich' e. canIDJ1.ke cpanges. ~    Members  ill realise that 
:e have inherited an old system ~   that ~   impCI'lsihl.e lor liS to meta-
norphose that. system ithin a limited space of time. But I ill  ellr 

~    to give 1 tpe H USeafepiy hicll ill, .1 p,ope, ~   E   them 
. ~    ~    oOll ~  toPe 4i-fPcuitil8 but. that e are makiRgs,ead,y 
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[Sir Joseph Bhora.] 
progress to meet and overcome those difficulties. I am not usually in the 
habit of making long quotations from previous speeches, but I hope YOt' 
will forgive me if I repeat what I said during 18'11t year's debate, both be-
cause Honourable Members who are new to this House may not hav!:! 
had the opportunity of referring to earlier debates and also because what 
I said on that occasion seems to me to be extremely relevant, and if I 
may Stly so, to give a satisfactory reply to most of the pointe which 
Honourable Members have so vigorously pressed this 8lfternoon. Let me. 
first of all, point out that it is a matter of some difficulty to decide be-
tween the competing claims of reduction of third class fares and the pro-
vision of extra amenitiea. I personally feel that a reduction of fares in 
this country ill calculated to be a ~  boon to the mass of the trav!'!l-
ling public than perhaps the provision of extra amenities. My Honour-
able friend, Seth Govind Das, made the remark, I think, that third 018811 
fares in this country had increased in the last ten years. 

Seth GoviDd Du: No. They halve increased from 1918-that is what 
I said. 

The Honourable Sir .Joseph Bhore: I have figures since 1924 and 1 
would like to give the House those figures for the three largest State 
Railway systems. On the North Western Railway system, in 1924 the 
charge for all distances was 81 pies per mile. In 1935, the charge is three 
pies per mile for distances between 1 and 50 miles, 21 pies per mile for 
distances between 51 a.ud 800 miles, and 21 pies per mile for distances 
over 800 miles. Then let us take the East Indian Railway. There, in 
1924, the charge was 81 pies per mile for all distances. Today the charge 
is 3t pies per mile for distances from one to 50 miles, 21 pies per mile 
for distances from 51 to 300 miles, and If pies per mile for distances 
over 300 miles. Take, lastly, the Great Indian Peninsula Railway. In 
1924, the charge was four pies per mile for distances between one and 800 
miles and 81 pies per mile for distances over 800 miles. Today it is four 
pies per mile for distances between one and 50 miles, and three pies per 
mile for distances over 50 miles. 

An Honourable Kember: Has the Honourable Member got the figures 
for the Bengal Nagpur Railway? 

The Honourable Slr .Joseph Bhore: I am only taking the three Starte 
Railway systems. 

Seth GoviDd Du: Will my Honourable friend ...... . 

Mr. President (The Honourable Sir Abdur Rahim): Order, order. The 
Honourable Member does not give way. 

The Honourable Slr .Joseph Bhore: Will my Honourable friend permit 
me to go on? I am absolutely at one with those who consider that there 
should be a definite and continuous improvement of the conditions under 
which the third class passenger travels today in this country. But, be-
cause the changes have not been so spectacular as to impress themselves 
<.JD the casual traveller and on the casual observer, it does not mean that 
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changes have not ~  made or that ~  is not being ~  
pursued. May I take, first, the question of rolling stock. and seatmg ~ 
commodation for third class passengers? In this ~  I would like 
to tell the House again what I told it last year. I s&1d: 

"While I frankl,. admit that in regard to the older stock complainte are fun,. justl· 
tied, definit<: lteps ~ being taken to improve third clan rolling stock. All the new 
.tock i. mounted on atandard underframes and the result i.e that there i. practically 
110 differences whatsoever in ridinJ between lower clau and upper cIaa stock. The 
undp.rframe is I'XGctlv the samp. in first I'lS&1 ~ a. in thirri ~ ~~  ho,,;p._ That, l 
~  Honourable Members will admit, is a at.ep in the right direction. Thm there ia 
another point. In the old stock, provision was made in a Bingle vehicle for 132 passen· 
gers and two latrines. In the new stock there is provi.ion for four compartment. for 
114 paaaengere onl,. and five latrines. I shall be happy, if I get the opportunity, to 
show to members of the Central Advisory Committel', who msy he interested in the 
matter, the new stock, 10 that they can satisfy theD1llelves that there baa been lOme 
.definite progre.s in the plan and construction of the new bogies for third cia .. 

~  (and here may I o>xt£nd that invitation t<; Memhers of the House as well). 
'rhen, Sir, take the question of accommodation provided for individual palSengera. 
We provide something like 19f inches for each passenger r.nd that cmnpares with just 
ander 20 inches provided for third clau pauenger, on the railway. in the United 
Kingdom. I think Honourable Members will admit that the comparilon is by no 
~  to our di8credit. But, when we come to the question of overcrowding, we 
.re of COUrBe dealing with a very difficult matter indeed. So far as the space provided 
J. concerned, I do not think that there can be any legitimate ground of complaint hut 
it happens that passengers, for their own reasons, often desire to travel by a certain 
train and in very many inBtancea in a certain compartment. The question is whether 
it is doing a kindness to these people to ~ them back for a later train or pennit 
-them to undertake the journey under conditIons of a certain degree of discomfort. 
Honourable Members will realille that it is not always poslrible to add additional 
Uorriage8, especially where a train is loaded to full capacity. Nor ia it alway. pouible 
to duplicate trains because there may Dot, in all, circumstances, be lIufficient pua.engers 
to fill the additional train." 

Now, Sir, in regard to overcrowding, I have Dot the faintest doubt that 
overcrowding does take place but with reference to what my friend, Mau-
lana Shaukat Ali, said, I can assure him that I have bad reason, on 
more than one occasion, to travel during the rush hours on suburban 
trains in London. and I can IlSRure him Rnd Members of this House that 
the overcrowding here is nothing in comparison. I frankly admit that this 
is no argument why we should not attempt to improve matters, if they 
llIre really found to call for improvement. 

Pandlt lfflakantha DII (Orissa Division: Non-Muhammadan):.Does the 
Honourable Member compare the rush in the trains in England with the 
1nela rush here? , 

The Honourable Sir .Joseph Bhore: I confess frankly that I have BO 
experience of 8 mela rush, but I certainly do not want to repeat my ex-
perience during the rush hours in Lhe suburban trains of London. 

(Interruptions from Members on the Opposition BenchM.) 

Kr. Pr881d"8nt (The Honourable Sir Abdur Rahim): Honourable Mem-
bers should refrain from making running comments on the speech. 

The Honourable Sir .JOIeph Bhore: I think that we on this side do 
treat Honourable Members opposite with courtesy in this ~  and I do 
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pppe they will return the courtesy to us. Sir, as regards catering ~ 
rangeinents, Honourreble Members will' bel1r in mind that we discussed tbis 
matter, at very 'great length, during theeourse of our debate, on a Reso-
1ution brought forward by my Honourable friend, Dr. Ziauddin Ahmad. 
I then' promised that we would refer. the matter to all Agents li.nd'ask 

~ Weonsu!} their local. advisory ~ E  ~  t1l.eir ~E ~ 
l1ave been ~  I fully tntend to place the matter before the Central 
Advisory Committee before we finally decide the question of revising our 
procedure and ~  , '. 

Then ~ was suggested PoY one speaker tbat we should impress on our 
railway serva.nts the necessity for eivilit:,; towards passengers of all classes. 
Now, I ean assure my Honourable friends in this House that themodt 
stringent instructions have been issued to all ra;lway servants to see that 
the utmost cowtesy and civility are extenqed to every class of ~  
travel1ing by railway and I should be only too glad if any Honourable 
Member would make allY practical oon8tructive suggestions W me W show 
how we can improve matters. 

Thell Munsbi lswllir Saran made a suggestion that we should oonsider 
wbether we could not add a cbapter showing what has been done every 
year for thirdelass: passengers. That isa suggestion which I ~ 

~  ~  in mind. It was' also suggested that the conditions of third 
cla!js travel might be improved by the provision of fans. This 8.'lso is a 
question which we discussed at very great length in the last meeting of 
-the Central Advisory Committee, . and my recollection is that we came ~ 
finitely to the conclusion that it would not be possible at once to introduoo 
such an innovation into third cluss carriages. I remember that the initial 
~  w8'8estimated at something like two crares of rupees Qnd the annual 

recurring charge at something like 25 or 80 lakhs a year hut it was suge 
gested that a beginning might be made with the it}termedillte class. We 
art; B ~  ~  and ,,:heo ~  ate ready, I ~  
19ho.l1 be' able to bnng- that question agalD ~ the Central AdvlSOtY 
Committee. . . . , . . 

Sir, I know Honourable Metnbersalwajs desire, when possible, to 
have specific information given to them, and I know that figures often 

~ ~  w.\len. ~ ~  bpwever tl.'ue they may be, fail to 
ucllliwe that result. ~  if I wer41 to tell tlte House that we 
have done everything we ('ould to improve facilities, that we have becll. 
doing our best to remove difficulties, it would caTry far less conviction than 
if I were to give to the ~  speoificfigur@ of what we have provided 
and indicate how that money has been allocated Rnd this r prop()So .J;9 
do. During the past ten ~ we pnvespenta. sum of 242 lakhs on the 
following items. Water supply 42 lakhs, waiting rooms and halls, IUTgely 
f(lr third class passengers 83 lakhs, Indinnrefreshment rooms 25 lnkhf!, 
booking facilities 25 inkhs, latrines and sanitary arrangements 21 lakhs, 
rlvise.d platforms 46 ~ and •. ~ ~ S  •. :we . htwemndc 
Bdditiop.s to tl1ird class, ~ S ~  like ~  crore of 
rupees, During the corning year 1935·36. we have made provision for an 
expenditure of 63 lakhs on these various items. Now, Sir, from what I 
~ ~  hope .Hooourable Membar wUi·..-ppmeia .. that' ... W not 
~ ~~  ~  ~  t,btS8'y.ean m. depN8Biou;: we 'have 'jear' b,. 
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year set aside very substantial amounts with the .idea. of securing steady 
improvement in the conditions of third class travel. With regard to this 
cut motion, I submit to the House that the object of the mover has been 
served by bringing the ~  once more to notice. I hope I have satis-
fied the House that we are not standing still and thllJti we are doing some-
thing to ensure steady progress. And if I have satisfied them that thIS 
is the case, then I submit that there is no rea.son to censure us by pressing 
this motion. I would, therefore, ask my Honourable friend not to press. 
the motion. 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 

"That the demand under the head 'Working EXpen8el-Expeniea of the TrafBe 
Department' be reduced by Re. 100." 

The' Assembly divided: 

AYES-SO 

Aaron, Mr. Samuel. 
Abdul Matin Chaudhury, Mr. 
Abdullah, Mr. H. M. 
As"r Ali, Mr. M. 
A~  Mr. 'M.An4DthIUaRDfDl. 
Azhar Ali, J,lr. :t,JuhlUllmad. 
~  Si, U 
Bndi-uz-Zl\man, Maulvi. 
Bajoria, Dabu Baijnath. 
&qni, Mr. M. A. 
Bardaloi, Srijut N. C. 
Bhagavan Du. Dr. 
Chattopadhyaya, Mr. .Amarendra Nath 
Chettiar, Mr. T. ~  Avinashiliuplll. 
Chetty, Mr. &mi Vencatachelam. 
Das Mr. B, 
Das, Mr. Basanta Kumar. 
Da", Pandit Nilakantha. 
Datta, Mr. AkhiJ Chandra. 
DeB.i, Mr. Bhulabhai J. 
De6hmukh, Dr. O. V. 
Fakir Chand, Mr. 
J'uzlul Huq, Mr. A. I. 
Gadgil, Mr. N. V. 
Qhiasuddin, Mr .. M. 
GhJllam Bhik Nairang, Syed. 
"GiClriey, L ~  Sir Banry. 
Giri, Mr. V. V. 
C:ovind Das, Setb .. 
Gupta, M ~  Singb. 
Hockenhull. Mr. F. W. 
HosmRni, Mr S K. 
HunsulJ, Sir IAl,lie. 
Iswar SaTRn, Munshi. 

~  Mr. F. E. 
Jedhe, Mr. K. M. 
Jehangir, Sir Cowasji. 
Jinnah. Mr.M, A. 
Jojtendra Singh, ,Sirtlar. 
Jllshi, Mr, N, M. 
:Khan Slthih, 'Dr. 
K:hare; Dr. N. ,B. 

Lahiri Chaudhury, Mr. D. K. 
Lalchand Navalrai, Mr. 
Lindsay, Sir Darcy. 
Maitl'a, Pandit Lakshmi Kant.. 
Man861 l3ingh. ~  ,', 
Mohr Shah Naw'ab Sahibzad. Sjr 
Sayad' Muhammad. ' 

Mmigi.n, Mr. J. A. 
Morgan, Mr. G. 
MudlUiar, Mr. C. N. Muthuran,a. 
Muhammad ,Ahmad Kazmi, Qui. 
Muhammad Nauman, Mr. ' 
Murtuza Sahib Bahadur, Maulvi 
Byed. 

N'gl!8wara Rao, Mr. X. 
~  Gorind BallJbh. 
~  Narayan Singb', . Cholldhn .. 
Ralan. Dr. T. B. S. 
Raiu, ' Mr. P. S. Kum"l'I8wami.' 
Banp, Prof. N. G. 
Salt.ena, Mr. Mohan Lal. 
Sant Singh, Bardar. 
SatYlGlllrti, 'Mr. iii. 
Scott, Mr. J. Ramsay. 

~~ ~ ~~ ~ ~~  
Shaukat Ali, Manlltlla. 
Sheodass Daga, Beth. 
Siddlque All Khan, Khan Sahib-
Nawab. ' 

Singh, Mr. Deep Narayan, 
Sinth, Mr. 2a1b Nara.van: 
Sinha, Mr. Batya Na,rayan. 
Som, Mr. SUTya Kumar. 
SriPrakaaa, Mr. 
Thein Maung, Dr. 
Thein Maung, U 
UlWlr AI).' ShRh, Mr. 
Varma, :»1'. B. B. 
Vissanjf, '1rfr. Mathur..qaa. 
Zfailddill Ahmad. Dr. ' 
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Abdul Aziz, Khan Bahadur Mian. 
Ahmad Nawaz KhllJl, Major Nawab. 
Allah B ~  Khan Tiwana, Khan 

Bahadur Nawab Malik. 
ll.yyar, Rao Bahadur A. A. 

Venkatarama. 
B8jjpa.i, Mr. G. 8. 
Bhore, The Honourable Sir Joseph. 
Chatarji, Mr. J. M. 
Clow, Mr. A. G. 
Craig, The HonouraWe Sir Henry 

Dalal, Dr. R. D. 
DeSouza, Dr. F. X. 
Drake, Mr. D. H. C. 
Gajapatiraj, Maharaj Kumar Vijaya 

AnlLllda. 
Graham, Sir Lancelot. 
Gngg, The Honourable Sir James. 
Jawahar Singh, Sardar Bahadur 

Sardar Sir. 
Kirpalani, Mr. Hiranand Khushiram. 
Lal Chand, Captain Rao Bahadur 

Chaudhri. 

The motion was adopted. 

Metcalfe, Mr. H. A. F. 
MontMth. 'Mr. J. 
lIukerje, lIr. N. B. 
Mukherjee, Rai Bahadur Sir Sat,. 

Charan. 
Nayar, Mr. C. Govindan. 
Noyce, The Honourable Sir Fraak. 
Owen, Mr. L. 
Raisman, Mr. A. J. 
Rajah, Rao Dahadur M. C. 
Rau. Mr. P. R. 
Sarma, Mr. R. B. 
Scott.,- Mr. W. L. 
Sber. Muhammad Khan, Captain 

Sardar. 
Singh, Mr. Pradyumna Prllshad. 
Sircar, The Honourable Sir Nripendre 
Sloan" Mr. T. 
Swithinbank, Mr. B. W. 
Tottenham, Mr. G. R. F. 
Tylden-Pattenaon, Mr. A. B. 

Mr. Presldent (The Honourable Sir Abdur Rahim): The Chair does notl 
wish now to put Demand No. 6-E to the vote of the House, because there 
is another motion which, the Ohair believes, the European Group will move. 
Under the arrangement that has been arrived at, the Chair believes an 
Honourable Member of the Congress Party will move the next motion 
under Demand No.8. 

DEMAND No. S.-MISCELLANlCOU8 ExPENDITURB. 

The Honourable Sir JOIMph Bhon: Sir, I move: 

"That. I1lJD Dot exceeding RI. 12,50,000 be granted to the Governor General in 
Council to defray the charges which will come in course of payment during the 
year ending the 31st day of March, 1936, in respect of 'Miacellanec5u8 Expenditure'." 

Mr. Pruldent (The Honourable Sir Abdur Rahim): Motion moved: 

"That a I1lJD not exceeding RI. 12,50,000 be granted to the Governor General i. 
Council to defray the charges which will come in courle of payment during the 
year ending the 31st day of March, 1936, in respect of 'Milcellaneoua Expenditure'." 

Rational and Economic Adminiltration 0/ Railway •. 

Pandlt Govlnd Ballabh PaDt (Rohilkund and Kum80n DivisioDs: Non-
Muhammadan Rural): Sir, I move: 

"Thati. the demand under the bead 'Miscellaneous Expenditure' be reduced b7 
RI. 10." 

Sir, I propose to deal with some of the salient features of railway 
administration. I intend to restrict myself to financial questions, and, 80 
far as possible, I will try to discu88 the points in issue on economic grounds. 
1 have no intention of importing any pession or prejudice into this matter 
:and I ~  that every Honourable Member of this House will consider 
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the questions ~  extend his ~ to .the motion ~  '1 
have the privilege to move. Sir, I want to press pnmarily for the rational 
and economic administration of railways. I hold that the present arrange-
ment is not; satisfactory and the way the Railway Department has been 
managed and regulated cannot be regarded ~ any way as sO';IDd or in 
accord with the canons of finance and bU!!lness economy. Sir, there 
are two main props to the railway system-the rates and fares on the one 
hand and the working expenses on the other. The railway coach rests on 
these two wheels and both of them rest on the pivot of the general level of 
prices. In a way, there are two barques, one relating to tariff ra.tes, farell 
and freighf,s !lnd the other relating to t,he ~  ~  they both m';lst 
float on the level of prices. In order that the eqwlibnum may be mSln· 
tained between them, whenever the level of prices rises they must aacend 
and when the level of .prices deseends, they must drop. That, Sir, is the 
fundamental cardinal principle which must regulate railway administration, 
but the history of the last few years proves that ra.ilway administration 
has not been conducted on these lines. Sir, what I am saying can be made 
clear by one single illustration. When wheat sells at Rs. five a maund, a 
freight of Re. one from Lahore to, say, Ka.rachi or Calcutta., may be reason-
able. But when wheat sells at Rs. two a maund, if the same rate is retain-
ed or if further enhanced, that would be disastrous. Bir, it is not only a 
question of the rates and fares, but there is al80 the ~  question 
of the expenditure incurred and involved. in the working of railways. Be-
fore dealing with the state of affairs, as it existed some time back, I would 
like to malte a survey of the last few years in order to prove it to the 
House that the steJl'B taken by the railway administration in managing the 
affairs of the railways were not in consonance with reason or established 
principles of business. 

Sir, the railways have been admittedly run at a loss for the last five 
4 P-Iol. years. The loss amounts to Rs. 72 crores. I include in that 

figure the unpaid share of the stipulated amount that was to be contri-
buted towards the general revenues. The railways have yet to pay a debt 
of about 26 crores on this account. Besides, the depreciation fund bas 
been depleted: the railway reserve has been eaten up and the stores 
balances, which stood at a very high figure some years back, have been 
practically exhausted. This is the result of the working of the railways 
of tho last five years. So ful' us the budget year is concerned, the budget 
indicates that there will be a deficit of about two crores. But the real 
deficit comes to about eight crores, for, if we add to the actual deficit as 
shown in the budget the amount that has to be contributed to the general 
revenues, we find that the deficit comes to not less than eight crores. It 
would have been more had the new method of calculating the depreciation 
fund not been adopted. There is a difference of 45 lakhs between the 
amount credited to the depreciation fund last year and that p1'Clposed in 
the budget for .the coming year. If the old method of calculating the fund 
had been contmual for the next budget year. then the deficit would have 
been greater still. I think the remarks that I have made will leave no 
room for doubt as to the proposition I stated at the outset. In short, during 
the last five years, the railways have been working at a net loss of more than 
72 crores and t.he railways have to pay a debt of 26 crores to the general 
revenues and the deficit during the budget year will not fall short of eight 
crores. These facts are indisputable. It is made out by tbe Honourable 
Member for Railways that things are brigbtening up. What he said in the 
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.course of his speeoh and the papers that have been placed before us are 
m8antto oonvey the impression that they 4ave turned: ~  comer 
and that the position has changed. In fact, even that is not quite correct. 
What is the criterion? Even if we go back to another quinquennium we 
still find that the finanoial condition is muoh worse than what it was even 
ten years ba.ck. I would not like to go backwards· beyond the year 1924-25, 
aa it Wa'8 in that year that the new system of accoUnting and of the separa-
tion of railway budget from the general budget was introduced. So, com-
parisons prior to 1924-25 might not be altogether safe. But taking 1924-25, 
8S the starting yeai' from which the new accounts clWle into operation, 
what do we find? We find that while the mileage has increased the railway 
receipts have really decreased, surpluses have been converted into deficiUi; 
~  net ~~ per crore of the ca.pital a.t. charr. ~  gone d?wn and the 
lncome per mlle has also gone down. It lS no faIr to restnct the com-
parison to the amounts of receipts only as the Hon()4l'able ~  Finance 
Member did. We have to take into account the capital at charge iq 
various years, and we have also to take into acoount the ro\.!.te mileage of 
the railways that were owned by the State, whether managed by the State 
itself or by companies. We find, in fact, that while the oapital at charge 
has grown by about 25 per eent. and the mileage has also grown by a1m?Jlt 
as much between 1924-25 aDd the budget year, the reveIluobas ~  

gone down by about 10 per cent. It was about 100 croros in ~  while 
in the budget year, it is expected to border on the line of about 90 crores. 
On the other hand we find that the working expenses lU'e, in fact, Jllore 
than in 1924-25. If we include tlia charges for depreciation, the ~~  

expenses in this year will be found about five per oent. higher thatl they 
were in 1924-25. Further, we have to take an import.ant and vital point 
into consideratiop and that should be given the grellt weight it deserves. 
In 1924·25, the index figure of general  prices stood at about 230, while the 
index figure for general pTices in the current year stanrls I1t about 130. 
Coupled with this phenomenal fall in prices, all that I have obsetved 
becomes still more deplorable, striking and significant and fully demon-
strates the extril:vagant, unscientific and pervei'Se methods of the lldministra-
tion of railways in this country. Sit, the level of ~  having come down 
by about 50 per cent., the railways should have effected ilommensurate 
economies in the administration. There were various ways, such as amalga-
mation and. grouping, standardisation, encouragement of indigenous indus-
tries, manufacture and stores and others, hut I wilj not Q.well on these 
aspects at this stage. I am concerned with one main feature and that is 
the reductiqn in. the pay bill. I can ~  with people 
who are underpaId. One may understand theIr desire to help those people 
who are ~ ~ more thrm up t? Rs: 200 or Rs; )300. nut how mi.h 
any sane man lustlfy the proposal, In the face of thIS state of utter ban-
kruptcy. t,o restore the sa:Jaries of those people who are receiving thousand$ 
and in .addition tpe Lee Commission privileges, overS(':lS 'Pay and passages? 
How on earth can any Govprnment, can any administration, ~  hns been 
put to a loss of more thnn 72 crores in the last five venrs and has to under(JQ 
a loss of about eiQ'ht crores even during the budget 'ycnr, justify the ~
t,ion .of t,he ~  Rnd .the ~ B B  of theeut ~ the ~~  of people 

~ ~ thousands B veRrl1.n(\ In Rome A~  ~ month i- Rir, t preiiuJ:IlEt 
~  YOl1. a;e aware ot the ~  that publIc I!ervpontsget lriEng1and. The 

Prime MInIster does not receive more than £4,000. 
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The Honourable Sir James Grigg (Finllnct3 Member): No, it ia £4,500. 

Pandit Govlnd Ballabh Pant: His original pay was £5,000, and, with 
the imposition of the cut, it was £4,000 until !lJew months ago, and when 
hp.lf the cut was restored, it became £4,500. At the current rate of ex-
~  t4e salary of £4,000 comes to roughly Rs. 4,400 per month. ~  
<ioes the Minister of Transport get in England? It is £1,700. The Parha-
mentary Secret-ary, Transport, gets £1,080. TheS(;l are the rates of 'Pay 
that men in charge of the huge machine there, of all sorts, means, Iilld 
media of trans!,ort get in a r:ch country like England. ¥ind you, Sir, 
there in England, iIi apite of the fact that the last budget diSclosed. Ii 
Jfurplus ~  they did not restore the liIalary cut; by more than. llaIl. 
Rere mv Honourable friend, the Railway Membor, ~ spite of his ailmie-
sian ~  ~ fact which couid not but be admitted that there is spi a large, 
deficit, cornea. forward and proposes the restoration of the full salary cut. 
He has. no thought for the 47,000 people who have been thrown out of 
-employmept and have DO means of livelihoQ(t at. present. He does not; 
think of the high rates and tariffs. which are unbusinesslike and which 
hamper tl1e progres!'l ~ trade and' industry in th:s countr.v, but he puts 
forward the proposal that the salaries of those people, whom we cannot 
tpuch and whose slllaries Anpellr in the pages of this Quch.ret in crilokod 
figures, should be raised and that the cut that had been made should be 
withdrawn. I submit tha.t nothing could be more reckless. I submit, Sir, 
that nothing could be more stupid, I submit nothing could be more irres-
ponsible. 

lIr .•. S. Allay (Berar Representative): Callous. 

Paadlt GovlDd B&llabh Pant: One of my friends says it is callous. 
Yes, Sir; judgfld in terms of the average income and the national dividend 
in the country, it is nothing short of callousness of the most brutal type. 
But, Sir, the mischief does not end there. In fact, their entire policy it 
grossly unscientific BIld repugnant to the accepted principles Of business 
management. What would a business man do in these circumstances? 
What is the ordinary pe1'8on engaged in transport doing today? Can any-
body who carries loads from one place to another, whether on his back 
or on a camel or on a horse, charge todllY what he was ~ five or 
ten years back? Have not the rates come down everywhere? H.ve not 
the rates of shipping industry come down everywhere? Have not the rote. 
of the P. " O. and other steamers gone down? And what have Govern-
D\ent on the other side? I will riot j;(O into details but, I can say this 
that the rate of fare per passenger mile and of ~  per ton mile today 
is. higher than it was about five or six :vears ~  I hne ~  the figures 
WIth me but I will not embarrass the House with  details. The HonotJ7'llhle 
the Commerce Member said that the rates were lower. I· WAil IItll'Tlrised 
at that statement. I will not use the word audacit:v. I will just read out 
to you what the Railway RepO,rt for 1931-32 sll,.Vs on ~ 19: 
"in order to countemct ~ far ~ p08.ih) .. the f,,11 in ~  traffic: ~  ~  

-OIl the general trade depre8llion, the principal railway. enhanced their rates and fal'f'w. 

,,COfUhinv Traffie.-In t.Ile cue of tftJRC carried· bf pUiIt. tftUn' imbiiiDe.mentl 
~ made:- ,--

~ ~ the, ~ ~ all o18II8IOD enera! ~  for third clau em lOme 

'"hn:in ~~~  ~ ~ ~  ~ about 16 ..... 
«!Ill more tblUl the rate. premully In force. 
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[Pandit Govind Ballabh Pant.] 
Certain railways also withdrew 80me of the ooncessions they were allowing, t., ... 

week-end, holiday and other return tickets. 

Good. Trllffic.-In the case of traffc carried by goods train freight ratas for coal were-
enhanced on several of the principal railways by the imposition of a surcharge of 10-
per cent. In addition, Railways, after an examination of their tarifis, increased their 
rates for various other commodities which  were considered able to bear enhanced rates, 
according to the local conditIOns obtaining on each of their respective systems ... 

Sir, can any impoartinl judge concede that this course pursued QY Gov-
ernment was not detrimental to the larger interests of the country? What 
did the exigencies of the situation require? Prices had ~  by about 
50 per cent: all trade, all traffic, all commerce had practically come i;c). 
a stand-still; there was a deadlock in the country and national dividend 
had shrunk by about 50 per cent. What were the remedies adopted by 
Government? What would any national Government do in these circum-
stances? Was it or was it not the primary duty of Government, in theB& 
circumstances, to bring about a substantial decrease in the rates and farelt 
charged for all goods and for all passengers? Does not a prohibitive tariff 
hamper the progress and movement of commodities and of trude find com-
merce? Does it not stand in the way of industrial development, and is' 
it not obvious that when prices go down by 50 'Per cent. and the rate .. 
and fares are increased it is nothing if not the freak of a poerverted and 
inverted and stupid order of things? I submit, Sir, Government could' 
not have done worse; no enemy could have done worse than what the 
Commerce Department did in these circumstances. Sir, that the present;· 
rates are  prohibitive is proved by what the Honourable the Commerce 
Member told us the other day. He told us that he had made BOme little 
reduction in the North Western Railway which he:d resulted in an increase 
of eleven per cent. in the number of third class passengers. What does 
that show? It proves that the present rates are beyond the means of the 
maRses of the people in this country. Whenever the freights are lowered' 
there is a larger volume of tra.ffic and a larger quantity of goods carried 
from one place to another. That clearly p'l'oves that the present standard 
is prohibitive and unless it. is cut short there can be no recovery. We· 
are here face to face with a. ~  problem. Unemployment stares us 
in the face on t.he one side, dislocation in the industrial world presses us 
on the other. And· what are the remedies that the miRhty devise to meet 
the situation? There is my Honourable friend, the Finance Member, fresh, 
from E ~  and he will be able to tell the Government how many 
millions of pounde, for the relief of unernloyment or ~  pensions or 
for other things, a.re every year provided by the British Government in 
Enczland. What is ~ done in this country for the enClonragement of' 
trade and commerce and for ~ the rates and fares at a level with 
the Reneral level of prices? I wish the Commerce Member had some spare-
moments at least to hear an account from the Finance Member of what 
is being done in other countries. And what has he been doing here? 

Mr. D. It. Lab1rl Ohaudhury (Bengal: Landholders): Even oompere 
the salaries. 

PaDdl' GovtDcl Ball&bh PaD,: My Honourable friend, Mr. Lahiri Chau-
dhuri, wants me ~ make a ~B  of the salaries. I am prepared to 
do that. I hAVe Just told you, SIr, that the salary of the Minister of 
Transport in England comes to about £1,700 which is about Rs. 2,()()()o 
e. month. I will not 8ay what salary the Commerce Member gets. I wilt 
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~  only our principal railway officers. Tqe ~  Commi.· 

lioner of Railways is Rs. 5,000, of Members of Railway Board Ri. 4,000 
each, of Agents about Re. 8,500 each-please note not per year but per 
month. I presume the Honourable the ~  ¥eanber. kBoWi' that 
the average individual in this country is perbap9ten tinl6S if not 20 times 
poorer than the average citizen in EnglanQ.i and he ~ ~  pe,.haps ~ he 
is 80 times, if not more, poorer than the average cltilzen of the United 
States of Amerioa. .And theCommeroe Member belongs to the ~  
and we belong to him and that is the apparent reason why he occupies 
that .place-But strange is his remedy: ~  more to .. tho¥! . ~ ~  
froIh 'those who have not. or out of the little the chlldren of the soIl 
pessess t And that will work the salvation of the poor and the suffering 
and the starving masses in this country! Sir. that is the present· state 
of affairs. And how did the Government devise its method of retr,ench. 
ment and economy? Thev made :"I general out of ten per cent in the CflSe 
of all public flervants getting R,s. 50 and more. In their outlook 1\ satnry 
of Rs. 7.000 or 8,000 is just, equivalent to a salary of Re. 50. The poor 
clerk at the bottom with the misfort·nDC of early mnrriage aDd about half 
a dozen or a dozen children should be del,rived of Ole surne proportion of 
hiB meagre pittnnce as the gentleman nt, the top. ejt,her lending R ~  
life. thoufZh unable. t(j purchnse It coot in 20 venrs, or mRrrien ann having 
e. few mouths to feed is required to do out of the thousands he get,s every 
month. What did they do in Rn'!lnnd? Tn the caRe of sRlaries of £4.000 
"nd more they made !\. reduction of 20 pCI' ('(·nt. Rnn fmtherp'l'Ovided that 
in caBP t.his 20 ni'r N·nt. "nt l..fl " lllfl!".·in "J,')\·I'.C-l non. the salAry will 
he still further redllcen and brought down to £4.000. In the case of people 
getting betwe>en £2.000, nnd £4.000. the renuction wns '15 percent.: in 
the caBe of those ~  between £1.000 And £2.000 it WAS 10 per cent.': 
and in the CRse of t,hose between £20011nd £1.000 t,he reduction· was OlllY 
bv 5 per cent. Ilnn there were no cuts below £200. There thev made BOrne 
diBcriminatinn betwfl8n the needs and rflQuil'ementB. thereaomcfllt An"" the 
IpeanB of different classeR. Rut h8ll"A. when it comes flo helininfZ diRltbitltiM. 
we on thi" sidf' 1110ne arc selected for l1hn t nnrpcBP. Th .. Armll Act &"pliefl 
only to us. But when it comes to making (luts in money, then we &l'f\ 
treated uniformlY. with equity. wit,h justice. witbout discrimination. I. 
however, would have no qURrrel if 1I0me discrimination hali been made m 
the matter of this restoration of sRIAry cuts. I would have no qual'l'el in 
fMt if 1\ general policy of levelling up and levelling down had been followed ;n 
thfs country. I would have no quarrel if men receiving Rs. 200 or RH, 2l1O 
or flven 'RII.. 1100 ha.d been given back the little that had' been taken away 
u-om them; but how ('an nnybod.v on earth justify the attitude of tbe Gov-
ernment in rostoring the salaries of those who blld· heenreeeiving thoutand. 
before, who hllveDow to pay muoh le86 for their requirements? I believe 
Honourable Members of this Rouse have seen the Report of the LeeCotn-
mission. On what, did the Lee Commission base its reoommendation.' 
Why did it propose an jncrease in the salary? I have got the l'eport with' 
me: the recommendations were based essentially and SllbstBDtialty on obfl 
point, nnmely. the rise in 'prices between 1919 Rnd 1008: on &OOounnof 
th.e Mse in prices money hud lost in ~ ~ and consequentlv it Was coni. 
dered necessary hy the Commie,ion anti tbfl Government' to revise the 
sal"He.s.in order to mah ('ompf'no;stJionfol' therise'inpriC'!8S. Rut ao •. 
wh,fm thArp.. ill ~  unrTt'('f'dpntetf fall in ~ ~ Rrf> told .,.,riollsh' ,mougli 
""e 'are b.ound by & solemn pledge and we have to fulfil it". what ill tiie' 
pledge? I do not understand. 
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~  Honourable Sir Abdur Rahim): The Honourable 
Yember 'has' ah'eady exoeeded half an hour: . 

. •• dltOO9lD4 BaIlabhPant: Then'I will conelude: I am thankful to 
ydQ" Sir, fOl"your indulgence: Is'Ubmit that the administratiOn of railways i. 
iri-ational,anili.national, and detJriment.al to the larger interests ofth. 
railways themselves, and the course which the Govemmen't h .. adopted, 
during the last few years, is perverted,stupidand harmful.' .. 

JIr •. President (The Honourable Sir Abdur' Rahim): Cut m'otion mona: 

"T.hat the demand under the head 'Miscella.nlOu8 Expenditure be' reduced \y 
Ra. 10."1 

, ' . 

M ~ Btngh (J.upt. (Central Provinces Hiudi Division,,: ~ 

Muhammadan): Sir, I I!l1pport the motion moverl by my respected. friend, 
Pandit ~ GoVind Balllj,bh Pant, and I shall scrupulously follow the advice 
that was given to us. I will neither import beat Dar shall I import v,ehl'l-
mence into this debate. I shaH confine mvself to certain points that I 
want to bring to the notice of this House. It is well known that the bulk 
of the populat.ion ot India lives in the ~  that the bulk of the popula.-
tion is agricultural. From the budget I havo not founrl any instance, !U1V 
passage, in which I can see that this RailwQ:V Budget has been so prepared 
aeto look to the interests of the agriculturists. The int,erests of the agricul-
turists appear to be nobod:v's business in this House. The reason is that 
they aranot vocal. 

1Ir. Prutdent (The Honourable Sir Abdur Rahim): Tf! the ~ 

Memher ~ to the motion which hM hpen movpd h" Pnndit Govind 
Ballabh Pant? There is nothing abouf. R.gTiculttlriRts there. .. 

JIr. GhaDlhtam Blnrh GUlJta: The railway 'Polie" hAll been so II.dmini!J-
tered as not to look to the int.erests of the n·'!tiel1Uilrirtt-s.· nnd T shall S!i"'fI 
onl'V one or two instances of that. One is that the fencinC!' s:vstem of rail-
wavshl\B not been extended. I hnve not SMn in the huli!!et speMh or in 
~  Tllilwayreport anywhere a.e to how manv miles of rnilw8vs hnve been 
fen oed more tha.n thev were before this vear. The npxtfhini is this: thll.t 
slthoul!h facilities for the t.rnn!'ll'ort, of coal anr'! ot,her things tnathetp 
industries have heen l"l'ovided in the current :veAr's ~  nothina-has 
been done to support the agriculturist,s. It. ill l'nid thnt Any Sl1Pf)Ort that 
should be /riven must he uiven openly nnd il'irp('t·lv Rnd nof. indirectly. If 
that is the case. whv shotlld there hav/'\ hpen An" relipf in th(' ('Rse of coal? I 
put it to the G'overnment Memoor, if :V011 wnnt,eil to give direct anrl open 
support, why did YOll not /rive stich Rtlnport to conl nnf! ot.her indt1l:!tries? I 
have no quarrel with the RUPTlort. ~  g-iven nv way of rAduction of 
freight in the CRlleof (',01\1; hut. my submission isthi!;: t,hat if you are 
lIjle8inst ~  ind.irect support to Rn:v mAtter, whv t,hen sny t'hRt ~ far Btl 
"R(icultural thinll8 . are ooncemed we on ly believe in the open method of 
~  not in ~  indirect. met,hoil o.f ~  T wnnt, t.o know and I 'rut' 
t,his strau.ht. questlOn: has anv red'1Ctlon 10 the fare of ~  cattle 
or RIlrioult.ural implements heen made?' It rnav he SAid that certain facili-
t,ies hnve been given on agricultura1 produce .. While such fnciJities indirect-
ly of QOul'IIe help ~ agriculturist, it helps a]so thc commerce ,and industria-
list. i, .,..,.. " .. 
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lilt. lIreaident (The Honourable Sir ADdur Rahim): The Obair reminds 

the HOnourable Member' that he is not' really s}l\'!sking to the' motion 
before'the House: it is not freights or rates. 

Kr. GbAush 1&m Singh Gupta: I shall try and come, to the point. 
(Laughter.) lam 0. new man in this House. I shall try to say this: that 
the railway administration, should have been so. managed as to ~  some 
reUef to the vast population which is mainly &grieulturist. Take another 
I,>oint in which the railway admmistrll.tion has not done its duty, that is, 
the Indianisation of the services. 

Kr. President ('rhe Honournhle Sir Abdur Rahim): The Chair ,thinks 
the Honourable Member is going to another point which also ianot covered 
by this motion. 

Mr. Ghanshlam Singh Gupta: All right: I will leave that. point. What 
1 want to say is this; that the ruilway administration ihould have 80 
functioned as to be of service to the vast populat:on which is, I again say , 
agricultural: I do not know whether I am to the. point or not: my. friend 
PanditOovind BaUabh ,Pant's cut is ola general nature: it is a.miscella. 
noous cut under the demand Miscellaneous. I stand subj'ept to correction, 
and l.shall always be ready to correyt myself-I thought that we co",ld 
touch' all misccllanG'Ous subjects. My Deputy Leader has confined. ~  
to one point out of that .misce:lalleous item, and I wanted to con1i.nemysel£ 
to another point from thai miscellaneous item. Now, Sir, there is one 
thing that I wish to bring to the notice of the Railway B\>ard, and it is 
this, that the railwny should be properJy fenMd. The other thing I WBD,t 
to mention is that freights on agricultural cattle and agricultural imple-
ments should be reduced, and the reason is quite obvious. Sir, I come 
from a place, which is suffering very much, for want of reduotion of 
freights and fares. l'he Bengal Nngpur Railway has not been fenced frOg! 
Nagpur right up to a long way towards Calcutta, with the result tha.t 
in Chattisgarh, which is a very important agricultural country, a good many 
cattle get injured. (Laughter.) Sir, if I am irrelevant, I should be 
excused. That is all I have to say. (Laughter.) 

1Ir. ]I. S. Aney: I move that the question be now put. 

Mr. Presldent (The Honourable Sir Abdur Rahim):. The Chair takes 
it that there is no other Honourable Member, desiring to speak. 

Mr. ]I. Ananthasayanam Ayyangar (Madras ceded ~  and Chit· 
tool': Non-Muhammadan Rural): I Wish to speak. 

lIIr. Prelid!lnt (The Honourable Sir Abdur Rahim): The Chair wjlI put 
the question. The question is that the question be now put. 

The motion was adoptM.. 
JIr. Pr8Iident (The Honourable Sir Abdur Rahim): Sir Joseph Bbora. 
'l"he Honourable Sir .Joseph Bhore: Sir, 
Mr. S. SatyamurU: On a point of order, Sir. I find when this debate 

is going .. on the Goverxu:nent Dever interfere until the closure is moved. 
No doubt ~  the closure is made, it is in your dillOretion to allow the 
Mo .. erof'the motion to reply; but, Sir, I want to suggest to you l'espect. 
tu1ly: thM it will b. possible for tbi. Han .. to debate these motion I, .. 
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lM.r. S, SatyaUlurtq .., ..... . 
they .houl; be debated, if you exercise your discretion only ocoasiqJ;lally, 
when you feel that the Mover libould have a right of reply. ~  Sta.ndillg 
Order makes it quite clear, that when once a closure IS accepted by ~  
and it is agreed toby this House, the right of reply lapses, ~  you, In 
your discretion, permit the Mover to reply. 1 made a suggestIOn ~  
day to the Government, but they did not ac?ept it. ~ is rea!ly becommg 
a one-sided show, and I suggest, Mr. PresIdent, that, In the lDterest of a. 
proper debate, you should not allow the Honourable the Commerce Mem· 
ber to reply. 

IIr. President ('fhe Honourable Sir Abdur Hahim): As regards the point 
of order raised, it has always been the practice to give the Government 
Member the right of reply, and though there may be discretio?, lodged in 
the Chair, this has been the universal practice, and· the ChaU' does not 
propose to depart hom it. 

As ~  the Members of the Treasury Benches !lot mtervenwg 
earlier in the debate, that is a matter in whiCh the Chair caIUlot intervene, 
and it must be left to the Government Member IWd other otlicill.l Members 
to' decide when they can usefully take part in the debate, though the 
CIlBir might suggest that it would perhaps help the Opposition if they knew 
wha. the Government have got to say on any partlcuiar point that is 
r"ised. Beyond that, the Chair is not prepared to go at present. 

TheS:onourable Sir Joseph Bhore: .Sir, with reference to the remarks 
that have fallen from the Chair, mlly 1 mll.ke just one point, and it is 
this, that during these debates on motions for cuts in connection with 
demands, the main object of Government, I take it, is to give to the House 
information ou the POlDts that have been raised, and it is quite impol!Si.ble, 
Sir, for me to get up, or for any other Member 011 the uovernruent side 
to get up, after one or two speakers have spoken and give all the informa-
tion that the House might require in connection with the question at ~  
We must wait to hear the course of the debate. In this particular case, 
Sir, may I bring to your notioe that there were only two speakers on the 
opposite side, and I do not think that any blame can rest upon me for 
not rising before. 

Now, 'may I, Sir, confine myself to what I take to .be the rea.! object of my 
friend's motion today, which is to draw attention to the removal of the 
out on the pay of railway employees. In regard to that matter, I have 
very little to add in expl.&nation of our action to what I have already said 
in the course of my Budget speech. I would suggest to the House that 
the question at issue is of much more general app·lication and that it 
could much more appropriately be ventilated when the General Budget is 
taken up. The Railways have merely applied the decision whioh was 
taken by the Government of India in regard to all members of their services. 
It iaa mere accident, Sir, that the Railway Budget happens to precede 
the Genera.! Budget in point of time, and I would again suggest that the 
House might suitably postpone the discussion of this matter until the 
Genaral ~  is in ~ of JllutiJt1tion ot its hallds. (Laughter.) ThE' 
reason, SIr, why we felt compelled to spply the decision of Govemment 
in this matter to Railways, I have already explained. In the firat place, 
& good. many of our servants are Government servants and it would· have 
been. impossible to deny to them the Rpplioation of a decillion which .... 
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being applied to all other Government 88l'Vants. In the seoond p'lace, our 
lower paid stat! would,-and I think quite naturally-have resented their 
being singled out for 'specia.l -invidious treatment, more pa.ri;cula.rly when 
there is not an unreasonable ,prospect of our being Gble to balance our liudget, 
80 far as the commercia! lines are concerned,withol,lt the help of the cut. 
1£ the motion is carried, it will be oalculated, I submit,to lead to II. very 
large mea.sure of hardship on the lower paid employees. I 8m ~  ~  to 
allocate the t<>tal of the cut which hasp,een restored, between C$ch 
category and EllIooh grade of railway servants, but we had a calculation 
made some time ago. We took a certain level-those drawing Be. 500 
and above and those drawing Rs .. 500 and below. I can assure theHQUse 
that something like 90 per cent. of this cut will go to those who are draw,ing 
less than Re. 5OO.Q month. In regard to the suggestion that the out may 
be maintained on the higher p'aid officers, I would say that, if that sugges-
tion is prompted by a desire to secure economy, then from the figures that 
I have just given to the House, there is no question of any material eco-
nomy. It would ouly leu.d, so far as I can see, to resentment on the part 
of those who have been singlod out for special treatment, . and I submit 
that it is not worth our while, for a comparatively paltry SUIUI to arouse 

~  which can only work to the detriment of the railW&ls.sa, I 
.must oppose the cut motion. (Cheers.) 

1Ir. Pruld.8nt (The Honourable Sir Abdli,r ,Ra.him): ThequestioJ;l iJ; 

"That the demand under the head 'Miscellaneoul Expenditure' be ·reduc.d by 
R8. 10." 

The Assembly dividpo : 

Aaron, Mr. Samuel. 
Abdul Matin Chaudhury, Mr. 
An8f, Mr. M. B. 
.6.811.1 Ali, Mr. M. 

AYES-3D. 

Ayyangar, Mr. M. Anantha801yanlUll. 
Azhar Ali, Mr. Muh&mmad. 
Ba Si, U 
Badi-uz-Zaman, Maulvi. 
Bajoria, Babu Baijnath. 
Danerjea, Dr. P. N. 
Baqui, Mr. M. A. 
Bhagavan Du. Dr. 
Chattopadhyaya, Mr. Amarendra Nath. 
Chettiar, Mr. T. B. AvinMhiJingam. 
Chetty, Mr. 8a.mi Vencatacbe!am. 
Daa, Mr. B. 
Daa, Mr. Baaanta Kumar. 
Daa, Pandit Nilakantha. 
Datta, Mr. Akhil CblUldra. 
Desai, Mr. Bhulabhai J. 
Deshmukh, Dr. G. V. 
Fakir ChlUld, Mr. 
Gadgil, Mr. N. V. 
Giri, Mr. V. V. 
Govind Daa, Seth. 
Gupta, Mr. GbanBhiam Singh. 
HOIImani, Mr. B. K. 
Iawar SarlUl, M11Il$hi. 
Jedhe, Mr. K. M 
JOfIDdra Bin,h, 8lrdar. 

Khan Sahib, Dr. 
Khare, Dr. N. B. 
Lahiri Chaudhury, Mr. D. ~ 
Maitra, Pandit Lakahmi Kanta. 
Mangal Singh, Bardar. 
Mudaliar, Mr. C. N. Muthurans .. 
Muhammad Ahmad Kazmi, Qui, 
Murtuza Sahib Bahadur, Mlulvi 

Syed. 
Nngeswara Rao, Mr. K. 
Pant, Pandit Govind Ballabh. 

~  Narayan Singh, Choudhri. 
RaJu, Mr. P. S. Kumaraawami. 
Ranga, Prof. N. G. 
Sabena, Mr. Mohan Lal 
Sant Singh, Sardar. . 
Satyamtirti, Mr. S. 
Sham Lal, Mr. 
Shaukat Ali, Mlnlana. 
SheodaS1!l Daga, Seth. 
Singh, Mr. Deep Narayan. 
Singh, Mr. Ram Narayan 
Sinha, Mr. Satya Naravan' 
Bom, Mr. Surya. Kumar . 
Sri PrakRBa, Mr. . 
Thein Maung, Dr. 
Thein Maung, U 
Umar Aly Shah, Mr. 
Vanna, Mr. B. B. 
Viuanji, Ilr. Hathand ... 
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.Abdul Azi&, Khan B.dur Mian. 
A ~  Nawaz Khan, Major Nawab. 
Allah Bakhah Kh:w. Tiwa.na, Khan 

. 'BahadUr Nawab Malik; 
AY'JIII.· Rao Bahadur A. . A. 

\leakatarjUlla. 
~  Mr. G. S. 
Bhore, 'l'hl' Honourable Sir Josl'ph. 
BUI8, Mr. L. O. 
Chatarji, Mr. J. M. 
Clow, Mr. A. G. 
Craik, 'lna Honourable Sir Henry. 
~  Dr. R. D. . 

DeSouza, Dr. F. X. 
Drake, Mr. D. H. O. 
CajapabraJ. Maharaj KumfL' Vjjaya 

Ananda. 
Graham, Sir Lancelot. 
Grigg, The Honourable Sir James. 
B ~~ jMr. F. W. 
Hossack, lVll'. W .. B. 
Hudson, Sir L ~  
James, Mr. F. E. 
Jawahar Singh, Sardar Bahadur 

Bard&!, Sir. 
Kirpalani, Mr. Hiranand. Kbushiram. 
LaIChand, . Captain Rao Bahadur' 

Chaudhri. 

The motion WBS adopted. 

Lindaa,., Sir Darcy. . 
Mehr Shah, Nawab ~  Sir 

. Sayad Muhammad. 
Metcalfe, . Mr. H.' A.F. 
Mil:igan, Mr. J. A. 
Monteathl..Mr. J. 
Morgan, Mr. G. 
MuJ.:erje, Mr. N. R 
Mukherjee, It.ai Bahadur BiT Batya' 

Charan. 
Nayar, Mr. C. Govindan. 
Noyce, The Honourable Sir ~  
Owen, Mr. L. 
Raisman, Mr. A .• 1. 
Rajah, Bao Bahadur M. O. 
Rau, Mr. P. R. 
Sarma, Mr. R S. 
Scott, Mr. J. Ramsay. 
Scott, Mr. W. L. 
Sher Muhammad Khan,Captain 

Sardar. 
Ringh, Mr. Pradyumna Prashad. 
Sircar, The Honourable Sir 'Nriprendl'a. 
Sloan, Mr. T. 
Swithinbank, Mr. B. W. 
Tott.enham, Mr.G.B. F., 
Tylden.Patten80n, 'Mr. A: 11:. 

JI1'. President (The Honourable Sir Abdur Rahim): The Chair does not 
think the Nationalist Group would like to move their motion today. ThEOre 
Bre only a few minut,es left. The Chair, therefore, adjourns the House till 
Monday morning. 

The Assembly then Adjourned till Eleven of the Clock on Monday, 
the 25th February, 1985. 
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